Regd, -
Time Bound Court Matter

HP STATE POLLUTION CONTROL BOARD,
BELOW BCS, PHASE-I]I NEW SHIlV[LA

No. HPPCB/OANo. 8012018 /- ,[ %Q,,o v L D'at¢'d: [ 812020

Fror'n': = A.The‘ Memb‘erS'ecretary

- “The Registrar General

" Hon’ble Natignal’ Green Trlbunal Copermcus Marg, |
. New Delh1

Subject:- } Fmal Report of the Joint Commlttee in comphance to order dated 23- 6-2021
- passed by Hon’ble NGT in OA No 801/2018 tltled Jasmeet Smgh V/s State of
HP & others : - -

' ThlS has reference to -order dated 23-06-2021 passed by Hon’ble NGT in the
' afore cited matter where1n followrng dlrectlons have been passed -

v A Accordmgly, et further remedzal action be taken.- to enforce the -
envzronmental rule of law.in the interest of protection of environment and public health and a -
 report of status of compliance filed after inspection by a four Member joint Committee
comprzszng a representative of MoEF&CC, CPCB, State PCB and District Magistrate, Solan -
by e-mail at ]udzczal-ngt@gov in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF. The State- PCB will ‘be the nodal agency for -

. coordination and compliance. List for further consideration on 05.10. 2021 ...

- In‘ compliance to afore-cited ‘orders- ‘dated 23-6-2021, the Jomt ‘Committee

' conducted field visits and collected various samples and submitted its” progress &

' supplementary reports dated 1-10-2021 and 23- 11 -2021 respectlvely to the Hon’ble Tribunal. -
- That now, the Joint Committee has submitted its final report in continuation to-the

: prev1ous two' reports filed before the Hon’ble NGT, which is annexed as Annexure R-A. As
Aper the Report, ‘the CETP Baddi is complyrng with all the parameters including FDS. But a
recent Bio assay test ¢onducted by the joint committee showed non compliance. On this i issue, ¢
~ the HPSPCB has issued notice to the CETP Baddi.on 17- 1-2022. Copy of the notice ‘dated 17- :
©1-2022 1s annexed as Annexure R-B The State Board will continue to take action a$ per
norms 1n this matter. : ' - ‘

' - It is submitted that the State Board will contmue to momtor the CETP Baddi and
ensure the compliance of environmental norms- by it by taklng regulatory action. It is also
submitted that by & large the CETP has complied to norms. Further the major textile units °
pornted to dunng the hearlngs in’this petition are complying and such issues of this matter are
b‘also sub-Judlce before the Hon’ble ngh Court of HP Therefore it is humbly prayed that



» 'present Ongmal Apphca’uon may be drsposed off in v1ew v of the comphance shown above and '
-action bemg taken by the State Board.. A :

-~ The copy. of Final Report submltted by the- J oint Commrttee annexed as.
'Annexure—R—A may k1nd1y be placed on record please :

(Encliz.AAs above) Cen

oo o “Apoorv Devgan (TAS)
R ' - S . Member Secretary
‘HPSPCB Shimla



Annexure-R-A

H.P. STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, “HIMUDA COMPLEX” TOP FLLOOR
SAI ROAD PHASE-1 BADDI, DISTT SOLAN

No. PCB/Baddi/801 of 2(_)1 8/2021- 2,%27 Dated: /3/1/7,9 9e

To
e Member Secretary.,

H.P. State Pollution Control Board,
Phase-111, New Shimla-171009.

Subject: Regarding Report of the joint committee in compliance of the direction of Hon’ble
National Green Tribunal orders passed in OA No. 801/2018 titied jasmeet Singh Vs
State of HP & Ors. ‘

Sir,

This is in reference to the subject cited as above. In this regard, please find enclosed
report of the Joint Committee in compliance of the direction of Hon’ble National Green Tribunal orders
passed in OA No. 801/2018 titled Jasmeet Singh Vs State of HP & Ors..

This if submitted for the favour of information please.

Encl: As Above
Yours faithfully,

W

Chief Environmental Engineer,
HPPCB, R.O\ Baddi, H.P.
Copy to:
The Senior Law Officer, HP. State Pollution Control Board for information and
further necessary action please.

Chief Environmental Engineer,
HPPCE, R.O. Baddi, H.P.


abc
Text Box
Annexure-R-A
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Final Report of the Joint Committee in compliance to NGT Orders dated
23.6.2021 in the matter of OA 801/2018; Jasmeet Singh v/s State of HP
dated 23.06.2021.

1. Background

The issue for consideration in the matter of OA 801/2018 titled Jasmeet Singh v/s State
of HP is the remedial action against pollution of River Balad in Baddi industrial area in
District Solan, on account of leakage from the Common Effluent Treatment Plant
(CETP).

Hon’ble National Green Tribunal, after considering the various reports filed by HSPCB,
passed the following order on dated 23/6/2021:

- “From the aboVe, it is clear that violations are still continuing. Stay of order of closure
and assessment of compensation for the past violations does not justify inaction for
failure to take action for further violations after the order of stay and fo initiate
prosecution of the industrial units in question, including their Owners/Directors and the
‘CETP operatoré. We also find that merely keeping an eye on units discharging more
than 200 KLD is not enough. Violation by those discharging less than 200 KLD is not

less serious violation nor less harmful for the environment and public health.”

“Accordingly, let further remedial action be taken to enforce the environmental
rule of law in the interest of protection of environment and public health and a
report of status of compliance filed after inspection by a four Member joint
Committee comprising a representative of MoEF&CC, CPCB, State PCB and
District Magistrate, Solan.”

- 2.0. Findings of the Joint Committee and Status of Compliance:

In compliance of the directions of the Hon’ble NGT, HPPCB submitted .report of the
Joint Committee on 30/9/2021, followed by supplementary report on 23/11/2021. In
continuation of the above reports, the final report/findings of the Joint Committee are

submitted as follows: ‘ :
\/514 %\‘\W
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~vii.

viii.
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Total Number of Industrial units in BBN (Baddi, Barotiwala, Nalagarh) Area
covered under Consent Mechanism are 2444 (Red Category 219, Orange 900
and Green category 1325)

Out of 2444 industrial units in BBN Area, 1703 units are located in Baddi
Barotiwala area and remaining 741 units are located in Nalagarh region.

i. Total number of water polluting industries in BBN Area is 576.

Out of total 576 water polluting industries, 456 industries are located in Baddi
area and 120 industries are located in Nalagarh area. All these 456 industries
located in Baddi Barotiwala area, are connected to CETP either through pipe
line or tankers. Further, out of these 456 Industries located in Baddi Barotiwala

area, 376 industries are operational and remaining 80 are temporarily closed.

Out of 120 water polluting industries located in Nalagarh area, 24 industries are
connected to CETP, Baddi through tankers and remaining 96 water polluting
industries have installed their own ETP to treat the industrial effluent. As per
information provided by HPPCB, none of these units are discharging treated

effluent into the water bodies.

All 456 industries of Baddi Barotiwala area were monitored by HPPCB,.dLlring
July to October, 2021 in this matter. Joint Committee also monitored randomly
selected 13 No. Industries out of these 456 industries, during 1-2 November, 2021,
for cross verification of the compliance (Annexure-l).

Out of these 456 industries monitored by the HPPCB and Joint Committee, 97
industries were found to be non-compliant w.r.t norms prescribed by HPPCB
for discharge at the inlet of CETP for further treatment. The list of 97 industries not
complying with the prescribed norms is attached as Annexure-ll. |

MoEF&CC has prescribed limits for the discharge parameters of CETP vide
notification dated January 1, 2016, wherein, it is also mentioned that “For each
Common Effluent Treatment Plant (CETP), the State Board will prescribe Inlet

\)& (%( q)\\\yv ;a zéfs
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Quality Standards for General Parameters, Ammonical Nitrogen and Heavy
metals as per design of the Common Effluent Treatment Plant (CETP) and
local needs & conditions” (Annexure-lll). Accordingly, in compliance of the
" MoEF&CC notification, CETP inlet norms have been prescribed vide
notification dated 26/12/2019 issued by Govt. of HP (Department of

Environment Science & Technology).

ix. No action was taken by HPPCB against 97 Nos. industries having hydraulic loading
less than 200 KL‘D,'which were found to be not complying with the CETP inlet
norms, since, the Baddi Barotiwala Nalagarh Industrial Association( BBHIA) has
filed a petition in the High Court of Shimla ( CWP No. 4961 of 2021 ), wherein the
CETP inlet norms as per notification dated 26/12/2019 issued by Govt. of HP
(Départment of Environment Science & Technology) in compliance of MoEF&CC
Notification dated January 1, 2016, have been challenged, taking a plea that the
environmental clearance has specified condition of treatment and inlet norms which
may be specified by State Pollution Board for units discharging more than 200 KLD
and direction has been issued to the State Pollution Control Board. Hon’ble High
Court vide orders dated 01/09/2021 and 10/11/2021, had directed not to take
coercive action against them. The copies of petition filed by the industries, Hon’ble
High Court Order dated 1/09/2021, order dated 10/11/2021 and order dated
29/12/2021 and the reply filed by HPPCB before the Hon’ble High CoLlrt are
enclosed as Annexure IV. The orders passed by Hon’ble High Court is as under:

«_.In the meanwhile, respondents are restrained from taking any coercive
action against petitioners....order dated 01-09-2021"

“...The order dated 01-09-2021 is clarified fo the extent that the same shall
only be appliCab/e fo those industries having less than 200 KLD hydraulic
discharge.....order dated 10-11-2021" |

Now, the above matter is listed for hearing before the Hon’ble High Court on 12-04-
- 20227

X. The analysis results of primary treated Category-I effluentv (Discharged to CETP for
further treatment) Afrom M/s Vardhman Textiles Limited (Auro Textile-I, Auro Textile-

\A Gy \ 7Y é}‘s ors
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I & Auro Dyeing-l) is complying with CETP inlet norms w.r.t Category-l effluent.
However, as per Environmental Clearance granted to CETP vide F. No. 10-
53/2011-IA-lll Dated '8.01.2013 (copy attached as Annexure-V), the member
industries with hydraulic loading more than 200 KLD shall treat in the existing onsite
ETPs (as these industries have allready provided on. site ETP consisting of
Primary/Secondary and Tertiary Treatment System) to the level of treatment and
standards pfescribed in the consent orders issued by the State PCB before
discharging into the CETP for further treatment.

M/s Vardhman Textiles Limited and M/s Winsome textiles Limited, have installed
the tertiary treatment system only for treatment of Category-IV and it was verified by

~ the Joint Committee. M/s Vardhman Textiles Limited and Winsome Textile Limited

xii.

xiii.

have discontinued discharging CAT-IV effluent to CETP Treatment in the RO and
MEE seemed to help the CETP meet the discharge norms of FDS/TDS as indicated
in the analysis results of the samples collected by HPPCB from the discharge point
located at River Sirsa, since May 2021.

The Hon’ble High Court vide CWP No. 414 of 2021, 416 of 2021, 417 of 2021 and
418 of 2021 have stayed the action taken by the State Board under section 33 A of
Water Act, 1974 against the above two units, for previous violations (Annexure-VI).
Further, vide order dated 22/12/2021. Hon’ble High court has directed that “no
coercive action shall be taken against the petitioner pursuant to the notification
dated 26/12/2019” (whereby Govt. of HP, Deptt. of Envt., Sci, and Technology
notified inlet quality standards in respect of CETP, Baddi). The Matter is now listed
before the Hon’ble High Court of HP on 21/03/2022 (Annexure-VlI).

Baddi CETP was also monitored by the Joint Committee for compliance of
prescribed norms. CETP was found to be non-compliant w.r.t. Bio-assay Test

- (Zero % survival of fish in 100% sample after 96 hours against the standard of

90% survival of fish in 100% sample after 96 hours). Bio-assay test is an
important parameter for determining the toxicity of waste water. All other
parameters including FDS were found to be within the prescribed limits and

CETP was found to be compliant in this regard. (Report annexed as Annexure

Vil
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Further, the joint committee was informed by the CETP Baddi that a funding support
to the tune of Rs. 28 Crores from the Ministry of Commerce and Industry,
Government of India, under “Trade Infrastructure for Export Scheme” has been

sanctioned for their proposal on “3 MLD Effluent Refractory Management and TDS

reduction in CETP”. The Govt. of Himachal Pradesh has already sanctioned and
partially released the funds, for this proposal. Further, CETP Baddi hés invited
tenders for design, supply, construction, installation, commissioning, testing and tkial
run of 3 MLD capacity for effluent refractory management and TDS/FDS Reduction
at their existing 25 MLD capacity CETP & MLD STP located at Bad_di, Distt. Solan
(HP) and this project shall be completed within one year i.e. upto 31.10.2022, as
informed to the Joint Committee by CETP, Baddi (Annexure-IX).

The same Joint Committee has been constituted in the matter of OA No. 136. of
2020; Veteran form, has also conducted the monitoring of River Sirsa during
Monsoon and post monsoon seasons. The Joint Monitoring conducted sampling of

River Sirsa from following locations:

Sr. No. Sampling Location Pre-monsoon Post-monsoon

Class as be Designated Best Use

1. POin.t Upstream of CETP : B | B
2. Point Downstream  of
B D
CETP
3. River Sirsa D/s Nalagarh B 5
Bridge

The analysis data shows that the water quality of river Sirsa before CETP and when
it is leaving Himachal Pradesh Boundary at D/s Nalagarh Bridge’ falls under Class B
in both éamplings i.e. pre-monsoon and post-monsoon. However in the post-
monsoon sampling there is deterioration in the water quality at location downstream
of CETP. The analysis reports are annexed as Annexure-X

dw %4/\\\7’11 v«ﬁ 50f6
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xv. An email dat1ed'8/11/2021 from Mr. R.N. Jindal, Executive Director, TSDF
Facility, Nimb:ua_ Greenfield (Punjab) Limited was also received, giving
comments on the HPPCB w.r.t inlet norms, compliance by CETP and the member
industries (Ann%exure-Xl), However, Joint Committee didn’t find it appropriate to
influence its réport with his comments, since no such request was made by the
Joint Committee for his comments and forwarded his mail to HPPCB, for reference

- _and taking any action HPPCB deemed nécessary.

The a.bove final report is being submitted by the Joint Committee for the
consideration of Hon’ble National Green Tribunal. Further, the Joint Committee

will abide by further directions of Hon’ble National Green Tribunal.

J | . |
Lo \&‘ o W”’\‘\M’ .

Ms Nisha Limba, " P.C.Gupta, * Dr. Narender Sharma Mahendra Pal Gurjar, IAS
MoEF&CC, IRO Shimla HPPCB, Baddi CPCB, Chandigarh Distt. Admn, Solan

Dated: 07/01/2022
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Analysed by HP State Pollution Control Board

Annexure-1

-Sr. no

Name and addréss-

. pﬁ(6-9) .

BOD(350mg/|
]

T.Phusphﬁle
- (Smgh) )}

O&G(15mg/ | FDS(2100mg
) n

Sulpide(Smg/ :

Lead(1mgn)

Phenolic
compound(5

mg/)

Ammonical
Nltrogen(50

. mgh

Cy*é emeh)

TSS250mg
YY)

COD(1000m
0y

Remarks -

N_ectar Life sciences Ltd Fofmulation ]
Plant.Unit 6, Hill top, Vill Bhatolikalan

28

116 - 669.83 0213 0

0.84

352

'127.48

Within limit -~

Helios Pharmaceuticals Ltd Vill Malpur ‘
PO Bhud Tehsil Nalagarh Dist Solan
HP '

7.71

48

1.8, 9158 0.163 0.32

1.68

90.2

151.39

Within limit

Venus Remedies Ltd., Hill Top lndustrlal L

Estate Jharmajri EPIP Phase-I:
Bhatolikalan Tehsil Baddi Distt Solan
HP

0 711.97 0:132 0

13

15.93

Within limit

_[Nector life science unit Vil; Hill top, VI||

Bhatolikalan _

Gopal Life Sciences Unit 2 Hill Top Ind
Estate Near Export. Zone Jharmajri
Tehsil Baddi Distt Solan HP

MDC Pharmaceutical, Sai Road Baddi

|Distt. Solan HP.

52

213363 | 0177 | 032

021

Y a2

151.39

Within limit

14

1.2 989.45 | 0.655

032

~0.84

289

91.63

Below limit

38

1.52: 606.62 067 1032

.05

119.52.

Within limit -

" |Aristo. Pharmaceuticals Pvt Ltd Vlllage .

Makhnumaijra PO Bhud Teshil Badd| :
Distt Solan HP

12

06 | 61495 | 0212 0

59.76

Within limit

" |Aristo Laboratones Pvt. Ltd. Vill.

Makhnu Majra PO Bhud Teh Baddi Distt
Solan HP

7.17

1

0.4 545.86 0.588 0 -

© 0.5

179

91.63

Within limit

--|FDC Ltd Village Bhud Tehsil Baddi Dlst

Solan HP

7.91

24

0 71687 | 024 |. o0

05

S 01

19.92

Within limit

10

Crius Life Sciences Pvt Ltd Malpur
Pargana Dharampur, Tehsil Baddi,
District Sofan-Malpur, Nalagarh Solan
Baddi 173205

. 7.07

340

4.4 839.5 2.08 448"

588

67.2

924.28

Within limit

11

Cadila Healthcare Ltd Swaraj Majra
Juddi Kalan Post Baddi Tehsﬂ Nalagarh
Distt Solan HP ‘

7.1

340

248 582

588

93.5

697.2

Within limit

12

Osper Formufations, Plot No 134-B
EPIP Phase-| Jharmajri Tehsil Baddi -
Distt Solan HP :

0.4.

0.112 0

46.5

3.97

Within limit

13

Cipla Ltd Unit | Vill Upper Malpur P.O.

| 0724 | o096

71

776.88

Above limit

Bhud Tehsil Baddi Distt Solan HP




Analysed by Shriram. Institute For Industrial Research

Annexure-1)

Sr. no

Name and address

pH(6-9)

BOD(350m
o

FDS(2100m

g -

COD(1000m
g/l

- Remarks

Ne_Cfar Life sciences Ltd Formulationv
Plant Unit 6, Hill top. Vill Bhatolikalan

76

e
28

922 -

. 120

| within limit

- {Helios Pharmaceuticals Ltd Vill Maipur
PO Bhud Tehsn Nalagarh Dist Solan |

HP

77.

49

1180

180

Within limit

Venus Remedles Ltd., Hill Top

Industrial. Estate: Jharmajn EPIP Phase-
|1 Bhatohkalan Tehsn Baddi Distt Solan .

HP

78

912

12

Within limit

Nector life science umt VH H|II top Vill
Bhatolikalan

- 73

92

5300

- 360

" |Within limit

Gopal Life Sciences Unit 2 Hill Top Ind
Estate Near Export Zone Jharmajri
Tehsil Baddl Distt Solan HP

6.6

1936

52

. :
Below limit -

“IMDC Pharmaceutlcal Sal Road Baddl ’
- |Distt. Solan HP.

1 72

58

_ 830

240

Within limit

|Aristo Pharmaceutlcals Pvt Ltd Village | 4
1 74

Makhnumajra PO Bhud Teshil Baddl
Distt Solan HP

24

1424

100

Within limit |

Aristo Laboratories Pvt. Ltd. Vill,
Makhnu Majra PO Bhud Teh Baddi

1Distt Solan HP

C750|

897

68

Within limit

|FDC Ltd Village Bhud Tehsil Baddn Dist |

Solan HP

.73 |

10

Crius Life Scnences Pvt Ltd Malpur
Pargana Dharampur, Tehsil Baddi,
District Solan-Malpur, Nalagarh Solan
Baddi. 173205 .

11

Cadila Healthcare Ltd Swaraj Majra

|Juddi Kalan Post Baddi Tehsil Nalagarh.

Distt Solan HP

7.7

~-178

| 972

618

700 -

Within limit

Within limit

112

Osper Formulations, Plot No 134 B
EPIP Phase-| Jharmajrl Tehsil Badd|
Distt Solan HP

7.6

84 |

" lwithin limit

13

Cipla Ltd Unit I Vill Upper Malpur P. 0. ’

‘Bhud Tehsil Baddi Distt Solan HP

72

- 165

954

680 -

Within limit
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R _ Annexure I
Sr.N¢' * |Name of Unit Address of Unit Sampling point Date of Remarks
collection
1 Huhtamaki PPL Ltd Plot No. 9 Village Kunjhal, P.O. FOL of ETP -] 28.07.2021 Above limit
Barotiwala Tehsil Baddi Distt
Solan H.P.
2 RM Chemicals (P) Ltd EPIP-1, Jharmayjri, Baddi Fol of Etp (inlet to CETP) | 29.07.2021 Above limit
3 Celebrity biopharma Hill fop vill panga jharmajri FOL of ETP discharge to | 28.07.2021 Above limit
: CETP
4 Metrocraft Bhatolikalan Baddi FOL of ETP discharge to | 29.07.2021 Above limit
CETP .
5 indoco Remedies Ltd. Katha Direct discharhe to CETP | 29.07.2021 Above limit
6 Indoco Remedies Ltd. (Unit-11l) Katha FOL of ETP discharge to | 29.07.2021 Above limit
CETP
7 lvm Pharmacia Plot No 5A Bhatolikalan FOL of ETP discharge to | 29.07.2021 Above limit
CETP
8 Panam cylinders Plot No 11 A Bhatolikalan - Collection discharge to | 29.07.2021 Above limit
CETP
9 Bhandora organic products Plot no-26 Himuda Bhatolikalan; FOL of ETP discharge to | 29.07.2021 Above limit
Lid. Baddi. CETP
10 Acme life (tech lip) Plot no 103-105 EPIP -1 FOL OF ETP (Inlet to 28.7.21 Above limit
' CETP)
11 Scott Edil pharmacia Plo no 56 EPIP -1 Baddi FOL OF ETP (discharge to 29.7.21 Above limit
CETP) .
12 Mile stone unit 8 jharmaijri baddi FOL OF ETP (discharge to 30.7.21 Above limit
CETP)
13 Sanshul engineer P.No 114 EPIP -l engineers Collection tank to CETP 28.7.21 Above limit
14 Indogreen plastic technologies Kh.no 12 Katha Baddi FOL of ETP 29.7.21 Above limit
15 Gll industries Plot no 8 EPIP-| Jharmajri Baddi| Caoliectrion tank to CETP 28.7.21 Above limit
16 Curetech Skincare Plot No -34 Phase-IV final outlet of ETP 29.7.21 Above limit
Bhatolikalan Baddi
17 Mediwell Biotech Bhatolikalan Baddi final outlet of ETP- 29.7.21 Above limit
18 Kingston Aqua Industries Plot -3 Himuda Flats final outlet of ETP 29.7.21 Above limit
Bhatolikalan
19 Temple packaging bhatolikalan baddi collectiuon tank to cetp 28.7.21 Above limit
20 Amster lab unit-ii Hill top bhatolikalan FOL OF ETP (discharge to 28.7.21 Above limit
CETP)
21 Saundrya prasadhan Jharmajri baddi FOL OF ETP (discharge to 28.7.21 Above limit
CETP)
22 Yash appliances Katha baddi FOL OF ETP (discharge to 29.7.21 Above limit
CETP)
23 GMH LABO Bhatolikalsan baddi FOL OF ETP (discharge to 29.7.21 Above limit
CETP)_
24 Acme iife (tech lip) LLP Jharmajri Baddi FOL OF ETP (discharge to 20.7.21 Above limit
CETP)
25 Sun Pharma Hill top Bhatolikalan Baddi FOL OF ETP (discharge to 20.7.21 Above limit
CETP).
26 Nectar lifesciences Itd unit-Il Hill top Bhatolikalan Baddi FOL OF ETP (discharge to 20.7.21 Above limit
CETP)
27 Innova Captab Itd Hill top Bhatolikalan Baddi FOL OF ETP (discharge to 20.7.21 Above limit
CETP) )
28 Loreal india pvt Itd EPIP Phase-| Jharmajri FOL OF ETP (discharge to 20.7.21 Above limit
CETP)
29 Elfin Drugs Pvi. Ltd Village Bersam, Nalagarh FOL of ETP cum STP. 21.7.2021 Above limit
30 Panacea Biotech Village Bhud, Baddi, FOL Discharge to CETP 21.7.2021 Above limit
31 Yash Appliances Plot No 04 & 06, Behind Coca FOL of ETP discharge to | 29.07.2021 Above limit
Cola, Katha, Baddi GCETP
32 Signam Electrowave Plot no 7 DIC |A abddi FOL of ETP discharge to | 20.07.2021 Above limit
) CETP
33 Jupiter Solar power Ltd. katha Baddi FOL of ETP discharge to | 20.07.2021 Above limit
CETP
34 life vision healthcare - Plot no140 EPI phase _| FOL of ETP discharge to | 29.07.2021 Above limit
Jharmajri Baddi CETP
35 Xcell labs 146 EPIP phase-1 Jharmajri FOL of ETP discharge to | 29.07.2021 Above limit
Baddi CETP
36 Aipha products Kh.No 171/1 bhatolikalan Baddi | FOL of ETP discharge to | 29.07.2021 Above limit
CETP
37 Unix biotech Pvt. Lid PI.No 27 EP!P Baddi FOL of ETP discharge to | 29.07.2021 Above limit
CETP .
38 Nihal Healthcare Plot nO 33 EPIP Baddi FOL of STP 29.07.2021 Above limit
39 Axiom Controls Ltd. Pl.no 2-11l Epip Baddi FOL of ETP 29.07.2021 Above limit




A __{M/s Krypton Pharmaceutical plot no 69,EPIP-I Jharmajri FOL OF ETP (discharge to 29.7.21 Above limit
- CETP)
41 Aeon polymer plot no -80,EPIP-I Jharmajri FOL OF ETP (discharge to 29.7.21 Above limit
. CETP)
42 Manjushree Technopack ltd plot no -70,71,ERPIP-1 Jharmajri storage tank to cetp 29.7.21 Above limit
43 Torque pharmaceutical pvt ltd plot no -13B-14,EPIP-i FOL OF ETP (discharge to 29.7.21 Above limit
CETP)
44 Symbiotic Drugs & diabetic plot no -35,EPIP-I FOL OF ETP (discharge to 29.7.21 Above limit
care plid CETP) '
45 indogreen plastic technologies Kno 12 katha Baddi FOL OF ETP (discharge to 29.7.21 Above limit
CETP)
46 Kahna Biogenotic plot no 1C EPIP-1 jharmajri FOL OF ETP (discharge to 29.7.21 Above limit
CETP) :
47 Radiant casting plot no 288,EPIP-| Jharmajri FOL OF ETP (discharge to 29.7.21 Above limit
CETP)
48 Yash Appliances Plot No 04 & 06, Behind Coca FOL of ETP discharge to | 29.07.2021 Above limit
Cola, Katha, Baddi CETP
49 Volcano Electrical industries Plot No 37, Himuda |A Baddi FOL of ETP discharge to | 29.07.2021 Above limit
CETP :
50 Maneesh Pharmaceuticals Balyana near Hill Top FOL of ETP discharge to | 30.07.2021 Above limit
Barotiwala, CETP
51 Micro Turner Unit-Il Jharmajri Baddi FOL of ETP discharge to | 29.07.2021 Above limit
CETP
52 Sarvotham care Jharmayjri baddi FOL of ETP discharge to | 29.07.2021 Above limit
- CETP
53 Ozone pharma Katha baddi FOL of ETP discharge to. | 29.07.2021 Above limit
CETP
54 SSF Plastic india itd. Kh. 681/82 hadblast No-211 FOL of STP 29.07.2021 Above limit
Katha ) :
55 Euphoria India Pharmaceutical 145 HPSIDC Baddi Collection tank discharge to] 30.7.21 Above limit
CETP
56 RCl Industries & 84 HPSIDC baddi FOL OF ETP (dischargeto | 30.7.21 Above limit
Ttechnologoies CETP)
57 Cure tech =Formulation Judi kalan Baddi FOL OF ETP (discharge to 30.7.21 Above limit
) CETP)
58 IVN HERBAL Khasra no 63 judikalan Baddi | FOL OF ETP (discharge to 30.7.21 Above limit
CETP)
59 Preet remedies 184 HPSIDC FOL OF ETP (discharge to 30.7.21 Above limit
: CETP)
60 Marc laboratories 107 HPSIDG Baddi FOL OF ETP (discharge to 30.7.21 Above limit
CETP)
61 Cyper Pharma T Sai Road Baddi Storage tank to CETP 31.7.21 Above limit
62 Lifecare Remedies (MPL IA Ext-Il Baddi Storage tank discharge to 31.7.21 Above limit
pharma-iii) CETP
63 AV Auto Industries p ltd Plot No 59-60 IA Baddi FOL of ETP discharge to 31.7.21 Above limit
CETP
64 Paclean Venture 175 DIC |A Baddi FOL of ETP discharge to 31.7.21 Above limit
CETP
65 Alaina Healthcare Pvt Ltd Jharmajri, Baddi FOL of ETP discharge to | 31.07.2021 Above limit
: "CETP by unit
66 Biogenetic Drugs Pvt Lid. Jharmajri, Baddi FOL of ETP discharge to | 31.07.2021 Above limit
CETP by unit
67 SK Files & Tools Village Bauranwala PO FOL of ETP discharge to 3.8.21 Above limit
) Barotiwala CETP
68 Milestone gear unit-1V Barotiwala Nalagarh Discharge to CETP 3.8.21 Above limit
69 Haripur kradft company Village bated barotiwala Discharge to CETP 3.8.21 Above limit
70 Haripur paper company villaged bated bnarotiwwala Discharge to CETP 3.8.21 above limit
71 Polestar power industries Haripur road barotiwala FOL of ETP discharge to 3.8.21 above limit
CETP
72 YL Pharma Katha Baddi FOL of ETP discharge to 3.8.21 Above limit
CETP
73 Luminous Power Technologies Village Malpur Bhud Baddi FOL OF STP (discharge to 2.8.21 Above limit
. CETP)
74 Health Biotech limited Village Sandholi Baddi FOL of ETP discharge to 3.8.21 Above limit
CETP
75 Ancorotti Cosmetic india Plot no 12 Katha Baddi FOL of ETP discharge to 2.8.21 Above limit
CETP
76 Helios Pharmaceutical Malpur Bhud baddi FOL of ETP discharge to 2.8.21 Above limit
CETP
77 Reckitt benkiser healthcare Village Sandholi Baddi FOL of ETP cum STP 2.8.21 Above limit
dischage to cetp
78 Peari polymer Limited FOL OF STP (discharge to 2.8.21 Above limit

Village Sandholi Baddi

CETP)
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) Aishwariya Healthcare Lid Unit Vill Thana, Baddi FOL of ETP discharge to | 31 .07.2021 Above limit
i ’ CETP _
80 BHC Ayruvedic Lab (P) Ltd Unit-1l (Fortscheitt Healthcare FOL of ETP discharge to | 31.07.2021 Above limit
(Pharma) Ltd.)Vill Thana, Baddi CETP __
81 Martin & Brown Bioscience Malku Majra, Baddi FOL of ETP discharge to | 31.07.2021 Above limit
CETP
82 MDC Pharmaceuticals Pvi. Ltd Sai Road Baddi FOL of ETP discharge to 31.7.21 Above limit
CETP
83 Marigman Cosmetics KH. no- 677 Sai Road FOL of ETP discharge to 31.07.21 Above limit
CETP .
84 Pharmaniox Pharmaceuticals |Plot no-10 HPSIDC Ext. |A Baddi] FOL of ETP discharge to 31.07.21 Above limit
CETP
85 Himachal Cosmetics Pvt.itd. Opp. Radha Sawami Satsant [collection taank discharge to} 31.07.21 Above limit
Kuruwana Baddi CETP
86 Shervotech pharmaceuticals Plot. No-82/4 HPSIDC |ABaddi | FOL of ETP Discharge to 31.07.21 Above limit
CETP
87 Ozone Ayurvedies Unit-Il Piot No- 216 HPSIDC Ext. 1A FOL of ETP Discharge to 31.07.21 Above limit
. Baddi CETP
88 BRD medilabs Unit-li Plot no-20 HPSIDC 1A Baddi FOL of ETP Discharge to 31.07.21 Above limit
CETP
89 Aroma Aromatics & Flavours Plot no-67-69 DIC baddi FOL of ETP Discharge to 31.07.21 Above limit
CETP
90 Forgo Pharmaceutical Piot no 27 |A Barotiwala Baddi Final outlet of ETP 7.8.21 Above limit
91 Richfeel Health & Beauty Village Bhud Tehsil Baddi Collection tank discharge to 5.8.21 Above limit
CETP
92 Shri ramesh industry Juddikalan Baddi Discharge toi CETP 5.8.21 Above limit
93 Gupta property developers Judikalan Baddi Collection Tank direct 5.8.21 Above limit
discharge to CETP
94 Zoya herboceutical Village katha Baddi Collection Tank to CETP 6.8.21 Above limit
95 Sabson fastner Plot no 46 HPSIDC Collection Tank to CETP 6.8.21 Above limit
96 Aspee spring limited Village Kuranwala Mandhala FOL of ETP discharge to 6.8.21 Above limit
Baddi CETP
97  |Aspee sons Village Kuranwala Mandhala Finaloutlet of ETP 6.8.21 Above limit
Village Kuranwala Baddi
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 1st January, 2016

S.0. 4(E).—In exercise of the powers conferred by sections 6 and 25 of the Envirooment (Protection)
Act, 1986 (29 of 1986). the Central Government hereby makes the following rules further to amend the
Environment (Protection) Rules, 1986, namely:—

1. Short title and Commencement.—{1)These rules may be called the Environment (Protection)

Amendment Rules, 2015.

{2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-1,--

(a) the serial number 41 and the entries relating thereto, shall be omitted;

(b) for serial number 55 and the entries relating thereto, the following serial number and entries shall be
substituted. namely:--

S. No. Industry Parameter Standards
(h 2 (3) )
“55, Commnon Effluent

Treatment

Plants{CETP)
A. Inlet Quality For each Commeon Effluent Treatment Plant (CETD), the State Board will
Standards prescribe Inlet Quality Standards for General Parameters, Ammonical-

Nitrogen and Heavy metals as per design of the Common Effluent Treatment
Plant (CETP) and local needs & conditions.

B: Treated
Effluent Quality
Standards

Max. permissible values
(in milligram/litre except for pH and Temperature)
Into infand On land for Into sea

surface water irrigation
General Parameters
pH 6-9 6-9 6-9
Biological Oxygen 30 100 100
Demand, BOD,, 27°C
Chemical Oxygen 250 250 250+
Demand (COD)
Total Suspended Solids 100 100 100
(TSSY
Fixed Dissolved Solids 2100% 2100% NSk
(FDS) )
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Specific parameters

Temperature, “C

Shall not
exceed more
than 5°C above
ambient water

Shall not
exceed more
than 3°C above
ambient water

Shall not
exceed more
than 5°C above
ambient water

temperature temperature temperature
0Oil & Grease 10 10 10
Ammonical —Nitrogen 50 NS sk 50
Total Kjeldahl 50 NgE 50
Nitrogen (TKN) ‘
Nitrate- Nitrog 10 % 50
itrate- Nitrogen NS\V
Phosphates, as P 5 N F Nk
- — 00 . —
Chlorides 1000 1000 NS %
Sulphates, as SO, 1000 1000 NS P
Flouride 2 2 15
Sulphides, as S 2 2 5
Phenolic compounds 1 ! 5
(as C,H;OH)
Total Res. Chlorine 1 1 1
Zinc 5 15 15-
Iron 3 3 3
Copper 3 3 3
Trivalent Chromium 2 2 2
Manganese 2 NS k 2
Ji¢ " i
Nickel 3 Ng ¥ 3
Arsenic 0.2 NS* 0.2
ant as sz n
Cyanide, as CN 0.2 NS® 0.2
7 i 0.2 % .
Vanedium 0. NS e 0.2
£ 0. sk 0.
Lead ).1 NS K 0.1
Hexavalent Chromium 0.1 NS* 0.1
Selenium 0.05 NS ES 0.05
Cadmium 0.05 NS sk 0.05
Mercury 0.01 NS sk 0.01
Bio-assay test As per industry- | As per As per
specific industry- industry-
standards specifie specific
standards standards

* NS-Not specified
Notes:

1. ™Discharge of treated effluent into sea shall be through proper marine outfall. The existing shore
discharges shail be converted to marine outfalls. In cases where the marine outfall provides a
minimum initial dilution of 150 times at the point of discharge and a minimum dilution of 1500
times at a point 100 m away from discharge point, then, the State Board may relax the Chemical

Oxygen Demand {COD) limit:
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Provided that the maximum permissible value for Chemical Oxygen Demand (COD) in treated
effluent shall be 500 milligram/litre.

. ®ylaximum permissible Fixed Dissolved Solids (FDS) contribution by constituent units of a
Common Effluent Treatment Plant (CETP) shall be 1000 milligram/litre. In cases where Fixed
Dissolved Solids {FDS) concentration in raw water used by the constituent units is already high
(i.e. it is more than 1100 milligram/litre) then the maximum permissible value for Fixed Dissolved
Solids {(FDS) in treated effluent shall be accordingly modified by the State Board.

3. In case of discharge of treated effluent on land for irrigation, the impact on soil and groundwater
quality shall be monitored twice a year (pre- and post-monsoon) by Common Effluent Treatment
Plants (CETP) management. For combined discharge ot treated effluent and sewage on land for
irrigation, the mixing ratio with sewage shall be prescribed by State Board.

[ V)

4. Specific parameters for some important sectors, selected from sector-specific standards

Sector Specific Parameters

Textile Bio-assay test, Total Chromium, Sulphide, Phenolic compounds

Electroplating Industries | Oil & Grease, Ammonia-Nitrogen, Nickel, Hexavalent Chromium,
Total Chromium, Copper, Zinc, Lead, lron, Cadmium, Cyanide,
Fluorides. Sulphides, Phosphates, Sulphates,

Tanneries Sulphides, Total Chromium. Oil & Grease, Chlorides

Dye & Dye Intermediate | Oil & Grease, Phenolic compounds, Cadmium, Copper, Manganese,
Lead, Mercury, Nickel, Zinc, Hexavalent Chromium, Total Chromium,
Bio-assay test, Chlorides, Sulphates,

Organic chemicals il & Grease, Bio-assay test, Nitrates, Arsenic, Hexavalent Chromium,
manufacturing indusiry | Total Chromium, Lead, Cyanide, Zinc, Mercary, Copper, Nickel,
Phenolic compounds, Sulphides

Pharmaceutical industry | Oil & Grease, Bio-assay test, Mercury, Arsenic, Hexavalent
Chromium, Lead. Cyanide, Phenolic compounds, Sulphides,
Phosphates.”

[F. No. Q-15017/18/2014-CPW]
Dr. RASHID HASAN, Advisor

Note- The principal rules were published in the Gazette of India. Extraordinary, Part II, Section 3,

Sub-section (i) vide number S.0. 844(E), dated the 19th November, 1986 and subsequently amended vide the
following notifications:—

S.0. 433(E), dated the 18" April 1987; G.S.R. 176(E) dated the 2™ April, 1996; G.S.R. 97(E), dated the
18" February, 2009; G.S.R. 149(E), dated the 4" March, 2009; G.S.R. 543(E), dated the 22" July, 2009;
G.S.R. 739(E), dated the g September, 2010; G.SR. 809(E), dated the 4™ Qctober, 2010, G.S.R. 215(E).
dated the 15" March, 2011; G.S.R. 221(E), dated the 18" March, 2011; G.S.R. 354(E). dated the 2" May,
2011; G.S.R. 424E), dated the 1" June, 201 1; G.S.R. 446(E), dated the 13" June, 2011; G.S.R. 152(E), dated
the 16% March, 2012; G.S.R. 266(E), dated the 30™ March, 2012; and G.S.R. 277(E). dated the
31" March, 2012; and G.S.R. 820(E), dated the 9" November, 2012; G.S.R. 176(E), dated the 18" March,
2013: G.S.R. 535(), dated the 7" August, 2013; G.S.R. 771{E), dated the | 1" December, 2013; G.S.R. 2(E),
dated the 2™ January, 2014; G.8.R. 229 (E), dated the 28" March, 2014; G.S.R. 23%E), dated the 31" March,
2014: G.S.R. 325(B), dated the 07" May, 2014, G.S.R. 612(E). dated the 25™ August, 2014; G.5.R. 789%(E).
dated the 1lth November., 2014 and lastly amended vide notification S.O. 3305(E), dated the
7th December, 2015.

Printed by the Manager, Government of India Press, Ring Road, Mayapuni. New Delhi- 110064
and Published by the Controller of Publications, Delhi- 1100354,
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~ IN THE HON’BLE HIGH COURT OF
' HIMACHAL PRADESH AT SHIMLA

CWPNO.  of202]

InRe:-

. BaddiBarotiwala Nalagarh Industries Association (BBNIA)

With its registered office at,
EPIP, Phase-I, Jhadmaijjri, Baddi,
District Solan H.P. 1741003,

- through its Executive head Sh. Rajeev Satya

and its duly Authorized Representative.
: , ' ..... Petitioner

Versus

. State of H.P. through Principal Secretary,

Environment Science &Technology
to the Government of H.P

(also ex-officio Chairman of the
H.P Pollution Control Board)

Civil Secretariat, Shimla 171002,

. Himachal Pradesh Pollution Control Board

through its Member Secretary
Him - Parivesh, ‘
Phase-III New Shimla- 171009.

. The Member Secretary

Himachal Pradesh Pollution Control Board
Him -Parivesh, _
Phase-III New Shimla- 171009.

. Municipal Council Baddi

District Solan
Through its Executive Officer.
...Respondents

- Civil Writ petition under Article 226 of the

Constitution, for issuance of appropriate writ

order or direction in favour of the petitioner and

against the respondents to:-

Annexure IV
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Issue a writ of certiorari to quash Annexure P-13
i.e. the impugned notification No. STE-F(2)-1/2017
dated 26.12.2019, issued by the respondent No.1 in
the absence of any jurisdiction/authority and
against the mandate of the provisions of the
Water(Prevention and Control of Pollution) Act
1974, with consequential benefits flowing there
from in favour of the Petitioner Association _and
against the respondents;

In the alternative, in case prayer(a) doe"s not find
favour with this Hon’ble Court, then to Issue a writ
of mandamus declaring that the notification of
26/12/2019 i.c Annexure P-13, is not applicable in

the case of industries connected with the Common

Effluent Treatment Plant and having hydraulic

loading of less than 200 KLD, in terms of the
Environmental Clearance granted by the Ministry
of Environment and Forests i.e" Annexure P-6 in
consonance with the recommendations made by the
Committee constituted on 25/8/2020, as reiterated
by the respondent no.3 in terms of his letter of
18/9/2020 i.e Annexure P-15; |
Issue a writ of .mandamus directing the respondent
No.4 to immediately and without any delay ensure
that the domestic/ household sewerage connéé"éibn
to the CETP is in terms of notification of
27/10/2010 i.e Annexure P-3 is implemented;

Issue a writ of mandamus directing the respondent
No.1 State to constitute the respondent No. 2 H.P

Pollution Control Board strictly in accordance with

the provisions of Section 4 of the Water
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(Prevention and Control of Pollution) Act 1974 and
the directions g1ven by the Hon’ble Supreme Court
of India in Techi Tagi Tara Vs Rajender Singh
Bhandari and others; |

(e) Call for the records of the case;

| (f) Allow any other relief deem fit by this Hon’ble
Court in favour of the petitioner association and
againSt the respondents in the peculiar facts and
circumstances attaining to the present case; '

(g) Allow the cost of this petition in favour of the

petitioner and against the respondents.

Shimla Petitioner Association.

Dated:28/8/2021 Through Advocate

Arjun Lall/ Sanjsydics Suo foodl,



~1g- | Lf
MAY IT PLEASE YOUR LORDSHIPS:-

1. That the Petitioner Association is registered as a society
under the H.P. Societies Registration Act 2006. The name
of the society is Baddi Barotiwala Nalagarh Industries
Association (“heremaﬁer referred to as BBNIA”) with its
registered office at EPIP Jhadmajri Road, EPIP, phase-I
Jhgqmajrl, Baddi, District Solan H.P.. The main object of
the society is to promote the Industries in the Baddi
'Bai'oﬁwalé,’ Nalagarh Industrial Areas of H.P., including
the object to take up issue of interest of the industries
with various authorities. The Petitioner Association also
acts as an interface between the Government of H.P
including the respondent No.2 ie the H.P | Pollution
Control Board and its Member Industries, which are the
registered members and constitute a part of the
association i.e. (BBNIA). In terms of the resolution
pagsed by the Executive Committee of the Association
dated 9/8/2021, the Executive Head Sh Rajeev Lochan
Satya has been authorized to institute, sign and verify and
prosecute the present writ petition on behalf of the
Petitioner Association and to agitate the cause of its
Member Industries. Accordingly, the present writ petition
is being filed by the Petitioner Association acting through
its Executive Head Sh Rajeev Lochan Satya. The
certificate of registration of the Petitioner Association

and the resolution in favour of the aforesaid person are
annexed hereto as Annexure P-1 colly. The Articles of

Association and the Memorandum of Association of the

Petitioner Association are annexed collectively as



Annexure P-2 Colly. Any company registered under the
Companies Act 1956 or corporation, cooperative society

partnership firm and a sole proprietorship concern having

its office or place of business within the Baddi
Barotiwala municipal or cantonment area, is eligible to
become a member of the Association.

. That the respondent no.l is the Principal Secretary
Environment, Science and Technology, Govt of H.P and
in which capacity, he is also the ex-officio Chairman of
the H.P Pollution Control Board i.e respondent no.2. The
respondent no.2 is the H.P Pollutioh Control Board
(hereihafter referred to as the Board), which is
mandatorily required to be constituted strictly in terms of
Section 4 of the Water (Prevention and Control of
Pollution) Act 1974(hereinafier referred to as the Water
Act). However, the said respondent no.2 Board is not
prcsently. constituted as per the mandate and requirement
of law and the directions given by the Hon’ble Supreme
Court of India in Techi Tagi Tara vs Rajinder Singh
Bhandari. Furthermore, the members of the respondent
no.2 Board are required to be appointed in conson_ahce
with Section 4(a) to (f) of the Water Act. The members of
the Board have not been appointed/ nominated to the
respondent no.2 Board in accordance with the aforesaid
provisions of the Act. Therefore, 'any action taken
purported to be taken by the Board, including any
recommendations made qua prescription/notification of

the inlet ’quality norms, are illegal and not binding, being
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against the well-established principle of “coram non

judice”.

. That the respondent no.2 Board, is the H.P Pollution

Control Board; is required to be established in terms of
Section 4 of the Water Act of 1974. Presently no
members as required in terms of Section 4(b) to (e) stand

nominated to the respondent no.2 Board. The respondent

no.3 is the Member Secretary of the respondent no2

Board, who as per the mandate of Section 4 of the Water
Act, looks after the day-to-day functioning of the

respondent no.2 Board, which is required to act

collectively in the matter of regulation of water pollution -

in the State of H.P.

. That the Petitioner Association by means of the present
writ petition, is espousing the cause of those Medium and
Small and Micro Scale Industries registered under the
MSME Act, which are Members Industries of the
. Petitioner Association and are having a hydraulic loading
capacity of less than 200 KLD. The aforesaid Member
Industries were mandatorily required to connect
themselves to the Common Effluent Treatment Plant.
They are approximately 100 in number, discharging
effluent with FDS more than 2100 mg/l. They are

aggrieved by the various acts of omission and

commission attributable to the respondents No. 1 t0 3 and

more so the respondent no.2 Board, (the constitution of
which is in complete violation of the provisions of the

Water Act and the mandatory directions issued by the
Hon’ble Supreme Court of India in Techi Tagi Tara Vs
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Rajender Singh Bhandari and others as reported in
2018(11) SCC 734).The Hon’ble Apex Court while
“interpreting the provisions of Water Act, held that any
appointment of the Chairman and the Member Secretary
including the non-appointment of other members of the
| Pollution Board, in violation of Section 4 of the Water
Act cannot be countenanced. Therefore, it is respectfully
submitted that any act done by them would be void ab
initio on the ground of being Coram Non Judice. In
addition, théreto, the respondent no.l has arbitrarily and
without any authority of law and in contravention to the
provisions of Section 17 of the Water Act, and on a
purpofted recommendation of an improperly constituted
respondent no.2 Board, issued a notification No. STE-
F(2)-1/2017 of 26/12/2019 in partial modification of an
earlier notification of 17/3/2018, whereby additional inlet
quality norms for the Common Effluent Treatment Plant
have been prescribed and which are now being sought to
be enforced even against those MSME Member
Industries having an hydraulic load of less that 200 KLD,
against the terms of the Environmental Clearance granted
at the time of setting up of the CETP. o
. That it is also humbly clarified at the very outset that the
present Petitioner Association is entitled to invoke the
writ of jurisdiction of this Hon’ble Court in terms of the
liberty granted by the Hon’ble Apex Court in terms of its
decision as rendered in TechiTagi Tara Vs Rajender
Singh Bhandari and others. The Association has the

necessary locus to espouse the cause of its Member
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Industries collectively and in a representative capacity.
Moreover the present issue relates to the functioning of
the Common Effluent Treatment Plant(here in after
referred to as the CETP), which was established under
- the érders of this Hon’ble High Court, as it. was deemed
expedient and absolutely essential and necessary to set up
a common effluent treatment plant, with 25 MLD
capacity (to be set up in two phases as detailed here in
l?_elow)‘
. LI"hat ‘the CETP was to cater to the effluent treatment
needs of over 450 Members Industries situated within the
catchment area of the CETP in the Baddi Barotiwala
Nalagarh Industires Area belt in District Solan, H.P. Out
of the total cost project Rs 60.95 Crore funding up to
82% of the cost amounting to Rs 50.09. crores was
contributed by the Central Government and H.P State
Government and the balance 18% amounting to Rs. 10.86
Crore was contributed by the Member Industries of the
petitioner Association and Baddi Infrastructure (SPV of
BBNIA). The Member Industries were mandated to
divert all of their industrial/ sewage effluent to the CETP
and were instructed / directed hence obligated not to have
any independent treatment facility of their own or
disposéd of any water effluent otherwise. The
requirement of sending the discharge for treatment to the
CETP was also made mandatory so to make the
~ functioning of the CETP, more viable and efficient. In the
aforesaid background the respondent No.1 state issued an
order dated 27.10.2010, which mandatory required all
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industries to be connected with the CETP as a condition
precedent for grant of a consent to operate. The copy of
the order dated 27.10.2010 as annexed hereto as
- Annexure P-3. The order specifically stipulates that all

municipal sewerage and industrial effluent discharge in

the Baddi, Barotiwala and Nalagarh areas, was to be
treated and routed through the CETP alone.

. That at this juncture, it would be pertinent to mention that
Baddi Infrastructure, is a Special Purpose Vehicle (SPV)
incorporated by the Petitioner Association under Section
25 of the Companies Act 1956, established the CETP.
However, in terms of the orders passed by the Hon’ble

' High Court in CWPIL 13 of 2006, it was directed to

ensure that both the effluent generated by the industries
as well as the sewage, should be treated by the CETP,

proposed to be established. Copy of order of 20/8/2010
passed in CWPIL 13 of 2006, is annexed hereto as
Annexure P-4. Consequently, a Detailed Project Réport
(DPR) was prepared on 30/10/2010, copy of relevant
portion/ portion qua treatment of TDS/ FDS whereof is
annexed hereto as Annexure P-S(Thé petitioner
undertakes to produce the entire DPR, if so directed by
this Hon’ble Court). At this stage it would be pertinent to
mention that in terms of the DPR, the CETP was
proposed to be set up and it was to be executed in two
phases. Wherein as per Phase-I thereof, no treatment
facility for removal of TDS/ FDS effluent, had been

catered/ provided for. The Phase-II of the execution of
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the CETP which related to the establishment of Nano-
filtration technology (for treatment of TDS/ FDS norms),
~ was to be jointly funded by the respondent no.1, and pro-

forma respondent No.4 in terms of the DPR.

. That consequent to the decision of the respondents No.
land 2 to set up the CETP, Environmental Clearance for
 establishing and development of the purposed CETP was
gfaiitéd on 08.01.2013, copy whereof as annexed hereto
as Annéxure P-6. A perusal of the Environmental
Clearance will show that the CETP was to cater to 1262
Industrial Units/ plots in the Industrial Area of Baddi
Barotiwala. Most importantly, in terms of the
‘Environment Clearance and more particularly Speciﬁc
Condition No.8(v) thereof, Member Industries with
Hydraulic léading of more than 200 KLD were alone
required to. ‘treat effluent generated by them at their
existing on-site effluent treatment plant, before sending
the same to the CETP for further treatment. However, at
the time of granting the. consent to establish, only 428
industries were found to be suitably placed within the.
- “command area” of the CETP, to be viable for sending
the effluent generated by them, as the balance number of
Industrial Units were not having any effluent to discharge
to CETP.

. That in order to ensure the optimal use and functioning of
the CETP, a meeting was held on 03.04.2017 under the
Chairmanship of respondent No. 1. Therein it was
decided that in view of the installation and operation of

the ‘CETP, until and unless directed by the respondent
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No. 2 Board, the Member Industries were only to operate
their Primary Effluent Treatment Plant for providing
limited primary treatment(which all member industries

are providing), so long as they were connected with 'the_

CETP. Since as per the DPR, the CETP was to be

established to cater to all kinds of effluent and incase all
industries in terms of Annexure P-3 had been directed to
be connected with the CETP, the requirement of
specialized treating of the effluent at their respective

Effluent Treatment Plants had been dispensed with. Copy

~ of the minutes of meeting dated 03.04.2017 are annexed

hereto as Annexure P-7. In terms thereof all the Member
Industries of the Petitioner Association, more particularly
thosé ‘with a hydraulic loading of less than 200 KLD,
which already connected to the CETP, éntered into tri-
partite agreements with the operator of the CETP and
Baddi Infrastructure. A copy of one of such &ipaﬁite

agreement is annexed hereto as Annexure P-8.

That subsequently the issue relating to the functioning of
" the CETP was again taken up sou moto, by the Hon’ble

High Court in terms of petition i.e CWPIL 11 of 2016. It
was pointed out therein that though the CETP had been
established, however it was not being optirhaliy utilized.
Against the carrying capacity of 25 MLD, only 13-16
MLD of effluent was being received by the CETP. Out
of the 428 units within the “command area” only 351
Units were connectible to the CETP. Directions were
given by this Hon’ble Court to the respondcrit no.3 to

ensure that all the remaining units are immediate!y
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connected with the CETP. Copy of otder of 23/8/2017
-passed in CWPIL 11 of 2016 is annexed hereto as

Annexure P-9,
That the conditions of the Environmental Clearance read

in conjunction with the Minutes of Meeting already
annexed hereinabove as Annexure P-7 will show that so
long as the Member Industries (more particularly those
with less than 200 KLD hydraulic discharge) were
connected with the CETP and paying the requisite
treatment charges/ fees as per the Tripartite Agreement,
they were only required to provide basic priinary'

treatment at their own effluent treatment- plants.

However, the said effluent treatment plants were and are

vnot technologically set up to treat Total Dissolvable

Solids/ Fixed Dissolvable Solids (hereinafter referred to
as the TDS/ FDS norms), which have been introduced as
an ‘inlet quality norm, in terms of the impugned
notification of 26/12/2019. In case all the Member
Industries, majority of which are small time MSME
industries, are compelled to adhere to the norms so
introduced on 26/12/2019 and more so with respect to
TDS/ FDS norms, the same would render the setting up
of the CETP redundant and non-existent. Not only would

the Member Industries be compelled to invest in

»upgradation of their own treatment Plants, they would

have to continue to make payments for the treatment of
the same already treated effluent to the CETP also.
That the Member Industries as per the Environmental

Clearance and on payment of the necessary charges have
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been sending their effluent for treatment to the CETP. It
for this reasoﬁ that the respondent no.2 Board never
prescribed inlet quality norms for the CETP. As per the
mandate of the respondents 1 and 2 read with the
Environmental Clearance, the Member Industries with
less than 200 KLD hydraulic effluent, were required to
send their efﬂﬁent for treatment to the CETP alone and

| for which regular charges are paid to the operator_of the

CETP i.e pro-forma respondent no.4.

That at this juncture it would be pertinent to bring to the
notice of this Hon’ble Court that, keeping in mind the
notification issued by the respondent no.1 i.e Annexure

P-3 whereby all Industries were to be connected to the

~ CETP. The CETP was designed in a manner so as to treat

and deal with each type of effluent. For this purpose, the
effluent was categorized into five different categories i.e
Cat-I to Cat-V, and different pipelines were laid to

receive the different category of effluent which are under;

Category | Sector of Industry Units Effluent
Cat-1 Food, paper and 89 discharge(MLD)
Textile 15.65
Cat- Soaps and 112 2.0
1I detergents ‘
Cat- Pharmaceuticals 213 2.9
I .
Cat- Dyeing 4 2.0
vV
Cat- Electroplating, 31 0.042
\Y metalsurface :
finishing
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‘However, in the first phase of the project, the CETP was

set up to treat all parameters except TDS/ FDS.
Treatment of TDS/FDS effluent was to be implemented
only in Phase-II of the project, by establishing of a Nano
Filtration unit. This would be evident from a perusal of
the Detailed Project Report already annexed here in

above.
That .once the Member Industries, stood connected with

the CETP the respondent no.1 and 2 were jointly and

‘severally responsible along with the CETP to ensure that

the outlet discharge parameters as prescribed and notified
under the Environment Prot‘ectionvrules were being met
by the CETP. The respondents 1 and 2 were to ensure
that the CETP was equipped and upgraded to deal with
the validly prescribed norms.

That for the first time on 17/3/2018, the respondent no.1
prescribed inlet quality standards for the CETP on the
recommendation of the respondent no.2 Board. Copy of
the same is annexed hereto as Annexﬁre P-10. However,
as per the design of the CETP, the effluent was being
treated by the CETP, there was no violation of the
aforesaid notification and neither the member industries
nor the CETP could be said to be polluting or discharging
the treated effluent in violation of the prescribed norms.
That however, in the meantime, pursuant to c_:ertain
directions issued by the Hon’ble National Green
Tribunal, wherein the functioning of the CETP was
questioned with respect to the high TDS levels at the
point of outlet discharge of the CETP. In this regard the
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Petitioner Association annexes herewith a copy of order

0f27/9/2019 as Annexure P-11. In terms of the aforesaid

order, a Joint Committee was directed to examine the
performance status of the CETP and suggest remedial
measures to increase the connectivity of effluent
generating units to the CETP. The Joint Committee
inspected the CETP and filed its status report of

' 16/11/2019, copy whereof is annexed hereto as

Annexure P-12. Perusal thereof will show that certain

textile units having a discharge of more than 200 KLD
hydraulic loading were allegedly found to be responsible
for high levels of TDS/ FDS. Remedial measures qua the
textile units were suggested. Most importantly, it was
suggested that the operator of the CETP must install
activated carbon, pressure sand filters and ozonizer, as
was already envisaged in the “Detailed Project Report”.

That immediately thereafter the operator ie Baddi
Infrastructure took up the matter with the resp&fldent
no.3. A detailed Action Plan was submitted by Baddi
Infrastructure, dealing specifically with the question of
treatment of FDS levels generated by industries. A
Detailed Project Report/ Action Plan has also been
submitted to the Director of Industries for “3 MLD
Refractory Management and TDS Reduction in CETP”
which would require funding of Rs 28.52 crores. The
same would have formed part of implementation of
Phase-II of the establishment of CETP. The Petitioner

Association has been informed that the matter has been



18.

- 19.

—6— : : /1’!°
taken up with the State Govt and the Govt of India for
financial assistance and sanction of Rs 20 crores by the
Govt of India.

That pursuant to the Joint Inspection Committee report,

the Respondent no.1 has issued the impugned notification

~on 26/12/2019, wherein the respondent no.1 without any

Statutory Authority, jurisdiction and powers, has issued a
fresh ﬁotiﬁcation, wherein for the first time, inlet quality
standards with respect to TDS/ FDS has been prescribed
by the respondent no.l. the aforesaid notification is
applicable across the Board to all industries; irrespective
of the level of effluent being discharged by it, which
factor was taken note of bj' the MOEF, at the time of
grant of Environmental Clearance, as already _stated
supra. Copy of the impugned notification of 26/12/2019

is annexed hereto as Annexure P-13.

That thereafter- the Petitioner Association has been

lcontmuously representing to the respondents 1 and 3 that

the Member Industries, having a discharge of less than

200 KLD, in terms of the Environmental Clearance i.¢

- Annexure P-5, deserve to be kept out of the purview of

the impugned notification. Copy of one of such
representation of 18/8/2020 is annexéd hereto as
Annexure P-14. The same was preferred in the month of
August 2020 in view of the Covid-19 pandemic which
paralyzed the Industrial sector. The respondent no.3 in
terms of his letter of 18/9/2020, copy whereof is annexed
hereto as Annexure P-15, informed the Petitioner

Association qua the setting up of the Committee on
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25/8/2020 to look into the representation madé by the
Petitioner Association. The recommendations of the
Committee supported the cont_entioné raised by the
Petiﬁoner Association. The = respondent  no.3
recommehded to the respondent no.1 that the industries
having a discharge of less than 200 KLD may comply
with the norms prescribed in the notification of
17/3/2018, however the CETP was directed to install
adequate treatment system to treat FDS levels(as per
Phase II) within six months thereof.

20. That the respondent no.1 is response to Annexure P-15,
while admitting therein that the notification of
26/12/2019, had been issued by the respondent no.l,
stated that the same cannot be diluted till the time the
CETP at Baddi, is upgraded. Copy of letter of 9%
November 2020 issued by respondent no.l is annexed
hereto as Annexure P-16. The respondent no.3 in a
volte-face change in his stand as stated in Annexufe P-15,
reiterated the decision taken by the respondent no.l in
terms of Annexure P-16. Copy of letter of 28/11/2020 of
the respondent no.3 is annexed hereto as Annexure P-17..
The respondent no.l who has no authority under the
Water Act, without even giving an opportunity of being
heard to the Petitioner Association arbitrarily and
illegally and without jurisdiction refused to accept the
recommendations made by the respondent no.3 in terms
of Annexure P-15. Thus also the impugned action is bad
and is liable to be quashed and set aside. | '

21. That thereafter the matter with respect to the functioning
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of the CETP was taken up by the Chief Secretary,

- wherein similar demands were raised by the

representatives of the Petitioner Association. The

" meetings were held on 26/2/2021 and 4/8/2021 and copy

of the minutes are annexed hereto as Annexure P-18

colly. However, despite raising the issue, no action. has
been taken till date. Rather the representatives of the
Petitioner Association were informed that through the
Member Secretary that the impugned illegal notification
was to be adhered to, irrespective of the fact that incase
the CETP is upgraded as already envisaged in the letters
by the respondent no.1 and 3.

That in view of the aforestated facts, the present

 petitioner Association is aggrieved by the aforesaid

notification which despite being sans jurisdiction and
authority of the respondent no.l, is sought to be
implemented and enforced égainst the industries which
have a hydraulic discharge of less than 200 KLD also.
The aforesaid action of the respondent no.1 is sought to
be impugned by the present petitioner on the
aforementioned, as well as the following grounds as
detailed hereinbelow:

GROUNDS OF CHALLENGE:

That the action of the respondent no.l in issuing the
impugned notification of 26/12/2019 i.e Annexure P-13

is beyond the jurisdiction and authority of the respondent

no.l and against the statutory mandate of the Water Act.
A bare perusal of the provisions of the Water Act will

show, that the respondent no.1 is not authorized to act
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under the provisions of either the Water (Prevention and

Control of Pollution) Act 1974 or the Environmental
Protection Act or the rules framed thereunder. The

statutory mandate has been specifically conferred only

upon the respondent no.2 Board.

That one of the essential funcfions statutorily prescribed

for the respondent no.2 Board as stipulated in Section

17(g),(h),(k),(m) of the Water Act of 1974, is to lay
down, modify and to annul effluent standards of
discharge of sewage and trade effluents before the same
are discharged in trade any system/Water body so as to
be in consonance with and within the tolerance limits of
polluﬁon permissible. This is an essential function
statutorily conferred on the respondent No.2 Board
alone. Moreover, even as per Rule 3(2)(3)&(3A) of the
Environment Protection rules, the power to prescribed
stringent standards in addition to those as provided for in
Schedule I-IV of the rules, has been specifically
conferred on the State Board i.e respondent no.2 alone,
which has to be duly constituted in consonance with the
provision of Section 4 of the Water Act 1974. Therefore,
it is only a duly and properly constituted Board alone
under Section 4 of the Water Act 1974, which in exercise
of its statutory powers as conferred under Section 17,

alone is entitled to - prescribed
standards/parameters/norms which are required qlto be

- complied with by the Member Industries. Moreover, it is

time honoured and settled principle of law that when a

statute provides the exact manner and under what
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circumstances and by which authority, a particular act is
to be performed, it must be performed in the same
manner prescribed or not at all. The said principle is
applicable on all fours in the facts and circumstances

- attending to the present case.

That the respondent no.l has no juriédiction under the
provisions of the Water Act of 1974 to lay down any
standards/ norms to be met by the industry. Such power
cannot be exercised even on the alleged
recommendations made by the respondent no.2 Board, as
has been done in the present case. Even assuming for a
moment, though without conceding, that such power
does exist, since the respondent no.2 Board has not been
constituted in terms of Section 4 of the Water Act of
1974, the directions/ recommendation would be non-est
and void-ab intio, being in contradistinction to the
principles of coram non judice.

. That in the absence of nomination of the other members
of the respondent no.2 Board in terms of Section 4(b) to
(e) of the Water Act of 1974 and more particularly
clause(d) thereof, the interest of the industry which
required mandatory representation on the respondent
no.2, has not be provided for. In the absence of such
nomination including that of the other members as
required under the Act, and in the absence of proper
consultation thereof, the impugned action of the

respondent no.1 is illegal and detrimental to the interests
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of the Member Industries, who are already facing severe

financial crunch on account of Covid-19 pandemic.

That in addition to Ground D hereinabove grave
prejudice is being caused to the constituent members of
the petitioner association, on account of the improper and
illegal constitution of the respondent no,2 Board as per
the mandate of Section 4 of the Water Act of 1974. In the
absence of appointment of persons having special
knowledge/ practical experience in respect of matters
relating to environmental protection and being duly
qualified in the field of environment having the
understanding of the complexity of modern science and
technology and technical persons possessing scientific
knowledge on matters relating to pollution and its control
thereof, knee-jerk actions are being resorted to by the
respondents, as is evident from the impugned notification
of 26/12/2019 i.c Annexure P-13, The same is against the
orders/ = notifications issued by the respondénts
themselves and the directions passed by the Hon’ble
High Court of Himachal Pradesh, with respect to the
functioning and optimal utilization of the CETP at Baddi.
That in addition to the above, at present the respondent
no.2 Board constitutes of only the Chairman i.e the
" Principal  Secretary Environment, Science and
Technology being the ex-officio Chairman and the
Member Secretary, who cannot in law and as péf Section
4 of the Water Act of 1974 be held to constitute the full

Board. Hence any recommendations made by them as )



e £

stated in notification dated 17.03.2018 i.e Annexure P-9,
which has now been partially modified in terms of the
impugned notification of 26.12.2019 i.e Annexure P-13,
‘cannot be sustained and deserves to be quashed on this
ground alone. The directions passed by the Hon’ble
--Sﬁpfeme Court of India in Techi Tara’s case supra, is
annexed for the ready perusal of this Hon’ble Court as
Annexure P-19. It is humbly submitted that the
respondent no.l has oxﬂy framed the rules for
appointment of the Chairman, however no appointment
in accordance with the rules has been made till date. No
rules with respect to the appointment of | Member
Secretary have been framed by the respondent State till
date.

. That most importantly it is further stated that in terms of
‘:Annexure P-3, apart from the Industrial Effluent, even
municipal sewerage was mandatorily required to be sent
fo the CETP for treatment, for the reason that it would
result in considerable dilution of the industrial effluent,
strengthen the functioning of the CETP, thus ensuring
cofn;gliance with the legally published norms/
parameters‘. In this regard the petitioner association and
even the operator of the CETP i.e Baddi Infrastructure,
have been repeatedly requesting the respondent no.3 to
ensure that sewage discharge of 5.5 MLD is received by
the CETP, as currently only 7% of the total domestic
sewerage is being received by the CETP. Therefore,
-against the sewerage discharge of 5500 KLD capacity at
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CETP from the area under tze Municipal Council Baddi,v

the current flow still remains only at 400 KLD, with a

cumulative flow of 210 KLD since February 2020 ie

start of the STP at CETP. Thus, the inaction of the

respondent State and the Board in ensuring due

compliance with Annexure P-3, by issuing the impugned

notification Annexure P-13, unnecessary burden is being

passed onto the small scale industries, who despite

making payment of heavy fees to the CETP, are now

being forced to upgrade their own treatment pléiﬁts

involving heavy expenditure, to pre-treat the effluent for |
TDS/ FDS norms, which otherwise is to be treated at the

CETP. Thus, the respondent no.1 by resorting to issuance

of the impugned notification Annexure P-13, is acting

contrary to its own order i.e Annexure P-3, Minutes of
meeting of 3/4/2017 and above all the orders and

directions issued by this Hon’ble Court. The respondents
having failed to upgrade the CETP, in terms of the
mandate of the Hon’ble Supreme Court of India, are
clearly illegally shifting their resporisibility} of ensuring
proper and optimal functioning of the CETP onto the
small industries. In this regard even the respondent no.5
deserves to be directed to ensure strict compliance with
the order 0f 27/10/2010 i.e Annexure P-3

. That by means of the impugned notification Annexure P-
13, the Member Industries are being forced to illegally
upgrade their existing effluent treatment plants at the
cost of investments/ expenditure in order to treat TDS/-
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FDS parameter. This is contrary to the order passed by
the respondents i.e Annexure P-3, which made it
compulsory for all industries to be connected to the
CETP and to pay high fees for treatment to the CETP
operator. It is also against the Qrders passed by the
Hon’ble High Court of Himachal Pradesh. Had the intent
been that each industry is to treat and upgrade its own
treatment plant at the cost of heavy investments, then in
that case, the need to connect to the CETP would not
have arisen. The Member Industries instead of making
payménts of fees to the CETP operator would have
‘upgraded their own Effluent Treatment Plants. The
respondent no.1 may kindly not be pemmitted to
;i)probate and reprobate at the same time. Assuming for
a moment that each of the Member Industry is held liable
to treat the effluent to meet the prescribed norms as per
Annexure P-13, in that casc there would be no
requirement to send the treated effluent already
compliant with the prescribed norms, for further -
treatment to the CETP. The same would be an empty
formality. Reason being that in case the already
compliant treated effluent as received by the CETP is to
be then merely discharged without any treatment by the
CETP, the same would still comply with the discharge
norms as prescribed under the Environment protection
rules. The order of 27/10/2010 read alongwith the orders
passed by this Hon’ble High Court with respect to
mandatory treatment of effluent at the CETP, cannot in
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.any manner be reconciled with the impugned notification
of 26/12/2019 i.e Annexure P-13. ’

That the action of the respondents in not implementing
'~ the Phase-II of the CETP is in gross violation of Article
48-A of the Constitution of India, more so since the same
formed part of the accepted Detailed Project Report.
Though the CETP is compliant due to process of mass
balancing however, Baddi infrastructure ie. SPV has
proposed to install the facility at CETP to handle any
extreme éituation for treatment of TDS/FDS for units
with hydraulic load of less than 200 KLD. The
respondent No.1 has issued in principal sanction to share
the capital cost in the ratio of 80:20 and in turn they have
requested Union government for support under TIES.
The process has already been initiated by pro-forma
respondent, SPV and is expected to be completed in 15-
18 months’ time. The members of the Petitioner
Association are ready and Wiiling to provide their share
for the completion of phase-II of the CETP and in this
regard Baddi Infra has already submitted a detailed
Action Plan on 12/3/2021. o

That in terms of the orders passed by the respondént no.l
i.e Annexure P-3 and the directions given by the Hon’ble
High Court of Himachal Pradesh,” mandating the
industries to be connected with the CETP, the present
impugned notification of 26/12/2019, is repugnant to the
same. The answering respondents instead of ensuring

that the CETP is timely upgraded in order to effectively
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treat the effluent being received by it, are now by
ﬁrescribing the inlet quality norms in terms of Annexqre
P-13, forcing the small-scale industries to treat the
effluent to the standards prescribed for the CETP.
Meaning thereby that the effluent being received by the
CETP should be treated to meet thé discharge norms
prescribéd for the CETP under Schedule-l of the
Environment Protection rules, 1986, thus rendering the
CETP to act merely as a post office, since it would
;ééeive the already treated effluent and thereafter, even if
it were to- discharge the same without treating it, the
efﬂ)gqnt would still meet with the standards/ norms
préécribed.

That the respondent no.3 having recommended and in
principle having accepted the stand of the Petitioner
Association subject to condition of upgradation of the
CETP in terms of Annexure P-15, was estopped in law
from changing his stand pursuant to the decision taken
by the respondent no.1 in terms of Annexure P-16. The
respondent no.1 again has acted without any jurisdiction
.and authority. Despite having directed upgradation of the
CETP to treat TDS/ FDS norms in Noveniber 2020, till

date no effective steps have been taken to that effect.

That the Petitioner Association has no other equally
efficacious or speedy remedy for redressal of its
,\grievances, other than by way of filing the present Writ
Petition. The entire action of the Respondents 1 to 3 is

pt;ocedurally ultra vires, it is against the statutory

“~
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provisions and Rules. It is also in total violation of the
binding - directions passed by the Hon’ble Apex Court.
Further that the cause of action to challenge the validity
of the ixnpugned notification has accrued only now, since
the respondents are now calling upon the industry to
ensure adherence with the inlet quality norms so
prescribed i.e Annexure P-13, by shifting the -entire

responsibility on to the Member Industries. The issues

~ raised in the present petition with respect to the validity

of the notification and the improper constitution of the
respondent no.2 Board in conformity with the provisions
of the Water Act of 1974, fall within the exclusive
domain of the writ jurisdiction of this Hon’ble High
Court, under Article 226 of the Constitution of India.

That the Petitioner Association has not filed any other
similar Writ Petition in this Hon’ble Court or in the
Hon’ble Supreme Court of India, pertaining to the matter
in issue in the present Writ Petition. Moreover, no such
Writ Petition ‘is pending adjudication in any Court.

That this Hon’ble Court has the jurisdiction to entertain
and adjudicate upon this Writ Petition, since the entire
cause of action arose within the jurisdiction of this

Hon’ble Court:

It is, therefore respectfully prayed that this Hon’ble
Court may kindly be pleased to allow this Writ Petition
and may further be pleased to issue an appropriate Writ,
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Otrder or direction in favour of the Petitioner Company

and against the Respondents, directing to :-

(a) Issue a writ of certiorari to quash Annexure P-13 i.c.
the impugned notification No. STE-F(Z)-I/2OI7 dated
26.12.2019, issued by the respondent No.l in the
(ébsence of any jurisdiction/authority and against the
mandate of the provisions of the Water(Prevention and
élontrol. of Pollution) Act 1974, with consequential
benefits flowing there from in favour of the Petitioner

~ Association and against the respondents;

(b) In the alternative, in case prayer(a) does not find favour
with this Hon’ble Court, then to Issue a writ of
mandamus declaring that the notification of 26/12/2019

i. Annexure P-13, is not applicable‘ in the case of

industries connected with the Common Effluent
“Tidtient Plant and having hydraulic loading of less
oo a0 200 KLD, in terms of the Environmental Clearance
granted by the Ministry of Environment and Forests i.e
Annexure P-5 in consonance with the recommendations
made by the Committee constituted on 25/8/2020, as
reiterated by the respondent no.3 in terms of his letter of
18/9/2020 i.e Annexure P-15;
(c) Issue a writ of mandamus directing the respondent No.4
| to immediately and without any delay ensure that the
domestic/ household sewerage connection to the CETP
is in terms of notification 0f 27/10/2010 i.e Annexure P-
3is implemented;
(d) Issue a writ of mandamus directing the respondent No.1

State to constitute the respondent No. 2 H.P Pollution
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Control Board strictly in accordance with the provisions
of Section 4 of the Water (Prevention and Control of
Pollution) Act 1974 and the directions given by the
Hon’ble Supreme Court of India in Techi Tagi Tara Vs
Rajender Singh Bhandari and others;

Call for the records of the case;

Allow any other relief deem fit by this Hon’ble Court in
favour of the petitioner association and against the :
respondents in the peculiar facts and circumstances
attaining to the present case;

Allow the cost of this petition in favour of the petitioner

and against the respondents.

Shimla Petitif %’oma ot
Dated:28/8/2021 Through Advocate T
Arjun Lall/ Sanjeevni Sood
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021

IN THE MATTER OF:-

\

Nember Secretary, -

Baddi Barotiwala Nalagarh Industries Association
(BBNIA) with its registered office at EPIP, Phase-l,
Jhadmajjri, Baddi, District Solan HP. 1741003,
through its executive head Sh. Rajeev Satya and its
duly Authorlsed Representative.

T eeersesssaonns Petitioner

Versus

1. The State of HP through Principal Secretary,

Environment Science & Technology to the
Government of HP (also ex—Officio Chairman of
the HP State Pollution Control Board) Civil
Secretariat, Shimla 171002,

2. HP State Pollution Control Board through its

Member Secretary, Him Parivesh Phase -1II, New
Shimla-171009.

3. The Member Secretary, Himachal Pradesh State

~ Pollution Control Board Him Parivesh Phase -III,
New Shimla-171009.

4. Municipal Council Baddi, District Solan through its

- Executive Officer.

....... . Respondents

HP State Pollution Comrol Bowarc

Zhimia

\
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Reply to the petition on behalf of
Respondents No.2 and 3.

May it pleasé your Lordships:-

Preliminary Submissions:-

L.

That the Common Effluent Treatment Plant Baddi (CETP)
through its operator 1.e. Baddi Infrastructure has not been
arrayed as party in this matter which is a necessary party for

adjudication of this matter.

That the petitioners have obtained the interim order dated 1-
9-2021 by misrepresenting before the Hon’ble Court
wherein replying respondent has been restrained from taking
coercive action agamst all the petitioner Industrial
Association. It is submitted that in fact, present petition is
confined only to those member industries (connected to
CETP Baddi) which have effluent discharge of less than 200
KLD whereas petitioner is an Association of the Industries
wherein both categories of the units are members (whether
they are having discharge of more than 200 KLD or less
than 200 KLD). Therefore, order dated 1-9-2021 is required

to be modified and present petition deserves to be dismissed.

Wiember Secretary,
HPE Siste Poliution Control Boar

Shimia
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Reply on merits :-

3

~Yq ~

Contents of para 1 relate to petitioner’s status as Society
registered under the HP'Societies Registration Act 2006, its
objectives to promote industries in BBN area and
authorisation of its Executive head to file present petition

are a matter of record and need no reply.

In reply to para-2-3 it is submitted that Respondent No. 1
i.e. Additional Chief Secretary Environment, Science and
Technology Government of HP is admittedly holding charge
of Chairman of State -Board. Rest of the contents of paras

are wrongly portrayed and are denied. The State Board is

duly constituted as per section 4 of the Water Act 1974 and -

as per Hon’ble Supreme Court’s directions and presently the
State Government vide notification dated 19-10-2020 has
nominated members of the Board for a period of three years.
Copy of notification dated 19-10-2020 is annexed as
Annexure R-2/1.

In reply to para 4-6 it i3 submitted that-_ a Common Effluent
Treatment Plant (CETP) was established at Baddi by the
Department of Industries, Government of HP which came
into operation in the year 2015 for treatment of effluent

generated by the industries falling in the catchment area of

CETP. As per the State Government order dated 27-10-2010.

Member Sacretary,

H® State Pollution Cony

Shimia

rof Boz:

l
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all the industries located in the catchment area of the CETP
were required to' send their waste water to CETP for further
treatment (copy at Amnexure-P-3). In the meanwhile,
Ministry of Environment, Forest and Climate Change,
Government of India issued a notification dated 01-01-2016
(Annexure R-2/2) which stated that :- “For each Common
Effluent Treatment Plant (CETP), the State Board will
prescribe inlet quality standards for General Paraméters,
Ammonical - Nitrogen and heavy metals as per design of the
Common Effluent Treatment Plant (CETP) and local needs

and conditions.”

Subsequently, the Hon’ble Supreme Court of India vide
order dated 22-2-2017 in WP No. 375/2012 titled
Paryavaran Surksha Samiti v/s UOIL, (copy annexed
Annexure-2/3) made it mandatory for the all member
industries connected to CETP to revive and operate their
ETPs upto primary treatment level, befdre sending the
effluent to CETP. In compliance to directions of the Hon’ble
Supreme Court the respondent-State Board published/issued
public notice in news papers dated 7-4-2017 and 11-4-2017
(copy annexed as Annexure—R-2/4) informing all industries

irrespective of their connectivity with CETP to make their

~ primary effluent treatment plants fully operational within

three months.

Vigtmber Secretary,
= Siate Pollution Cort ol E_ P

animta
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As there were no inlet standards prescribed for the primary

treatment of the industries hence in compliance to

notification dated 1-1-2016 issued by Ministry of

Environment, Forest and Climate Change, Government of

India and Hon’ble Supreme Court orders dated 22-2-2017,

the State Board initially proposed/prescribed and

recommended to the State Government, the inlet quality

- standards for waste water after primary treatment which

shall be entered into the CETP for final disposal/ireatment.
On the recommendations of the State Board, initially the
Department of Environment S&T, Government of HP vide
notification dated 17-3-2018 (Annexure —P-10) notified
three inlet quality standards for members 'mdﬁstries
connected to CETP i.e. TSS, Oil and Grease and pH. Later
on Hon’ble NGT tbok_ cognizance of the functioning ‘of the
CETP Baddi in OA No. 801/2018 and vide order dated 27-
9-2019, constituted a joint committee of Central Poﬂution
Control Board, HP State Pollﬁtion Control Board and
District Magistrate Solan to examine the performance status
of discharge of effluents by industries and efficacy of the
CETP. The committee submitted its report on 16-11-2019
(Anheiure R-2/5) which recommended that the State Board
needs to review the notification dated 17-3-2018 and include

other parameters like TDS, BOD, Chloride and Sulphide.

Member Secretary, ~-
> State Pollution Controf Boaer

Shimla

<—-——
o
<
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Accordingly the State Board prepared and recommended to
the State Government additional parameters for inlet quality
standards of the member industries. On the
recommendations of the State Board, the notification dated
26-12-2019 (Annexure P-13) was issued by the Department
of Environment S&T, Government of HP as per design of

CETP and local needs and conditions.

As regard to the judgment passed by Hon’ble Supreme
Court of India in Civil Appeal No. 1359 / 2017 titled as
Techi Tagi Tara vs Raj‘ender Singh Bhandari and others, it is
submitted that compliance to the directions passed in said
judgment have been made by -the State of HP and guidelines
for the appointment of Chairman of the State Board have
been prepared. Presently the State Board has been
constituted by the State Government under section 4 of the
Water Act 1974 vide notification dated 19-10-2020 for a
period of three years. It is pertinent to submit here that in

pending Contempt Petition (Civil) No. 655 of 2020 with

regard to compliance to the judgment passed in Tech Tagi

Tara vs Rajender Singh Bhandari case vide order dated 8-2-
2021, Hon’ble Supreme Court observed that the State of HP
has complied with the directions. Copy of order annexed as
Annexure R-2/6. Hence there are no violations of the Water

Act, 1974 or Hon’ble Supremeﬁ Courts directions as alleged.

Mamber Secretary,
HP Stale Pollution Control Boar

Shimia
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Contents of para 7 relate to establishment of Special
Purpose Vehicle (SPV) namely Baddi Infrastructure for
operation of CETP Baddi and order dated 20-8-2010 passed
by the Hon’ble High Court of HP in CWPIL 13/2006 which
are a matter of record. As regard to the issue of setting up of
CETP in two phases as perdetail‘ed project report the same
pertain to the Baddi Infrastructure which needs to be arrayed
as necessary party/respondent in this matter. The issue of
funding of CETP also does not pertain to the replying

respondent.

Contents of para 8 relate to Environment Clearance dated 8-
1-2013 granted to the CETP Baddi by the Ministry of
Environment, Forests and Climate Change, Government of
India which is a matter of record. It is submitted that the
petitioner is wrongly interpreting the conditions of
Environment Clearance that only members industries having
load of more than 200 KLD are required to treat effluent at
their existing onsite effluent treatment plant before sending
to CETP for further treatment. As already submitted in paras
supra, Hon’ble Supreme Court of India vide judgment dated
22-2-2017 in WP No. 375/2012 had made it mandatory for

" all member indﬁstries connected to CETP to revive and

operate their ETPs upto primary treatment level, before

sending the effluent to CETP. Further inlet parameters need

Member Secretary,
HP State Pollution Contre! Boar

TR
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to be complied with by member industries as per notification
26-12-2019 (at Annexure P-13). 1t is further submitted that
the Hon’ble NGT vide order dated 23-6-2021 (Annexure
R-2/7) in OA No. 801/2021 directed the HPSPCB that
“..We also find that merely keeping an eye on units
discharging more than 200 KLD is not enough. Violation by
those discharging less than 200 KLD is.noz less serious
violation nor less harmful for the environment and public
heaith....”. Therefore, in view of the above position it is not
possible to exempt the units having discharge less than 200

KLD from applicability of notification dated 26-12-2019.

In reply to para -9 it is submitted that neither the State Board
nor the State Government ever issued any direction or letter
of exemption to any member indusiry from the requirement
of primary treatment but rather issued public notices in daily
news papers dated 7-4-2017 and 11-4-2017 informing all the
member industries of CETP to make their primary effluent
treatment plants fully operational within three months.
Moreover the terms and conditions of tripartite agreement
referred to by the petitioner (at Anexure-P-8) also do not in

specific terms say so and the State Board is not a party to it.

viember Seceiany,
v State Pollution Control Basrn

shimia
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Contents of para 10 relate to suo-moto cognizance taken by
the Hon’ble High Court of HP on the issue of connectivity
of member industries with the CETP in CWPIL No. 11/2016

which are a matter of record.

11-12.Contents of pars 11-12 are denied as stated. The petitioner is

13-14

d

TG BRC Ay,

gt Dhmrty on L
W Poifition Sonred

giving an incorrect presentation of conditions of
Environment Clearance and minutes of meeting dated 3-4-
2017. As the CETP was consistently found violating the
outlet discharge norms, notified by MoEF & CC vide
notification dated 1-1-2016 for Fixed Dissolved Solids
standards in the absence of advance treatment system, it is a
must for individual units to treat their effluent at their own
ETPs before sending the same to the CETP. Moreover, as
already submitted in para supra as per directions of the
Hon’ble Supreme Court of India dated 22-2-2017 passed in
WP No. 375/2012, directions of the Hon’ble NGT dated 23-
6-2021 passed in OA No. 801/2018 and in compliance to
MOoEF &CC, Government of India’s notification pfescribing
inlet quality standards, all member industries are requiréd to
adhere to the prescribed inlet quality standards as notified in
notification dated 26-12-2019.

Contents of para 13-14 relate to design and conditions of

CETP to treat category I to category IV type of effluents

ot

By
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which are a matter of record. On the issue of establishment
of second phase of project by the CETP Baddi, the State
Board had issued notices on 31-8-2019, 28-12-2020 and 19-
4-2021 (copies annexed as Annexure R-2/8). The petitioner
has wrongly mentioned that order dated 27-10-2010
(Annexure P-3) was issued by the respondent No. 1 i.e.
Départment of Environment S&T. In fact it was issued by
the Department of Indﬁétries and not by the respondent
No.1.

Contents of para 15 relate to inlet quality norms notified by
the Government of HP on the recommendation of
respondent Board which are matter of record. The petitioner
has made wrong claims. It is_v denied that there was no
violation of the norms notified and it is also denied that
neither the CETP hor member industries can be said to be

polluting or discharging effluent in violation of norms.

Presently the CETP has not provided advance treatment

system to treat the Fixed Dissolved Solids (FDS) which can
help it to achieve its outlet parameters as per MoEF&CC
notification dated 01.01.2016. All the member industries as
per directions of the Hon’ble Supreme Court of India and
Hon’ble NGT are required to comply with inlet parameters
before sending their effluent to CETP. Further, it is
submitted that the CETP was found consistently non-
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compliant to the prescribed norms, as per sampling results
details of CETP outlet discharge given at Annexure R-2/9,
therefore Environmental Compensation of Rs. One crore
eighty seven lakhs hinety thousand was levied on fhe CETP
by the State Board on 15-10-2019 and 18-10-2019 (Copies
annexed as Annexure R-2/10). A Criminal Complaint No.
148/2 of 2019 was aléo filed ‘against the operators of the
CETP before the Ld. Judicial Magistrate First Class,
Nalagarh Distt Solan HP. '

Contents of para 16 relate to order dated 27-9-2019 passed
by the Hon’ble NGT in OA No. 801/2018 (Annexure P-11)

and the report filed by the joint committee dated 16-11-2019

(Annexure P-12) which are a matter of record. However, it
is submitted that vide report dated 16-11-2019 (Annexure
P-12) the joint committee recommended that the State
Board needs to review the notification dated 17-3-2018 and
include other parameters like TDS, BOD, Chloride and
Sulphide. Accordingly on the recommendations of the State
Board, the notification dated 26-12-2019 was issued by
Government of HP. With fegard to the issue of providing
advance treatment system by the CETP, the State Board has
issued notices to the CETP Baddi on 31-8-2019, 28-12-2020
and 19-4-2021 (Annexure R-2/8). In addition continuous

follow up was also done and the State Board also took up

Maember Secretary, —- ..
HP Siate Pollution Conirot Soard

Thimila

>

2
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this matter with State Government in meetings under the
Chairmanship of Chief Secretary Government of HP held on
26-2-2021 and 4-8-2021 {Annexure P-18) wherein it was
directed that until CETP upgrades it existing treatment

- system and consistently complies with the norms for outlet

!

discharge norms, the industries with hydraulic loading of
less than 200 KLD cannot be exempted for the inlet
parameters. As the CETP was chstantly violating the norms
with regard to FDS parameter, therefore it was decided that
the issue will be considered once the CETP ensures
consistence compliance in terms of providing adequate
treatment as the compliance by the CETP current],y is on the
basis of mass balancing which is only a short terms measure
undertaken by the CETP. It is further submitted that with
regard to the textile units discharging more than 200 KLD
effluent i.e. M/s Vardhman Textile and M/s Winsome
Textile, it is submitted that M/s Vardhman Textile has only
recently installed their Reverse Osmosis system and is
presently not sending its category-1V effluent to the CETP.
Although, M/s Winsome Textile has also installed the
Reverse Osmosis syStems pursuant to the directions of the
Hon’ble NGT in OA No. 801/2018 for control of FDS and
directions .of the State Board and the State Government,

however it is still under trial.

Membar Sewretary, .

b Sats P

oliution Cerdrt T

Shimia 8



17.

18.

19-21.

]

~5¢ ~
| 3 |
Contents of para 17 relate to submission of detail project
report (DPR) to the Director Industries regarding installation
of 3 MLD Refractory management and TDS Reduction in
CETP which are matter record. In this regard as per

information received from the Department of Industries

approval for setting up of Refractory management and TDS

Reduction in CETP has been accorded by the Ministry of
Commerce and Industry, Government of India in 149
meeting of empowered committee of Trade Infrastructure
and Import Scheme (TIES) on 2™August 2021. Copy of

minutes of meeting are annexed as Annexure R-2/11.

Contents of para 18 relate to notification dated 26-12-2019
issued by the Department of Environment S&T,
Government of HP which are a matter of record. However it
is denied that such notification was issued without any
statutory authority, jurisdiction and powers. The said
notification was issued by the Respondent No.1, pursuant to
judgment of the Hon’ble Supreme Court. and orders passed
by the Hon’ble NGT on the recommendation of the

respondent Board.

In reply to para 19-21 it is submitted that the matter
regarding exemption from State Government notification

dated 26-12-2019 for units having less than 200 KLD load,

Y
WIGiNLE ’-”3‘3:’&‘«'!.3?‘1"

i) T el e
AP Blate oy

Shimbz

{ion Congrol Boary
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was taken up with the Sfate Government. However, as the
CETP was constantly vioiatin‘g the norms with respect to
FDS parameter, therefore it was decided that the issue will
be considered once the CETP ensures the compliance. Copy
of communication received from the State Government is
already annexed at Annexure P-16 of the CWP and copies
of minutes of meetings held under Chairmaﬁship of Chief
Secretary Governmerit of HP are annexed at Annexure P-18
Colly. |

22, Contents of para 22 are denied as stated. The grounds taken
up stand controverted and the petitioner association has no
cause of action and is not entitled to any relief and the

petition deserves to be dismissed.

22(A) Contents of para 22(A) are denied as stated. It is submitted
- that under section-18(b) of Water Act 1974, the State
Government 18 empowered to issue direcﬁons or such
notification. State Government is also empowered o frame
Rules under section 64 of the Water Act, 1974 to carry out

the purposes of the Act.

22(B-D) Contents of para 22(B-D), to the extent of the State Board’s
functions under section 17 of the Water Act 1974, are a
matter of record. However under Rule-3(2), (3)-and (3A) of

¢ Environment Protection Rules 1986, the State Board can

N I
erared Boms
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also specify more stringent standards, than the standards
provided in Schedule I-IV of the Environment Protection
Rules, 1986. It is denied thét respondent No. 1 has issued
the notification dated 26-12-2019 without any jurisdiction

under the Water Act 1974. As already submitted in paras

supra it is also denied that the State Board has not been
constituted under section 4 of the Water Act 1974,

Contents of para 22(E) are denied as stated. As already
submitted in paras supra the Board has been duly constituted
by the State Government vide notification dated 19-10-
2020. However it is further submitted that constitution of the
State Board and appointment of its members is the
prerogative of the State Government which is empowered to

do so under section 4 of the Water Act 1974,

22(F) In reply to para 22(F) it is submitted that as per judgment

\

dated 22-9-2017 passed by Hon’ble Supreme Court of India
(Annexure P-19) the guidelines have been framed by the
State of HP regarding appointment of Chairman of the State
Board. According to these guidelines the Secretary
(Environment) to the Government of HP will be ex-officio
Chairman of the State Board till a person is selected for

nomination/appointment as Chairman of the State Board or

Member Secratary,
HP Staie Poliution Control Boz-

Shimila
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the post falls vacant due to any other reason. Copy of

guidelines dated 23-01-2019 annexed as Annexure R-2/12.

Contents of para 22(G) are denied. It is submitted that
connectivity issue of sewerage line with CETP needs action
from the Jal Shakti Department and Miinicipal Council
Baddi, although the State Board 1s rcgularly‘ taking up this
issue with these concemed departments. However, as
already submitted in paras supra, as per directions of the

Hon’ble Supreme Court of India, all industries are required

~ to comply with inlet parameters befofe disposing its effluent

to the CETP.

In reply to para 22(H) it is submitted that as the CETP is not
meeting the norms with regard to FDS and the Hon’ble

- NGT has taken cognizance of the issue and as per directions

of Hon’ble Supreme Court of India, petitioner indu’stries are

required to comply with inlet parameters before discharging

~ its effluent to the CETP for treatment of other parameters.

22(1)

Contents of para 22(I) are wrong and denied as stated. Not
only the CETP is to be compliant, but the member industries
are also required to be compliant to the prescribed
environmental norms. Contents of the para relating to
implementation of phase-II project of CETP Baddi calls for
reply of M/s Baddi Infrastructure. As already submitted in



22(J)

€

L%~

17

paras supra the State Board has issued notices to the CETP |

Baddi for providing advance treatment, as it was
consistently non-complying to the FDS pérameter. 'Further,
as per information from Industries Department the proposal
for providing advance treatment facility for improvement in
the functioning of the CETP Baddi was submitted to
Department of Commerce, Govt. of India for funding the
project under Trade Infrastructure for Govt. of india Expert

Scheme, wherein the proposal has been approved.

Contents of para 22(J)'» stand controverted in view of the
submissions made in paras supra. It is not the SPCB but the
CETP owﬁer/management (a special purpose vehicle created
by the Department of Industrif_:s) which is responsible for
making upgradations to effectively treat the effluent for
which notices were duly issued by the State Board as a
regulator. Further, as per directions of | Hon’ble Supreme
Court of India, all industries are required to comply with
inlet parameters before disposing its effluent to the CETP. It
is submitted that notification dated 26.12.2019 was issued
by the Govt. in compliance to MoEF& CC’s notification

dated 01-01-2016. It is also denied that the CETP is to act

merely as post office, as the inlet quality standards notified

for industries discharging to CETP are higher compared to

tismbar Secretary, -
M State Pollution Control Boar-

“aimis
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the outlet discharge norms prescribed for the CETP and by’
way of treatment, the standards are required to be achieved

by the CETP. The comparison of some of these parameters

are as below:-

Parameteq Inlet quality norms | OQutlet  discharge
prescribed for | morms prescribed for
CETP om 26-12- | CETP by MoEF &CC
2019 to be followed | on 01-01-2016.
by member
industries.

BOD 350 30

COD 1000 : 250

Lead 1 0.1

TSS 250 100

O1l & Grea) 15 10

Sulphide |5 |2

The CETP has achieved compliance to outlet norms only
recently in May 2021 after constant follow up by the State
Board.

| 22(K) Inreply to para 22(K) as already submitted, State Board has
issued notices to the CETP for installation of advance
treatment system from time to time as it was non-complying

ENTERS gt le E T
e Poidunton Comal boagd
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to the norms in respect of MoEF &CC notification dated 1-
1-2016. With regard to the matter of member industries
discharging less than 200 KLD, the matter was taken up
with State Government. The State Government has
conveyed vide communication dated 9-11-2020 (Annexure
P-16) that as the CETP was constantly violating the norms
with regard to FDS parameter therefore once CETP Baddi
upgrades and provides adequate treatment the issue can be
considered. The matter was also discussed in the meeting
under chairmanship of Chief Secretary Government of HP
on 26-2-2021 and 4-8-2021 (Annexure P-18). However as
the CETP was constantly violating the norms with regard to
FDS parameter, therefore it was decided that the issue will
be considered once the CETP ensures compliance to effluent

Nnorms.

2325 Contents of paras 23-25 are denied as stated. It submitted
that impugned order passed by the respondent Board is
appealable before the Hon’ble National Green Tribunal
under section 16 of NGT Act 2010.

Prayer:-

In view of the detailed submissions made hereinabove and
facts and circumstances of the case, it is therefore prayed

that the aforesaid petition may kindly be dismissed qua the
. ‘
tlember Secretary,
HP Siate Pollution Control Boar
Shimla
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replying respondent. Any other order which this Hon’ble
Court deems fit, may kindly be passed in the interest of

Justice.

"Reseg_)gndent No.2&3

Mamber Secrefary, T
HP State Pollution Control Board
Date: <nirria

Place: - Shimla o
Through Counsel
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021
IN THE MATTER OF:-

Baddi Barotiwala Nalagarh Industries Association

(BBNIA)
............... Petitioner

Versus
State of HP &ors.

ceerrennnas Respondents

' AFFIDAVIT
I, Apoorv Devgan, son of late Sh. Bharat
Bhushan, aged 33 years, presently working as
Member Secretary, H.P. State Pollution Control
Board, Him Pal;ivesh, Phase-III, BCS, New Shimla,
Himachal Pradesh, do hereby solemnly declare and

affirm on oath as under: -

1. That the accompanying reply has been drafted at -

my instance and under my instructions.

2. That the contents of preliminary subrissions para
1-2 and reply paras 1-25 are true and correct to the
best of my knowledge, derived from official
record, no part of it is false and nothing material

;\\ has been concealed therefrom.
'
Member Secretary, —-

HE Stale Pollution Control Boary!
Shimia
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I further affirm that the contents this affidavit of -
mine are true and_ cofrect to my knowledge and
belief, no part of it is false and nothing material

has been concealed therefrom.

Verified at Shimla on ____ day of October, 2021.

DEPONENT
Niember Secrgtary, v -
HP State Pollution Cantrol Board
ghimla
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THE GAZETIE OF TNDIA EX’I'RAORDINARY

d

E [PART n;s;w:'c. 3(i)]

——

Specxﬁcparameters DR 1 wh
" | "Temperature,® C Shalimot | Shallnot iShalinot ~-
e e exceedmore . | exceed mofe | exceed more
| than 5°C-above | than5°C above | than 5°C above |-
"+ ambient water - | ambient water | ambient water
| temperaturc -lemperature temperature
. R Oxl&Grcase o0 g - 10 10
) Ammomcal —Nltrogen 50 Ng ¥ 50 .
" [ Totd Kjeldahl - 50 ns® 750 :
-Nijtrogen (TKN)." : - - R E
Nitrate- Nitrogen . 10 NS* - 50
- Phosphate‘s asP : :5 : “Ng¥ Ns¥
. Chlondes 1000 10600 - , NS*
. Sulphates, as 804 1000 - 1000 - Ns¥ -
- Fownde 7 7 i5
- | Sulphides, ass 2 -2 5 .
 Phenolic compounds "1 1L 3
- | (as GHsOH): -
- | Total Res. Chlorine . i 1 1
-~{ Zine 5 15 15
| Tron ] -3 3 . 3.
Coppet - =3 3 3
- | Trivalenit Chromium 2 2 2
Manganese . 2 Ne¥ 2
N]ckel _ 3 . Ns¥. —A3
Arsemc L . ".0_.2: _ NS* 0.2
. Cyamde, as CN : 0.2 ) NS’* 0.2
g Va.nedxum : 02 NS* 0.2
| -L‘ead SO NS ¥ 0.1
: Hexavalent Chromlum 01 NS ¥ 0.1
Selemum , . O.QS o NS* 0.05
_C,ad‘rml_xm- 005 T Ns* ‘0.0.5
.Mgrc.ury e 0‘.()'1.. 5 ) .'f-NS* . 0.'01 ‘
| Big-assay test "| As per industry- | As per As per
S specific industry- industry-
. | standards . specific specific . .
- standards- | standards

l >l"NS-Nc:)t specxﬁed
Notes !

’Dlscharge of treated effluent into séa shall be- Lhrough proper marine ouitfall. The exxstmg shore

chs(:hargcs shall be. converted to marine outfalls. it cases where the marine outfall provides a
- minimum mmal dilution'of 150 times at’ the pomt ‘of dlScharge and. a minimum. dilution of 1500
-times at.a pomt 100 m away from dlscharge pomt then, the State Board may relax the Chemlcal -
Oxygen Demand (COD) Limit: g .
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effivent shall be 500 milligram/litre.
* Common. Effluent Treatment Plant (CETP) shall b 1000 mllhgram/htrc In ¢ases where Fized |-

. .(Le itis more'than 1100° mﬂhgram/]me) then the maximiam permxsszble value for, F:xed Dissotved | - .
. < Solids (FDS) in treated effluent shall be accordingly modified by the State Board. | -

3. 11 cage.of discharge of treated. effluent on Yand:for irrigation, the ifipagt.on. soil-and groundwater
‘| quality shall bé monitoted twice’ a’yehr (pr

B 'lmgatlon the mrxm ig ratio. with' sewage -shall be prescrtbed by State Board

4. Spemﬁc parameters for some 1mportant sectors Selected from sector-specnflc standards
“Sector -} _‘-: Spec;fic Parameters :

Provxded that the maxlmum pernu351ble value for Chenuca] Oxygen Demand (COD) in’ treated
2. *Max:mum permrss:ble Fixed Dlssolved Sahds (FDS) contributron by consntuent umts of & =

'Drssolved Solids (FDS). concentratxon i taw.-Water used by: the. constituent. units: is already high | -

i and post-monsocm) by Common’ Effluent Treatment | " )
“1* Plants (CETP) management For combined dxscharge of tfeated: effluent and sewage on land for AT

,v_Textlle RN Bro-assay test Total Chro_ i m.-ISulphlde Pheuohc compounds :

Electroplating Iudustries ol & Grease Ammoma-Nnrogen Nlckel ‘Hexavalent . Chromrum
R . | Totdl Chromium, Copper, "Zinc,” Lead, “Trom, Cadmmm Cyamde
| Fluorides; Sulphides, Phiosphates, Sulphates, :

Tarmenes " ' Sulphrdes Totgl Chrormum, Oil. &Grease Chlortdes

Dye&Dye Intennedlate L Oil & Grease Phenohc compouuds Cadxmum, Coppet,” Manganese, .

" | Lead, Mercury, Nrckel' Z_mc Hexavalent Chromium, Total Ch.rom]um, -
: : | Bio-agsay test; ChlorrdesVSulp_hates, R

: Organic.chémicals = | Oil & Grease, Bio-assay test, Nitrdtes, Arsemc, Hexavalent Chrommm,

- manufacturing industry - | Fotal - Chromium,” Lead,’ .Cyanide; Zine, Mercury, Copper, Nxckel

: '  Phenolic compounds, Sulphides -

- |-Chromium; " “Fead, - Cyamde, - Pherolic - compougds,, Su]pludes
Phosphatcs Yo )

[F.No: Q 15017/13/2014cpw1--__ 'j
. Dr. RASHID HASAN; Advisor

- Note- The -pringipal . rules w«:re pubhshed in the Gazette of India, Extraordmary, Part. 1T, Sectlon 3,
~ Sub-section (i) vide number S 0. 844(E) datcd the 19th November, 1986 and subsequently ameuded vzde the -

followmg notlﬁcatlons _

- “S.0. 433(E), dated ‘thé 18, April 1987; GSR. 176(E) datéd the 2"“ April, 1995 ‘G.SR 99(E), dated the . -
. 18" February, 2009; G.S.R; 149(E), dated the 4° March; 2009; G.SR. 543(E);: dated the 22" July, 2009;

G.SR. T39(E), dated the 9%"September; 2010; G;S.R. 809(E), dated the'4® October, 2010, G:S.R. 215(E),

" dated’the 15™ March, 2011; G:S.R. 221(E); dated the 18" March, 20L1; G.S.R; 354(E), dated the 2" May, -

2011; G.S.R. 424(E); dated the 1¥ Jupe, 2011; G.8.R.446(E), dated the 13"‘ June; 2011 G.SR. 152(E) “dated
the: 16" March, 2012; G.S.R."266(E), dated -the 30" March, 2012; ‘and GSR. 27(B), dated ihe.”

31" March, 2012; and G.S.R. 820(E), dated the 9” November, 2012; G.S.:R. 176(E), dated the 18" March,

2013; G.S.R. 535(E), dated the 7 August, 2013; G.S.R. 771(E); dated the 11" December, 2013; G:S:R. 2(E), .
dated the 2" January, 2014; G.S.R. 229 (E), datéd the 28" March; 2014 G.S.R, . 232(E), dated the 31**March, -

12014;” G.S.R. - 325(E), dated the 07" May, 2014;.G.S.R. 612(E), dated the 25° August, 2014; G.S.R. T89(E), - -

dated the " 11th- NoVember 2014 and lastly amended vxde notlflcatlon SO 3305(E) dated the
7th December, 2(115 .

i

.4"‘

Pnuted bytheManager. Govemmemof IudxaPresseng Road, Mayapuri,- New De.lm 110064 I
and Pubhshed by the Controller ofPubhcauons Deihx 110054 , L

Pharrua‘ceuti'eﬂ inldus;try' Oil :&. Grease,. Bio-assay tesu Meroury, Arsemc, Hexavalent o
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IN THE SUPREME COURT OF INDIA
T T f-_CIVIL ORIGINAL JURISDICTION

"WRIT PET;T;QN(Cl_NQl 375 oF 2012,

;_Lp;xyavarag;sg;;ksha,samiti and{another.r' . ...petitionhers
versus
n.'Unloq of Indla and others }" v _>f _ R SUEI . .Respondernits |

t The petrtmoners have .approached thrs Court, seekino- a

B wrrt rn the nature of mandamus, for a d:.rect:.on to the respondents,
>.(wh1ch 1nc1udes the Unlon Government all the State Governments and
T.;the Unxon Terr;torles) to ensure,.that no . 1ndustry whrch requaras
:“consent to operate"'from the concernedlyollutlon Control Beoard, rsb
h*permitted to functron;' unless 1t*-has-;aa.functronal effluenth
;“treatment plant, whrch 1s capable to meet the prescrlbed norms for

;?;removlng the pollutants from the effluent before it is drscharged
lé;f‘f:,_ The Unron of Indla, and,the State Governments (lncludlng
-thhe Unron Territorres) have f;led counter affrdavrts_ expressing
amthelr 1nd1v1dual posrtrons ) Durrng the course of hearlng, learned.
counsel representlnéﬁthe respondents, also made some suggestlons,

1n carryrng forward the process

v?ﬁ&&ﬂ4 remov;ng pollutants, from uthe d;scharged Aeffluent, .in"a
systemat;c and co—ordrnated manner-

",3}LM.E"; Durlng the course of’hearlng,=1t was not dlsputed between



. each : indus.:t-ry».' wh:nch requires ) “consen

concerned Pollut:.on Control Board,' shoy

concerned Pollut:.on Control Board grants a “no.objectlon to the' '

:.ndustry, and accord:.ngly ‘“consent to operate" so as to allow the -':i L

e -:Lndustry to become funct:.onal It ig therefore apparen\ ‘

Abthat all : :

runm.ng 1ndustr:\.a1 un:Lts,_ wh:.ch requ:.re “consen. 'to opera,te” fr.om}_ .

the concerned Pollut:.on COntrol Board have a’ fu,'
: effluent treatment plant, :\.n place
4.. - The quest:.on t-hat arlses for onr-

. whether the .same. i maxnta:.ned :.n} good_'orde

1tself has become funct:.onal The‘ ;mdustry

- operate -,Wca_n ‘be . perm-:Ltted to .:run, only :Lf J,ts pv

treatment_ plant,. :.s funct:.onal We therefore cons:.der

: appropr:.ate, 1to ; ch.re_c‘t the ' concerned : 'Stat

somal primay

A ry effluent; e

Pollution Control . :‘_-.

Boards, to J.ssue not:.ces to all :ndustr:.al un:Lts, wh:.ch requlre'ﬂf i

consent to operate” . by way of a common advert:tsement' frequ:.r:Lngﬂ”'

‘,them», to .make the:.r pr:.mary effluent tr" tmen

{ plants fully S

'operatlonal w:.th:m three month= f.com today. On the exp:.ry of thei-.

" .notice per:l.od of three months,» the concerned State Pollut:.on e

-Control Board(s) are mandated to carry Out ::.n pec ons X

'whether or not ceach lndustr:.al unrxt -

~to' -veira.fy:,» o5

' “consent to]:-"-"- ;

o‘pera‘te-” has a funct:.onal pr:.mary effluent t:t:eatment plant Such el

" of the J_ndustrlal un:Lts,' whlch have not been able to make the:.r



AT o -"-jf;”'.hj: o oo ;
--.-przmary effluent treatment plan fully cperatlonal within' the
o not;ce perlod shall be restralned from. any further lndustrlal -
’;'act1v1ty.'“v Thxs dlrectlon may be 1mplemented by requirxng the ’
f.concerned electrlclty supply and dlstrlbutlon agency, to dlsconnect_
rtbé*»electrLClty connectlon of the 'defaultlng lndustry ”uWe_g
_:therefore hereby further dlrect that in case. the concerned State
: Pollutlon COntrol Boardsl make a. recommendatzon to ‘the concerned
_f"electrlcal supply and dlstrlbutlon agency/company, to dlsconnect
jx:electrlclty supply to an 1ndustry, for the reason that its prlmary.
Tp:effluent treatment plant 1s not functlonal, it shall honour such»
'“recommendatlon, and shall dzsconnect ‘the electrlclty supply to such
;.defaultlng rnduetrial concern, forthw;th
"5'17"f Such an. 1ndustr1a1 concern, whlch has been dlsabled from
.icarrylno on 1ts 1ndustr1a1 act1v1t1es; as has been 1nd1cated in thei
'fO:egOlng paragraph . e' granted 11berty to make its prlnary
:;effluent treatment plant functlonal to the requlred capaczty, and
@ thereupon, seek a. fresh “eonsent~to operate“ frmm the concerned
'v;;Pollutlon Control Board. :Only after -the recelpt of such . fresh '
t consent. to operate" the. lndustrlal act1V1t1es of the dlsabled

’-1ndustry, can be permltted to be resumed In-carry1ng~out the

L above exerczse, we consxder 1t gust and approprlate ‘to  require, the

'Pollutzon Control Boards to carry out 1nspectlons, by prlorltlzlng

-l.<1nspections of severely and crltlcally polluted 1ndustr1es, so that"

?'v1szble results emerge at the earl:est

. Gh:ﬂ.i . leerty 1s hereby granted to prxvate 1nd1v1dua1(s)'and

*fcrganlzatlons,. to address complaints to the concerned Pollutlon

;Control.Board 1f any 1ndustry ls in default On “the- recelpt of any



e
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' snch' complaint the concerned‘ Pollution Control'
-"Obllged o Verlfy ‘the same, and»t‘ake-'such-'- .a.ct.ion"i:..;ag?iﬂns.t',’: the

fdefaulting"industry, as may be perm1351ble in 1aw. f%”éniaCtion;l

would be 1n addltlon to the dlscontlnuatlon of Lndustrle

,actlvitykt-

”forthwith, “in the mannerv,dlrected ﬁherelnabove (but only after5':i

verification).
7. - Baving effectuated the‘ . di-recﬁan's'-’-? -reédrde&-‘f»” j‘-n":“ the
.:foregoing éaragraphs,'the next step would be to set up common.v

effluent treatment plants. We are lnformed that for the aforesald:

*purpose, the flnanclal contrzbutlon of the Central Government is to: -

'the extent of,50 per cent, that of the concerned_

(1nclud1ng the concerned Union Terrltory) lS 25‘pe: cent. j'The-

balance 25 per cent 1s to be arranged by way of loan

'”te Governmentﬁ;:lf-

yrrom banks.'..ﬁ

The above loans, are. to be IEpald by the 1ndhjtr1a1 areas and/or' _f

1ndustr1a1~clusters We are: also 1nformed that the settlng up of“jf

. a fcommon "effluent treatment plant f would” ;

approxxmately ‘two years (1n cases where the process has yet to be'”

.ordmnarlly “take o

: commenced).' The reason for the above prolonged perlod for settlnglfﬁ'

-tp .“common effluent treatment plants”t, accordlng to-ﬁlearned B

*counsel 1s not only flnanclal but also, the;'egulrement of-land.'f

acqulsltion for the same .

8. o 1n v;ew of the - fact that the flnanclal posxtlon has been'$.

taken care of :as has been expressed above we are of'the vlew,

that the settlng up of “common eﬁfluent treatment plants”; shouldk'»:~5

’ be taken up as ‘an urgent m1551on. : Wlth reference to common . B

'4effluent treatment plants,'whlch are already under 1mplementatlon,

. we hope.and,expect that they would be completed w1th1n the tlme‘



_q;},_ el y
e\

'llnes alreadyi'postulated 3 Wlth reference to' common effluent

vjtreatment-plants whlch_arenyet'to:be‘set'up,;we»conSlder,it just

'",génd approPrlate_vtoﬁ’directf' the fooncerned'-State.tGovernments

'337(1nclud1ng, the concerned Unxon Terrltorles) to complete the same

'f.wlthln ‘a perlod of three years,-from today C We' ‘are also of the

.LvV1ew,;that whlle acqulrlng land fcr the 'common effluent treatment

the concerned State Governments (1nclud1ng, the concerned
'%*Unlon Terrltorxes) W1ll acquzre such addztlonal land as-may'beb

;f‘requlred7for settlng up “zero llquld dlscharge plants” 1f,andfwhen

W}jrequmred in the future.@»_;

'9;'_’-"' Dur;ng the course of hearlng, we were 1nformed by learned
counsel that the runn;ng of"common effluent treatment plants‘

{“whlch are 1n place,:ls also a matter of serlous concern In this

'fﬂ5hehalf 1t was submrtted that some~ of the ' common . effluent .

ztreatment plants are d;s—functlonal because of 1ack of f;nances,
’“thllst some others are dls-functxonal, because of the requlrement
';jof repairs, whzch have not been carraed.out agaln because of lack
of. f:rnanc:;al : resources .. ' |
”qupﬂ”b ' leen the respons;blllty vested in Munic1pallt1es "under
'-rArtlcle.243W of the CQnstltutmon, as also; in 1tem 6 of the 12“h -
nSchedule, wherezn the aforesald obllgatlon; pointedly extends to‘

-“publlc health, sanltatlon conservancy and solld waste management"

"u-we are of the v;ew, that the onus to operate the exlstlng common

f"effluent treatment plants, restspon nmnlclpalxtles,(and/or_local,

‘*g'bod;es) 1=G1ven_ the faforesaid respons;blllty, the' concerned

ﬂmun;cipal;tles (and/or local hodles), cannot be permltted to shy

f.'away, from dlscharglng thls onerous duty s In case there are further.
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7the o Constztutlon.w f fbe 'jopen,é_,;:,s

;m_u‘nicipa_li,ties (and/,o’r-" floca‘ll‘ : bod:Les .)' e -:td:' 'fé'v' lve':|

of the fac1llty The process.o

,beneflczarles,

Territory); through the Secretarles,
-Bodies respectlvely,
'”common effluent,treatmenf'plent)wi \

'for settlng up and/or operatlng the

. aplant'_Shall-be-f1na11zed ‘on or before 31 03 2017; _,f‘!: 3

.such ’ norms]are not in’ place, before the commenc ment vf'the next;
i o

-f1nanc1al year, the. concerned State Government

'Terrxtorles), shall cater to the flnanclallre' iremen;

"the. . “common effluent tieatment plan”“

dls-functlonal from thelr own flnancial resourc s;

11; Just 1n the manner suggested herelnabove, for‘the PurPOSG‘:

of settlng up of “common effluent treatment plants

(or the Unxon'h;.

presently

.gthe‘concarnedfilj

State Governments (1nclud1ng, the concerned Unlon Ter tor1es) w111;3Je

.priorztlze such c1t1es,' towns fand vxllage

_ induStrial -pollutants ,end: sewer; dzrectly 1nto rlvers and.‘water;73;

bodies.
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wa are of the v1ew, that 1n the manner suggested above,

';the- malady of sewer: treatment should also be' dealt _w1th’
‘fsxmultaneously,, We therefore hereby dlrect,vthat sewage treatment
*a;plants' shall also be set up and made functlonal w1th1n the tzme“
hlrl1nes and the.format expressed herelnabove '

31_1$}j2ff;ﬁ‘ws;”;ggé_f;df-i thel- v;ew, f thatd mere;- dlrections*’ are

fﬁinconsequentlal .unless ‘a r1g1d implementatlon nﬁchanlsm is la1d

f;déﬁéig We therefore hereby prov;de,.that the d;rectzons pertalnlng
"to ccntlnuatlon of 1ndustr1al act1v1ty only when there 1s 1n placei
':?fa functlonal f“przmary effluent treatment plants” and~thehsett1ng-
'f;up of functlonal “commcn effluent treatment plants” w1th1n the t1me

hl;nes,~expressed ahove, shall be of the Msmber SECIEtarleS of the

“vf3;concerned Pollutlon COntrol Boards. 'The“ Secretary- of the'
'5ﬂDepartment of Env1ronment of the con&ezned State Government (and'

'j thef'CQF¢9FPeﬂg&?leD*,TeF?thrY)i' shall be answerable 1n -case of

f';‘i'hef ',"éoziéefne‘-d ,--Sécretaries “to. "-th‘e' "GoVernnient shall be

7':‘1e of monztorlng the progress,_ and’ 1ssu1ng necessary .

“dlrectlons to the concerned. Pollutlon chtrol ABoard as may be
A'dkrequlredux for ;the;;lmplementat;on:~of‘-the-:abovegwdlrectiohsf They -
'.-_shall be also respon51ble for collectlné and malntalnlng records of

"tdata,_ln.respect of the dxrectlons contalned in’ thls oxder: The
'hiasald data shall be furnlshed to the Central Ground Water Authorlty,

':;'Qwhzchf'hall evaluate the data, and-shall furnish*the -same. to the

'7f}Bench of the jurlsdlctxonal Natlonal Green Trlbunal
:‘ﬁi{;* 5-_; To' superv:se complalnts ~of . non-lmplementatlon of the

‘finstantﬁdlrecticns,hthe concerned Benches cf the Natlonal Green

’ﬁ{ﬁillffmaxntaln runnxng Wand .numhered_'case flles,~_by



case'files, w111 be 1lsted perlodlcally,
) Control Board  is. also hereby directed,’
criminal: act:.on, as may be perm:.ss:.ble in: law‘,
' of the defaulters . |
15, o L:.berty T 'g‘;:axiﬁé& to e
organ:.zat:.ons, 3 - te approach he jv'

jur:.sd:.ctxonal Natz.onal Green Tr:.bunal for a':

o .pplntz_.n_g- out def;::plencles.,. :Ln
N d;i.rec.tic}s,ns'{
16. It however needs to be clarzf:.ed

fd:.rect:.ens and time l:Lnes, shall not :Ln any W,

It J.S clar:.f:.ed that the

recorded above ‘

'here:.nabove w;ll be ' relevant only 1n s:.tuat
-;prevalent ‘time - line(s), »and. .algso, » where a longer pern.od has been = "

prov:.ded for .

17. T It would be 1n the :.nterest ’of 1mplemen "At:.on of the‘::.

'objectn.ve sought to be ach:;.eved to also requ __e" each ;_on.ce;:ned"_jl__.'.‘“'

tate (and- eech, concerned Un:.on Terrltory)i
monltorlng

.“-‘online," reel- .t_J.me, <continpous

: em:.ssion levels,
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iﬁeegﬁreis;= :-;E.:Suc e.a.sures shall be put in. place by all the concerned

( J.ncluda.ng, the concerned Unzen Terr:.torles) '

nst,antwr:.tpet:.ta.on ‘stands -:'-,Vdispoéled -of, in ‘the

[JAGDISH SINGH KHEHAR]'
i PRS-
[Dr D Y CHANDRACHUD]

;,.....;.l..;l.:;...;a.,'
[SANJAY KISHAN KAUL] '










True typed and Translated copy of Annexure ﬁ & )Lf

IN € NTROL BOARD S

/HPSEBL) i

e Court of Indla V1de ]udgment dated 2 02- :

ma!ndated to Cal"ly out znspectzons to o
ndustrzal unzt requzrmg consent to ;




ST E the Hon’ble Suprerﬁe Cour

- 'Thls 1s for the ‘ger
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| The Hon ble: Supreme Court of India’ n the aforesald Judgment has
) '-'fprther held at paragraph 8 as under - : .

8 In vzew of the fact, that the f nanczal posztton has been taken care of
_ “'as has been expressed abm)e we are of the view, ‘that the seiting up of
- common eﬁluent treatment plants , should be taken up as-an ‘urgent
= 'mzsszon With reference to common eﬁ’luent treatment plants, which are -

- K already?'under zmplementanon, we hope and expect, that they would be
pleted within the: ttmelmes already postulated With reference io

- commo :;-ef]’luent treatment. plants “which. are" yet-0.be set up, we
o conszder it ]ust and_ appropriate - to- dzrect the concerned State

, Govemments (zncludzng, the concerned Umon T errttorzes) to- complete_ -
. .the. same. within a pertod of three years from today We are also of the

3 view,. that whtle acqumng land for the 'common eﬁluent treatment °
; plants’ the conoerned State Governments (tncludzng, the concerned

C Unton Terrztorzes) wzll acqutre such additional’ land as may be

‘ requzred for setting. up .. “zero lzquzd dzscharge plants , tf and when -

- ﬁrequlred in the ﬁtture

" Under paragraph 10 of the sald Judgment the Hon ble Supreme Court

L “has further categorlcally ordered. that the onus to operate the. existing -

. common efﬂuent treatment plants rests on the Munlclpahtles (and/or
: v-local bodles) :

o At paragraph 12 of the sald Judgment, the Hon ble Supreme Court of

~ Indiahas- observed as under:-

1 2 We are of the vzew that in the ‘manner suggested above, the malady

Coof sewer. . treatment should also be dealt with . szmultaneously We. -
'therefore hereby dtrect that sewage treatment plants shall also be set .

| up and. made functzonal wzthtn the tzme lines and. the format expressed -

L ?_-'hereznabove
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»C. _ -TP énd progress of mcrease of

rat:ng uru!s to CETP mstead of-".'

ave Addmonal Drrector

Reglonal Dlrecto ate Cantra;-_

0 N

%/0/

1&dit’ic‘_>’hé¢i " ,Dis'_tfi-ci::.fMé'g_i_s':t_Eate,'-» Sblan. Himachal

S Résmnad by CamBesmmer



- Segtions 15, 16 &
. HPSPCB pinnexur i

' samplesfro final’

‘Upstream and downstréam of CETP:

Dyei

. | Name of umit -~ |

o AuroDyemg..;

o sl

Bifia Textle

g Deepak fsbirine'r'_f;
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T Nameofunit. | Address N I 7~

(77 Sobhagia Ciothing | Piot Ne 6 &5, EPFIP; vmage Jharmajn

{0 | TehsirBaddi Distt Solan HP |
8. [Himachal Fiber | Plol No 4344 Tnd Afea Barotiwala Tehsi |
S A '.Baddr Distt Solan HP

The analysis of sampies was under progress at the time of ms«::nbmg

o thrsreport SRR

10 }Ab.oui:eerp_‘a_t;:ea;hq;;« '

The CETP rs located at V’llage Karnduwal on: Baddl Nalagarh Hrghway on.

: nght bank of Rwer Slrsa and desrgned to treat 25 mld of efﬂuent from drfferent sector
; of mdustnes as mentloned m follovwng para : : ' B

A total number of 449 mdustnal unlts located at Baddr Barotrwala and

, ' Nalagarh at the,,radral dlstance of approxrmately 15 km are the members of CETP. A '
:”prpe network of ‘_ 628 Km- is. developed and laid - by M/s: Baddr Infrastructure Ltd.,

k 7‘_' carrymg efﬂuem to the ' ne of92% of total load reachmg to CETP and remammg 8%

;"-transported’by tarikers: of 20 ki capacrty The CETP commenced its

.operatton in.the year 2015 whrle constructlon of CETP was started in lhe year 2013
after havmg obtamed Envrronmental Clearance vrde F No 10—53/2011 lA-lll dated
- ; 08—16 2013 from Mlmstry of Envrronment Forest & Cllmate Change

An assocratton namely "Baddr Barotrwala Nalagarh lndustnal ‘Association”

' (BBNlA) is formed by the mdustnes operatmg in Baddl Barotnwala-Nalagarh :
- . Industrial Area wuth lts prrme objectlve to estabhsh thIS CETP for- abatement ancl

lcentrol of pollutson due to mdustnal drscharge

To execute the objectwe BBNlA formed a Spec:al Purpose Vehrcle (SPV)

-.‘ mmely Mls Baddl lnfrastructures Ltd wherem the sSpV was responstble for
’zeﬂﬁstru\::tlon of CETP laymg of" closed conveyance syatem (prpe network)
- .ggeratlon and malntenance The SPV is also responsrble to gulde member -

© L Senaned by CemSeanner



",-q[

,,M5,,

mdustrses for mamtammg quauty of efﬂuent reachmg CETP: as per lts an’

. -

parameters

20 Inspection of‘csfp.»;aaddi;_{' E

i). The CETP is desngned to treat f:ve dnfferent categone__..
tebulated under I S
Sr ‘Category : Sector of mdustry

Bas - .Food Paper and Texme
W - - Soap& E)etergent
RS ‘Pharmiaceutical: -
AN IDyeing - oo i The A 0
V| Electroplating;s Metat  Surface | 31 - | 0,042 .0

- |snishing: o RARERIRE T

vy ajoanal |

. L
4 Total

iy

i)

dlscharged through plpe network of Category 1

vy L Itis also, observed that t‘ne CETP |s desgned to treat category V.__ s

‘“«’ h -/’ g L | 4/



oy

TR
S O LR Y

- : =could not ab%e to de;wer the destre results w.rt. treatment and thus, - ‘ /

~""e$'ﬂuents was m non-COnformtty thh ‘the- standards ‘as’ per ihe

o ',"momtormg results ot HPPCE (Annexure-V) Besndes the eﬁluent of

ategory V remamed effectlveiy untreated ihroughout the CETP
: 'process c S '

_ T'he"pé'rformé‘rice*jof CETPis being regu}arty-'rhonitor‘e'd" by HPPCB. The

) momtormg data (Annexure Vy-indicatée that the performance of the_.

~ 'CETP is, far from’ sat:sfactory for. having: not- met the. dnscharged .
- standards The data reveal that eﬁluent quahty does not conform the. -

L .fstandards of Chionde (hm!t of 1109 .mg/l max.), Total, Oussoived Solids -

(TDS) (hmlt of 2100 mg{l max) and Blochem!cat Oxygen Oemand-
S '(BOD) (limrt of 39 mg!! max: )

,_The CETP has prowded onime contmuous efﬂuent monltormg system g .
: for pH Tota( Suspended Sohds (TSS) Chemlcai Oxygen Demand

"(COD) and Totai Orgamc Qontent (TOC) and daia so recorded are

: "_-'lhnked thh the server of HPPCB and CPCB

"_-thte co]lectmg the sample from the fma& outlet of temary c{anﬁer and

dtscharge pomt at River . S(rsa dsﬁerence m co!our ‘of. efﬂuent was_

vu )

B .‘observed The sampte couected from the d:scharge pomt was !;ghter in-

' _' -'»".cotour than that of ou’det of tertuary ctanﬂer - giving nse to poss;bmty of
- '_'dtlutxon (Photograph Ptate-l)

The Com' mee also recorded that the. Texme Umts which-are. generatmg

'__._the efﬂuent of Category lV were- earller Operatmg thelr own efﬂuent

o ireatment p)ants pnor to, commencement of CETP and found it v1ab}e to
s :operate due to ihetr sca\e of produchan L

The desxgned treatment cntena of CETP are to treat efﬂuent stream—mse

: _.'.'fo(lowsng segregatten at source Smce efﬂuent of Category—l is msxed with

,"-'Category—!\/ resulted i altemataon of cntena hence treated effiuent

L quamy does. not conform to the standards s

L

L &r‘qnnpﬁ hv ("nnkc-.»-wnm

Lica )



A rx) For mcreasmg the connestxw(y, the CETP has proposed-3 of !aymg

ST Tomton -.,s:r_.etc_.h_-v 5t
No.}- . St in
R L I R “metres -

1. | Zydus - Cadilla " to' 1655
|7 i Legacy  Food: on,_ A
| Baddi - ‘Barotiwala |- - *
road C

Ltd c
dated' o

- fij 27-09:2010.
| T R e .Lnnexure\ll)
2. 7| Malpur-Baddi ~ 12250 [Permtssmn CoE :

| ['electrcal substation{ .. " - “lnot- "granted
Jupto Bhud near{ - o by NHA1 -

| Maxtar Bio Genigs |-~ y oA

13, Bhud_to Lehi. -"_:'-1,900'.;:

Comrntttee recammends followmg

i) Tex‘ule mdustnes (SI No ’1 to 5 Table 1) engaged n dyemg—pmcess LA
B genera‘mg eﬁluent of Category AV, as men’uoned above for- the purpose of:_ T _
desngnmg and Operatmg CETP shouid stop its: operanons w' , ‘mmednate e

effect, Gntif and unless the ded;cated eondunts supposed to carry' the sa:d L

'efﬂuent is brough’t to back functaonal

iy These units shan resume: operanon of - the! TP_ © m’\part effectwe;-; R
o ,~'treatment on efﬂuent of Category—l\/ S8 as to rneet the_standards and shall"_v-_v

' pump treated effluent to the plp - network d951gnate o carry efﬂuent of{ T

Category i for further treatment at CETP




i)

-QL(,_

U g.-

). -These mts shaﬂ resume e eranons oniy upon satssfactory performance

;M/s Badd: lnfrastructure Ltd ns to ensure proper mamtenance of CETP o

".-'I,and 'ts'mfrastructure :ncludmg ptpe network des:gned to recéive, efﬂuents

. from memb "r mdustnal umts M/s Baddn tnfrastructure Ltd has to ensute

eperatlon Of CETP aS Per the defined protocol and in accordance to. -

B sand ﬁtters and ezomzer before the. treated efﬂuent is: dlscharged This -

el mmate/mummlze such vanaﬂon o

.-iA,‘:'.::'refers the Detalted Project Report of CETP Baddt “which fi nds mentioned

Cemmrtte ‘ecornmended that Rs1 0crore o be tevred on CETP Baddi -
'r_as Envrro mentai Compensatlon for untreated efﬂuent dlscharged into” -

';.Rwer
" “:-Blo—assay Test 3_(T0XlCltY on i sh 0% survwal w&th 100% effluent for 9
L 'hours) Th|= :
: fenv"onm 't_* plants and vegetatlon aquatic Ilfe and human health all '
?-;f'arong ownstream of CETP: Baddu R

of tt're such system but has not been prowded by M/s Baddl mffaStfucture
Ltmlted RS v o |

1

L ; ch was brat.cght bam to functxonal and shall be momtored once
m a;month by HPPCB ’

F "peratmg practxce whsch s in p!ace in. case any Vaf'atlonf,'

1 ifrastruetufe Ltd has 1o’ mstall actlvated carbon pressure .

_ Reference ts made on the observatuons recorded by the Commnttee_ _
_constctuted by ‘Hor ble Tnbunai in OA No 916/2018 in“the matter “of
o "Sobha Smgh‘ and Others vis- State of Pumab and. Others wherem the . =~ ~

xrsa' The CETP dsscharged jommg the. nver has: taﬂed to meet

\r‘m’mpr} 'h\r r‘anr*annpr

would have caused lmpact on water and land (soily =~

—#



Thus Commlttee also recommends the‘ followmg-

En\nronmental Compensanon"(EC) ¢

half year [19 04 2017‘:_:
compensatlon to the tun

)

i)



;mmmk f'jf "f ;¥J_ﬁ5o, 1';-~”; T

_' comp[etaon of samp!e analysts

Th:s mter;m report may be conssdered as ihe f nal report shall- be submltted on

v,

A8

PCGUPHI BRI :.SuneeIDave Vwekchandel ) :
- Sr. Enwrunmental Engmeer ) .LAddptgonalDIrector ' Additional District. Maglstrate

,A-HPSPCB . cPcB . SOLANHP

L8

KReanned by CamSeannes
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' ﬁITEMﬁﬂozs.,’ COurt 4 (Vldeo COnferenclng)

CP

S u P R EME. .CO UR T 0 F I NDIA
S RECORD OF PROCEEDINGS

CONMT PET (C) No. 655/2020 1n c A No. 1359/2017
. AMITABH SRIVASTAVA L

o VERSUS
RAJENDRA KUMAR TIHARI AND ORS & ons

-Date i

. 'conAM : S
: _ HON' BLE. MR- JUSTICE UDAY UMESH LALIT
_HON! 'BLE MR, JUSTICE K:M: JOSEPH

ll_For,Pet;tignErfé) CMr. Fuza11 Ahmad Ayyub1 Aor
S LT T Mr-Thad ‘Mushtag; Adv.:
. Ms. Ashima Mandla Adv.-
: Hs.'Akanksha Rai Adv

: FofﬁaéépQﬁdentcé)ﬁ CMr. VoK. Shukla, Senlor advocate f ;
ST T A MttrRaJeev Kumar Dubey, Advocate S
My Kamlendra Mlshra Aor ST

';'35Mr.?Mahfooz Ahsan Nazkl, AOR . .
LT . -Mr.. yijay Kumar 6. SRKR, Secretary to
« ... . -covernment: EFS&T Department,: Andhra Pradesh -
L L oo M Polankid Gowtham, ‘Advocate
e '.L;;Mr;fshalk Mohamad Haneef, Advocate -
. Mr. T..vijaya Bhaskar Reddy, Advocate
HiMf.TAmltabh Sinha, -Advocate .-
M Shrey sharma, Advocate -

-ﬂ{Mt;'Abhlmanyu Tewar1, AoR
; fﬁr,;Debojlt Borkakatl, AOR
* mr. samir Ali-Khan; AOR

f.-EMr;fshmeer‘deﬁl;'AOR
" Ms, shreya Nair, . Adv

o "',"ﬁ'r'.'Anlruddha P.. Mayee AOR-

:_-.-Mra_Ank4th°el, Aor .. o

SECTION XVII;. ’

' Petltloner(sf
'Respondent(s) .

08 02 2021 ThlS petltlon was called on for hearlng today ‘



- Mrs Blhu Sharma;
Ms Pratlshtha V1

.Mr Kumar Anurag Slngh Adv
-Mr v N Raghupathy, AOR
Ms. Prlyanka Prakash Adv.ﬂ;,«

S OMS Beena Prakash Adv
- Mri G Prakash zADR

,er Saurabh Mlshra, AAG ’;”_f
M. 8
M's'.

'RMF-;.v”
- Mr, Rahul.

. Mr.. Aadi _
M, _Geo Joseph AdV

:.MY:fSdeheSh Kotwal Adv e
#r, o: Tivari, Adv.
Ms,

Ms.c M
'Mrfg i

- Ms.
MrLA
,M‘ri .

“Ms.
MT

Mrs SandeEp Kumar'dha, Aor o
Mr.
Mr..
Mr

Mr..
"‘Mr

fsa@eer Abh’ankar, AOR




“,"'-" "“(Zq r‘] o :: ;QUG

';Mfgdma,PtaeuhavBaphu, Adv. -

.Mr;~Mg*Yogésthanna;lAOR. .

LML P Venkat ‘Reddy, . Adv
.M Prashant Tyagi, Adv.
© MryP, Srinivas Reddy, Adv,
'M/s.v Venkat Palwai. Law Assoclates AOR

v'vfo,'Shuvodeep ‘Roy, “AOR '
L Rahul ‘Raj Mlshra, Adv. - L

ER 'Vafﬂéw'VanShaja Shukla Aor_ H’¥"

-:ﬁﬁznrsiPukhrambam Ramesh Kumar, Adv(Manlpur)
id'Ms.,Anupama Ng.,: Adv. -
'-'Mr Karun Sharma,_Adv

Lo Mr Arun R Pedneker, Adv L )
p*.Standing Counsel for- State of Goa
: ‘Ms. Mukt1 Chowdhary AOR o -

_(Mr Am1t Kumar, Advocate General Meghalaya
‘,Mr Av131t Man1 Tr1path1 ‘AoR; - Standing -

: : Counsel, Meghalaya
B RS SR Mr Shaurya Sahay, Advocate :
T ”.-Mr T K. Nayak Advocate

M som RaJ Choudhury Aor for State of .
Odlsha

Mr Abhlmanyu Tewarl AOR
Ms Ellza Bar, Adv :

UPON hearlng the counsel the cOurt made the follow1ng
"ORDER

-ﬂThe present contempt petltlon seeks enforcement of d1rect10ns>

.Llssued by thls COurt 1n 1ts Judgment dated 22 09 2017 in. c;v11-'

1’Appeal No 1359/2017

Heard Mr._ Fuza11 Ahmad Ayyub1, learhedl advocate . for. the

",:5fcontempt petltioner It 15 submltted by Mr Ayyubi'that folldwing

' 7f13tates have filed aff;dav1ts and have complled wlth the d1rect10nf '

= ;,elssued bY th{;<?n:



1. Hlmachal Pradesh(R-ie)';' U
~2:Karnataka(R-=12).. v ‘
3;Madhya Pradesh(R- 14)
4. Nagaland(Rsis)
‘5,0disha(R-20) .

- 6.Punjab(R21) .
7.8ikkim{R-23) - -
8.Tamil Nadu(R- 24)

- 9.Tripura(R:26).
10.Uttarakhand. {(R- 27)

_ 11.Kerala (R-13)"

12, Arunachal Pradesh(R 3)

.Since

. the: afore stated States -f'ffhﬁﬁfﬂu'i}f"ff,;*_f'fthefafh

: aff1dav1ts but have not complled MLER-
COurt

.Uttar Pradesh(R 1)
.Assam{R-4)
{chhattlsgarh(R 6)
~Jharkhand(R-11)-
.Maharashtra(R—lS)
,Manlpur(R-ls)
Mizoram({R-17)
. Rajasthan({R- 22)

9. Blhar (R-5)

5<¢mhwhw

However, accordxng to Mr

. framed but have not. yet been 1mp1emented

rectlonsblssued by th135;;wffﬂ

In the clrcumstances, statesr other than Chhat 1sgarh are7Qfﬂ

=t

_given . time ' of three . months to- frame regulatlons and effectuateﬂf’

- the d1rect10ns 1ssued by thls court

It is also suhmltted that the States of Telangana Gu]arat and:r7*



" _Maryaha - have

#.ss o

dav:LtS but Mr..

Awe

: (pRADEEP KUMAR)
vl BRANCH OFFICER

Aw.ubi; has ‘not been -



P!iiNCIPAL BENCH NEW D.' LHI

. {By Vldeo Conferencmg)

: _twlth report dated 16 06. 202 1)

of. 'polluted efﬂuents 'm the wate ..:bodJes

; fﬂuent as tabulated under S

3 Orlgmal Apphcatlon No 80 "/.2013 el

'. - Applicant

- Responient ¢

' The CETP is destgned to treat ﬁve dufferent categones of o

Th,e-.same s

3;/@ .



zaza

«_‘.-—scv-

- [sr.

Categdfy 1Sector T t-:P!’_p-qunitgf :Consented‘
No.} .o 7 Industry SRS ~emuent

iR

| Boap & Dotergent |-

PNETIES

T | Pharmacentical - | 213

E -,"Electropla g,':-_' 31

" Total ~*

. i

" - clarifier. The treatmiéiit process far eax:h stream 15 appended'.

i .wzthﬂtereport(Annmre IW.

i) . :

ER reachmg to its designated equalization tank. M/s Baddi' '

5 has. infomed -that the dedicated L
- pipe; nztwork tocany ‘the ejfluent“of category IV is:

iu)j-

It “was obserued that a: an _average of ‘17 mld e_ﬁ'luent e

“treated by ‘the CETP; comprising equalization tank,” primary” S

settler, aeration: tank, -reaction tank, sécondary and tertiaiy-. . A

It was. noticed that eﬁluent o_f category IV .is mt--'

blocked. The éffluent. of. category IV is therefore beirig .

discharged through pipe network of Category L

It is also observed that the CETP.is design.ed to treat“'

category V efftuent by mixing with category IV eﬂ'luent,

to optimize the chemical consurhption and to achieve '

o " gffective’ tireatment. Since; the effluent of category IV

"has been mixed with categoryl, in the pipe: network

- itself before ‘reaching CETP, which. has resulted in

Sformation ofa new complex effluent Jor which the CETP
- was not designed. Therefore, it could not able to deliver
. the desired results w.r:t. treatment and. thus, ef_ﬂuents
‘was in non-conform:ty with the stam!ards -as per.-the .
. V). Besides, the
- efftuent. of- category 'V remuined. eﬂ‘ecttvely untreated E
. throughout the: CETP process. L e,

monitoring results of HPPCB (Annexiy

a

The peq”onnance of CE’I‘P is . bemg mgulaﬂy momtored by
HPPCB. The monitoring. data: {Ahnexure-V) indicate that the

- performance of the CETP is far from satzsfactory for having not -

met the dzscharged standords. The date reveal that effluent -
quality does not conform the standards of Chlorzde (Zmzm of




e lbur than that

szbllzty

of outlet of_.':: o

of "'dﬂutwn :

obtained

':permisszon EEN

| Work: :
‘-been awarded- L el

by M/s: Baddil -

- v~3Inﬁ-astructure

. Ltd vide ‘letter | - -

L |dated 2709 :

“laox9. . ] T
| {Annexure-VI) |-




iii) " Thes g i ipon o
" satisfdctory perfomzance-of ETP which;: was bmught,_ L

. - back. to functional and shau be morti wee LTI
Amon.th by HPCB. TR e R S e e

iy

: e_ﬁ‘ectzve treatiment o ef ' 8 ;
" standards anid: shall pumip, treated ejj"l ! nt to the pzpe network
i deszgnated to: carry efﬂuen

~at CETP. B .

M/s Baddz Infrasmtcture zncludmg Ltd ls o .

. mamtenance of CETP ard:its" mﬁastructure m.cludzng pzpe*- .

- netuwork designed to réceive gffluents: from member industrial < 7. -
:.units. M/s Baddi Infrastructilfe: Ltd: “has :

" . of CETP as per the .defined protocol and

ent of Categ riy

red once m a‘

ensure proper o

staridard. operdting. pra.ctice which -is:in_pldee. In. case;: any v
Vatiation (beyond: the: desigried: cntena) of ‘éffluent gualily is
‘noticed: by CETP ‘the same shgll Be Brought 15 thé: knowledge ' -

" of . SPCB in. wrmng -The SPCB shall; acknowledge the . - ..
.communzcatwns and shall get to- zdentzfy the causée for takmg_ L
. all “nécessary steps - for. ‘taking all necessary steps to o
s elmumzte/ minimize stich vartatzon; o : )
Y I -‘-'M/s Bﬂ-dd! Infrastructure Ltd. has to install activated',; R
- ... . earbon, pressure sand: filters.and ‘ozonizer. before the'.’-‘.;.
" treated effluent is’ discharged. -This refers the Detailed. =~

Project Report of CETP-Baddi, which Jinds meniioned of

. - the system but has not: bcen provided by M/s Baddi_'f
B Infrastructure Lmuted : o

"_Refererwe is made on - the obseruanons recorded by the -
- Committee’ constituted: - by ~Hon'ble. Tvibunal in  Q.A.:

No.916/2018 in the matter of Sobha Smgh and Others prs

; downstream of CETP Baddl. o

. State ‘of Punjab -and Others,. wherein .- the Committee -~ .-

recomniended that Rs.1.0'crore. to be: leumed on CETP- Baddt as

. Envifonmental - Compensatzon : for untreated effluent. .

dtscharged ‘into River Sirsa. The CETP.disehaiged, joining the - . -

. river,-has failed to meet Bio-assay Test (Toxicity.on fish: 0%..
survival with 100% -effhient. for 96 -hoirs).- This would:’ ‘have -
“caused impact on water. and lond (soil) erwironment, plants :

dnd. ‘'vegétation, aqudtic: life and human health all along ;

“aceordance fo. " . -



a) CETP Baddl has to. pay envzronmental Compensatlon t the“__‘-:
'fores for . non—comphance of‘ dzscharged T

. We: do not f'm, fhe report to “be as per the mandate of law If ’
P ollutton 1% col tinuing, th,e Sﬁate PCB. z.s under obhgatum e

'-‘close ) ollutin

of. notzﬁcatlon dated

by wherein eight parameters, - -
; een cansaiered. Such




f- 4.'.7

) the' polIuters. Till p‘o.
*: . wWhich: are pumshable

A,.thatactionplan ‘was helng preparéed e repared.
- whichwas notsat:sfaetmy Nane appearsforthe 'tatePCB S

L :: \nolation of law -'

" xeproduced below:-

’ .-"23 06,2020 16 the conce
. ~'compensanon agamst whzch. )

S vSecretary,_Enwronment and fresh order passe The Pr Ll
Secrétary; - Environment'- paSSEd further order. on 30‘12 2020
. directing the- State PCB to take’ action for en,forcenuznt of law singe” | 7
- violation of " laui, was establlshed The Pnnczpal Secretary,‘ L
e Envtronment held . ‘
S T But this fact cannot be ignored that. efﬂuent' PR
o S discharge, FDS in partwular by ‘these units is .beyond.
- .. - the prescribed limits whichis contributzng to pollution. ..
* “In the light of ‘this discussion, I am.of considered view. -
. _ - that, keeping i piew the-above position, SPCB: ‘may take -
" action strietly. a.ccording to the. provisions of La,w and
> rules applwable in this case. .. ....’? .
5. The State PCB accordmgly Lssued fresh show cause Tiotice on
28, 12 2020 and passed further order dated 01 01 2021 as fallows. -

: Whereas, the e_{ﬂuent of categoryrv being contributed :

.. by the unit M/s Auro Textiles, Sai Road Baddi, Distt. .
- Solan, H,P to the CETP Jor final dzspasal and. treatment ’
o byunit is not complying ‘since 25-7:2020: i date to the .
e discharge standards as prescribed in the schedule-l of



._ [ogv—
_&;‘ o

',notiﬁed by the State Govemment an.d thereby causmg :

T '_ ns of 4 Hon‘ble Hrgh Courts orders, Hon'ble
- ‘,‘_rNGT and the or_ders passed: by Pnnczpal Secretary (Env, S&T)

€S mples-wcre taken and were not found to’ be'

report t '.the effect that

i ’EP Rules, 1986 as wel! as the [nlet quulzty stahdards E

. exercise” of he powErs. conferred under . o




- vcnthm the hmxts The State _“PCV gave chrec‘aons to the concerned a

mdustries Whﬂe some umts hava achleved the norms, fm*ther actionis

L that. earher ‘the State Board had ﬁled ‘an Intérzfn Rejaon‘. vrde Letter»

. No. PCB/OA No, 801/2018 /-1549.dated 6-5-"2021 wherein it was-, T

' compltant. The FDS’ level was
conducted at. that tzme, though

O FDS as the same has been

. mg/ur. respectwely The.. 1 I
< annexed., as- Annexure oA hlch revedis. that. theré is. continuaus‘ E
-+ improvement and - row the analysis _ésutts of latest sample --taken-j:“'
l._.are meetmg the nOrms WKt FDS : '

" having effluent generation-of more than'200 KLD;. the State Board™

“Itis further submztted fhat as’ regard o the Lssue of mdu.stnes T

. had identified and-issued diréctions. to 16 numbers of industries t6 ... °
" " operaté: their. t?’eatment plants ie. primary, secondary ‘and “tertidgry’-
‘. ‘treatment . system for the &fftuent’ freatment 'as .per-Envionment.

- . Conditions. ‘of - CETP and “alsa 'dir.ect,ed‘-_;tg' recycle

“reuse-to-the .

. maklmum-extent and . al$o: to-reduce: tHe FBS. -Now 'as, per reéport. . R

received: from the Regwnal Oﬁice Baddl, these 16-units dre ‘operating -

© the_effluent treatment’ plants . prior.to their efftuent discharge to..

CETP. The Staté. Board has: condiicted inspéction: ard- Samplmg of
“these 16 units. The earlier resulis. of sampling. condueted on21- -1-
2021, -29-1: 2021 1 3—2021 23~ 32021 and-: 16~4—2021 were found. :

S ‘within limits. fexcept of. three units df M/s Vardhanan and one unitof -

“Winsome Texale) which’.-has :-already. been: plaoed on record
alongivith interim. report dated 6-5- 2021, Howéver, the latest results

. of sampling conducted on' 21:5-2021 the results of thrée umits
“namely M/s. P&G "Home Products Bdddi,” <M/s . Torrent_".-'
.. - Pharmaceuticil Ltd. Baddi-and M/ s ‘Abbott Health tdre, Baddi were.
' found above the préscribed limits for which notices dated 16:6-2021 .

has been issued to these units. Copy of sample results and fiotices

.issued are. drinexed as Annexure-B and. Arnéxure:C- (colly) The -

T ,sample resuilts of other units were found within the prescrt.bed limits. -

.t is further submitted ‘that as reported by Regional Officer, Baddi
* the member industries having flow- less than 200 KLD are dLsposmg' »

I oﬁ thezr eﬁluent o CETP Baddz after przmary treatment

As regarct to’ the complu:lnce by the four texttle uruts namely'vf
. Auro.Textile, Auro Textile unit —-II, Auro Dyeing of Vardhman Textile -
and one unit of Winsome Textile, it is submitted. that as per ‘report

* -+ received from the Regiortal Ofﬁce, Baddi, the work of installation

-of ‘ddvance ireatment system’ by M/s Vardhmarn textile to
A reduce FDS is under progress ‘and Reverse Osmiosis 'system ‘of -
_capacity of 2 MLD shall be operdational by 30-6:2021, In
add.d.zon to Reuerse Osmosts M/s Vardhma.n Texnle s a]so...'

B



.% .f' ::1'.f'4 ~‘,7ja_

Y-

Jer

,egard to progress of stallation of -advance ‘treatment system: by

* Regional Ofﬁce Baddl the unit.has' completed ithe givil: construction,

‘Water Act, 1974

: Erwirorimenta
. units before 1

qns issued by the state

- pubhc..heal',_: '

o mstallmg the Multz Eﬂ’ect Euaporator of capaczty of 370 KLD A,s

. M/s Winsome Textile it is submitted that as per: réport received from.

2021 .to these: four: textils unite” umder ', .
-for closure and levied_.".

.1:2021 and 15-3:2021 , "

'fiéﬁ‘orts in form of surve;llance regular rriomtormg and regulatzon on,
_the. CETP .and member lndusmes . S0 that the CETP -remaing -

a report of status of comphance ﬁled after mspechon—} o

work. The instatiation of Reverse: Osmosis: system and other . .- -
'components is under progress. Copies of progress report.of these .

. textile units rFeceived from: Regmnal"Ofﬁce are-annexed gs Annexure. - .
203 and B, The latest sample results of these f U textile units . -
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by -a four Member Jmnt Coxmmttee ¢ _mpnsm g'a. representatnve of '

CPCB; State” | T

* " Adarsh Kumar Goel; cp

. Sudhir Agarwal; IM

- M. Sathyanarayanan, JM |

" Brijesh Sethi, M
June23 2021 i

"Original Apphcatlon No ‘801 / '7018
A . .
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R Freme scung— R»Z)l‘a(gu@
HP State Pollution Control Board . -

. HIM Parivesh Bhawan, Phase-11L, Below BCS, New Shimla-09 ¢ |
Phore No. 6177-2673766, 2673020 FAX-0177-2673818

No. PCB/NGT/ETP/CETP/STP/ CPCB Misc. Matter/19-22.322-23 Dated: [ & -] 0-%/

URGENT
- To, P R : '
M/s Baddi Infrastructure (CETP Kenduwal),
Baddi Technical Trafning Institute (BTTI) Complex,
‘EPIP Phase Tharmejri, Tehsii BaddiP.0 =
. Barotiwala, District Selan (HP). T
.. 7. Sabi-  DIRECTIONS UNDER SECTION 33A OF WATER (PREVENTION
e AND CONTROL OF POLLUTION) ACT, 1974 AND SECTION S OF

'ENVIRONMENT (PROTECTION) ACT, 1986.

A . WHEREAS, Monitoring. commitiee_canstituted by, the Hon’ble National Green
Tiibtnal in OA No, 916 of 2018 in the mattér of Sobha Singh and Others V/s State of Punjab and
" _others has visited common effluent treatment plant of capacity 23 MLD installed: at village
- Renduwal Malipur, P:O Bhud, Tehsil Baddi, District Solan (HP) on 9" September, 2019.
DR . WHEREAS, Monitoring cominittee has prepared its rsport (copy enclosed) and the
observations and recommiendations made by the monitoring committee which are as follow:-
1. Since the outlet of CETP has béen maintained to discharge its effluent into Sarsa River further
. leading 'to’ River Sutlej and CETP is not_meeting with the pre,sc_‘t_ﬂ?ed ;tnndards for t.he
parameters namely BOD, TSS, TDS, Sulphide and Bioassay. As such, it degrades the quality
of water of Sarsa River exorbitantly and also affects aquatic life. Therefore, an environmental
compensation amounting to Rs. 1.00 crores may be imposed upon the industry..In case any
Bank Guarantee earlier submitted by the CETP operator/SPV, Baddi, the same may also be
encashed. Accoidingly, the Chajrman, Himaclial Piadesh Poflution Controt Board shall is
necessary orders/directions under the sition of
the said_environmental Compensation and encashment of Bank guarsntee. The said
environmental compensation amount may be utilized for rejuvenation of water quality of River
Sarsa and subsequently River Sutlgj. .
'M/s Baddi Infrastructure, Baddi, the SPV or CETP operator shall upgrade its CETP with Zero
~ *  Liquid Discharge Technology within 6 months to achieve Zero Liquid Discharge and ensure
that no freated/untreated effluent is discharged into Sarsa River further leading to river Sutlej.
3. The Chairman, Himachal Pradesh Poliution Control Board shall get performance guarantee
> amounting to Rs. 50.00 lakhs to ensure that CETP is upgraded to achieve the zero liquid
'~ 7" discharge in a time bound manner and necessary directions under the provisions of the water
) Act, 1974 shall be issued by Chairman, HPSPCB to SPV namély M/s Baddi infrastructure,
Baddi and CETP Operator; . . ‘ : .
4. The Chairman, Himachal Pradesh Pollution Control Board shall revoke the consent, if granted,
under the provisions of Water Act, 1974.
5. Since, the pretreatment systems are to be provided by member industries, 4 such, the
. sludge/Solid waste generated from pretreatment system of these industries may not be atiowed
to be sent to CETP site. The hazardous waste gerierated from pre-treatment system of the
- member industries shall be sent to nearby TSDF by individual industries. .
6. SPWC_ETP operator shall install electromagnetic flow meter at the inlet and outlet of the
collection tank. After installation of zero liquid discharge technology, the recovered effluent
::;om C;i TP shall be recycled back into the processes of the industry and the residue in the
m of hazardous sludge after drying into the drier shall be sent to nearby TSDF.

-1-. _ " Contd.../




| A
7. An environmental management cell mcludmg NGOs and Civil Society may be setup by

SPVICETP operator. In the Environmental Management  Cell, the qualified
Engineers/Sciéntists shal! also be employed by SPV/CETP operator.

Dver lear

f’
S

8. All the tankers deployed for collection of effluent from member industries may be provided

- with GPS system having its connectivity at CETP site and HPPCB site.

9. Online Continuous Effluent Monitoring Systems (OCEMS), which was not in operation on
the day of visit, shall be got calibrated and made operational within 15 days and the system
shall have its connectivity with HPPCB and CPCB Servers.

10.Necessary CCTV cameras, for e-surveillance of the various components of CETP shall be

installed by SPV/CETP operator within 15 days and these cameras shall have its connectivity
with HPSPCB server.

' 11.The Chairman, Himachal Pradesh Pollution Control Board shall take up the matter with the

Department of Irrigation and Public Health Engineering for early installation of Sewage
treatment Plant for the treatment of the sewage of the town.

Now, therefore, in view of the above mentioned recommendations and in exercise
"powers vested to the Chairman, Himachal Pradesh State Pollution Control Board under Section 5
of the Environment (Protection) Act, 1986. . You are, hereby dnrected to. comply on above
mentioped mcommendations and deposit Envirg nment Compens
immediately i the account of Member Secretary, HP State Pollutiori Control Board, Ax:s Bank,
The Mall Shimla, account no. .91701008_25663915 IFSC code UTIB0003651 under intimation to
this office failing which action under the provisions of 41 of Water (Prevention & Control of
Pollution} Act 1974 and section 15 of Environment (Protection) Act, 1986 shall be initiated against

you at your own risk and cost.

Encl: As Above
(R.D. Dhiman, !AS)
ACS (Env. S&T)-cum-Chairman,
. HPSPCB, Shithla (H.P)
Copyto:

5\ 16 Member Secretary, H.P, State Pollutwn Control Board, Hlm Parivesh Bmldmg, Phase-
{11, BCS, New Shimla-9 for mfomxatnon and necessary action.

(R.D. Dhiman, IAS)
ACS (Env. S&T)-cum-Chairman,
. : HPSPCB, Shimla (H P)

/‘*M
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" BLP. STATE POLLUTION CONTROL BOARD,

Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
TehsilBaddl,Distt m(mrmwms-usm ,

No. PCB/RO Baddi/B-121/Baddi infrastructure (CETP Kwduwal)ﬂm? g‘ 6’ 3

== 7/}9
To . " -

M/'s Baddl lnfrastincture (CETP Kenduwal),
MTednﬁealeﬁugInm(BTmComﬂm
EPEM!WTMMPO :
Bmwalanrsmaswmﬂ? '

Ordﬂpmdbyﬂon’mWGranhuﬂmOA.Nummﬂm&rym
. : Suraksha Samii & Anr. V/s Union of Isdis & Ors dated 19.022019 sad Origisal
. Application No. 183872018 duted 18.07.2019 sad 23.08.19.

This is in reference to orders passed by Hon'ble National Green Tiibronal in O.4. No. 363/2017
uﬂedl’ayzvm&nkshsm&m V!sUnimofhdia&Ors_d&dl&MlSandOﬁMAgsﬁaﬁmN&
103812018 datnd 10.07.2019 and 23.08.15.

TheHon’b!eNanomﬁGremTﬁbunaimO.A.No 59322617tﬁedeavamishaSmm&
Anr. VIsUmmnfhd:a&Orsdued l902.2019passedﬁ:efoﬂawmgdmons

.,Cmmhascomeupmthfollowmgjwmkforievymgﬁw Environmenad Compensstion
medeqbaﬁcmed&eemaM/mq’
directions.™

Further Hon'ble Natxmal Green Th‘bunal in' O.A.\ 10382018 dated 10.0?_2019 and 25.08.19
passedﬁﬂlcwmsdimﬂwns

mmemq?mledlawmdmmmamckmmﬁtm:sﬁfmwmm
Mﬁemanvzmdwmuwaﬁmmgmlaw Thus merely requiring improvemsnt does not obviare

the need for punishing the law vioigtorsipolhuters; stappmgpolimzngamvﬂymdmamxgmffwdze
damageabea@cmd:amzorecmz_he cagofrestmapnmemqlaw .

.'\ -

WhmnhsbemobmedthatmNomberzmsmsmnbeﬂuﬁ the samples collected
m&ﬁwmofcmmmm&mgwmmwmstmwmdww
. (Prevention & Control of Pollution) Act 1974 Hence in as fer the directions passed by Hon"ble National Green
Tmm&mom@mpmnmmmxungm? 87.90,000/- is applicable on you. It is hereby dirested to
éepmudnwdammmmmewmofmsm HP State Pollution Control Board, Axis Bank,
" The Mal! Shimla, account no. S17010082566391S$, IFSC code UTIBOD03SS] under intimation to this 6ffice withina

wo&miuﬁngwmehammmdameprovmomoﬂvw(ﬁevm&wofhn
ution) Act 1974 & Air
(Pm&Comdodehmm)AetlQSl s!uﬂbemmstedaginstyouatywmnskmdm

Yu#‘sgu’thmuy,
8r. En u«onmml(? Sngmw)’
i . . ) ) ¥
' . RP Sime Pollution Control Board, Badd.
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NO K—46017/12/2071-Stdtes Cell
_ " -Government of India ..
G 'Mun_stry of Commerce & Industry =
" 'Department of Commerce”

ﬂ)fvﬂwﬁﬁ- k'ﬂﬁl

‘Dated 12" Aug, 2021

[

e .‘ _Sub 14'h meetmO‘ of Empowered Comrmttee(EC) on TIES mmutes reg

The undemgned 1s dtrected 10 fowvard herew:th the ‘minutes of 144 meeting of the -

f:'Empowered Comrmttee of Trade Inﬁ'astructure for Expon ‘Scheme (TIES) held. under the

' VChaeransmp of Sh B V R Subrahmanyam, Commerce Secreta.ry on 027 August, 2021 _
- (through WK

for partmpants out51de Delfn) for mfonnat}on and further necessary action.

e ReceIpts of mmutes may kmd}y be acknowledged

Undcr Secretary 1o Govt of India
Tel!N&.” 7?306248_6 Extn. 520

" Email: shyam. lal-upsc@nic.in
. & moc_states@nic.in

§ E}lcl,::a,_élabgv.é' ;

. -{..(DPIIT),Udyog Bhawan, New.Delhi [secy-lppCmc my -
2. Secretary, :* M/o" Development S of. North-: East . Re"gio’n, _(DoNER),
o -'f",;ngyathawanAnnexe New Delhi’ [secydonerCmc ) .
10 3; The Joint Secretary (NE) North Bi ock, Ministry of' Home Affaxrs New Delh1
- - ifisne@mla.gov.in]
4, The Advxser(Industry (Kmd Attn ‘Sh. [shtlvaque Ahmad) ‘R, \o 239-A, NITI
" iAayog, Yojana Bhawan, New Delhi [ahmed.i@niciin] :
_'5: The Joint Secretary’ (Med1ca1 Devxces) Depamnent of Phannaceuncals Shasm
. 'thawan New Dellu [_]S pharmd@mc in] . :

Udyog Bhaw an,. New Dethi

__Sx,c.rétary,v Department for"Proniotibn of' Industry and Intei’nal_ Trédgs

~ )

it
’



N Copy forwardvd for mformanon and necessary action to:

PPStoCS -
PPS to. AS&FA/ DG(DGFT)/ AS(SC)/ AS(SK)/ JS(SSK)/ IS(DJ)/ JS(DNM)/ JS(SM)}‘

'.JS(AK)/ OSD(SKR) ADGFT(TM)

The Addltlona! Chigf Secretary, Indusmes Depdnment Govt of meachal Pradesh
[mdussecy—hp@mc im] -

The - Specxal Secrctary Industnes Department, Govt of Tarml Nadu & CEO HML
[mdjs@tn gov. in] .

The Comrmssmner Industnes Dlrectorate of Industnes Govt of H1macha1 Pradesh,

'Shlrnla [dmndus—hp@mc in]’

- The Development Comxmssmner, MEPZ Specxal Economic Zone GST Road Tambaram,A
Chennai - 600045. .

The Development Comzmssmner Cochm Speclal Econormc Zone. (SEZ) Kakkanad, '
»Cochm - 682 037 - . : '

. The Chamnan Land Ports Authonty of Indla(LPAI) M/o Home Affaxrs Lok Nayak

. "Bhawan, NeW Delhi [chman. Ipal@mha gov.in]. .

- 9.

10T

1L

The Dn'ector (Techmcal), LPAI {dir: tech- 1pa1@gov in]

The Managmg Director, Karnataka Fisheries Development - Corporanon Ltd (KFDC) ’

Hoige Bazar, Mangalore-S?SOOl [kfdcnxe@yahoo com]
The Chief Executive Officer, Chandlgarh Intematxonal Au‘port Limited, Room No. -1,

. PrOJec Ofﬁce Bulldmg, Civil Au'port Chandwarh— 160003 [ceo@chial.org]
- 12. The Managmo DlrectOr,,Assam Livestock and Poultry Corporanon Ltd (ALPCO)

- 13

Khanapara Guwahatx =22 [alpcoltdghy@ gmail. com}

The Chief Operating Ofﬁcer HLL Medipark Ltd. 11 Floor ‘HLL Bhawan; 26/4 Tarnbaram A

‘Velachery ~ Road, PalhkaranaI, Ch_enna1 ' [ravmdra sanagavarapul@gmall com,

: tbiagq@lifecarehll.cc)m]



1. The J.4th meetmg of’ Empowered Commrttee (EC) on: ‘Trade Infrastructure for Export :
o Scheme (TIES) ‘was held -under the: Chaxrmanslup of Comimerce Secretary on:02.08.2021
= .(Monday) at 4 00 PM through onhne platform The list of partxmpants isat Anngxurg—l

5, The propoeals recelved frorn various 1mplementmg agen(:les seekmg TIES fundmg were

- _‘1-con31dered A detarle 'presentanon regarchng the proposals was made by the Dmsmn before,

e Formulauon ofart Ob_] ectwe cntena for hlgher fundmg for States with poor export
- infrastructure but having eXport potentral (other than in NER/ Hlmalaya States) as .
e L per the recornmenda’aon ofEFC o
: NEWPROPQg@«-; R

h’-:,,'Pr'opdsa'l"' Eipansionflntorot}ernent (3 MLD Effluent Refractory Management
e and TDS Reductron) i CETP dedl D1str1ct Solan, meachal Pmdesh '
: .:;Implementmg Agency Baddl Infrastmcture
: Prq;ect Cost INR 28, 51 CIOTE,

TIES share. I.NR 20 crore: L
, st mstallment requested INR 10, crore. S _
= 3 1 EC WS, appnsed ‘that thie . projéct envmages expansmn/lmprovement of the emstmg CE’I‘P :

o 1o 1mp1ement provisron for treatment 6f FDS / TDS effhient as perthe instruetions of Ministry
of Environment, Forest & Climaté.. Change and the  directions ‘issued. by- National Greer

L ‘Tnbunal. As the exrstmg facrhty is catermg mamly to.the pharma rndustry in Bade the .
~. expansior lmprovement of the sarie will éncourage. existing units to expand theu' capacities
and also attract fresh: investments which will gontribite to' exports Further, it was-pointed
. out that in. t@e proposal subr;utted by Government. of Himachal® Pradesh ‘the Status of the
- Implementmg Agenc'y fe: Badd1 Infrastructure has not been cléarly mentloned

- 3.2 ACS GoHP . mformed that the land for the existing CETP was given by Government of
: "Hrmachal ‘Pradesh. Badd1 Infrastructure the Implementmg Agency for- the facility is a

'govemment controlled SPV as’ majonty of the’ representatwes are from Government of -
Hlmachal Pl:adesh - : .

.3 After dehberatlons, EC accorded approval for ﬁnancral assnstance of Rs 20 - .

rtlie: pro_]ect under TIES and:

- 22003 s_ubject 0 furmshmg of letter by Government. of I—Iunachal

o Pradesh cemfyrng that Badd1 Infrastmxcture, the - Implemennng Agency is a
: State controlled enm;y : : : : _ .

ecommended rélease of first installment - '



- : _ 4 Agenda I;g_r_; EQ._g

‘ Proposal Pharma Lab Cunmr Trammg Centre, Export Promeotion Industnal Park, “ :

.‘PhaseI Jhannajn Badd1 Distriet Selan, meachal Pradesh

'Implementmg Agency Himaehal radesh Industrial' ":vDeVelopmgn-t
_Corporatlon Lumted (HPSIDC) ' R

) .,‘Pro_yect Cost INR 20 06 Crore

TIES share INR 13.31 crore.
1st mstallment requested INR 6 65 crore.

.41 EC was. mformed that the Pro;ect proposal envisages: settmg up’ of phanna testmg lab .
“which will’ ﬁll a cntlcal gap in ‘the physical infrastructire. wh1ch is’ currently causing a - .
hindrancé in export. ofphannaceutxcals from the region. Dugto non existence of such. testing - -

- facility, :pharma units_are facing producnon delays, cost inefficiencies, rejections,” and

material wastage resulting in Toss of market share: The proposed pharmha lab will énsure that - '

‘the .pharma mdustrles in the. vmmty are able to mcet the stnngent global standards of

o quahty testmg R

"42EC Was apprlsed that prevmusly for the project, ﬁnanc1al assistance of Rs 3. 25 crore had
‘been provided. under.the erstwhile ASIDE scheme.” The utilization certificate for the. afore
. mermoned amount has: been recetved from Government of H1macha1 Pradesh.

4.3 ACS Govemment of Himachal Pradesh mformcd that under the: erstwhlle ASIDE scheme

the proposal was submitted with a: ‘rotal project cost of* Rs.-8.09 tcrore. Accordmgly, Rs: 5.19-

__crore (revised) was approved under ASIDE and Rs.3.25 crore wis released for the project.

- Governmerit. of Himachal Pradesh had completed a three. storey building, to house the pharma
‘lab; using. its own fund and. the grant received under ASIDE. - Subsequertly there was a
change in scope as récommernded by NIPER, Mohah Hence, the mstant prQ}eCt proposal has. |

“been subrmtted for assistance under TIES.

4.4 After. dehberatmns, EC deferred the proposal and dn‘ected Government of S

. Himachal- Pradesh/Implemenhng Agency to submit revxsed ‘proposal with clear
-_ﬁnanclal outlay for- the proposed pro.]ect asa fresh pro_]eet and not as an
_ mcomplete one. . S

.5 Ageidg_l.mﬂe.a'
4 v‘ Proposal Settmg up of 1 MLD Zero qumd Dlscharge Plant in- Cochm SEZ

Implementmg Agency Cochm SEZ
Prq;ect Cost INR 23 50 Crore

. TIES share INR 11, 09 crore .
o1t mstallment requested INR 5, 54 crore

5.1 EC was mfon'ned that the Pro_]ect proposal envtsages settmg up of Zero L1qu1d Discharge .-
- {ZLD) plant in- Cochin: SEZ to -€nsure. -availability. of water for mdustnal ‘purpose, thus.

. -avmdmg dependenee on costly tanker supply and brmgmg env;ronment fnendly mdustnal
-practice in the SEZ ' R



‘ wrechargmg/collectlon pond due to - thredt -0

5 5 2 The representatxve of Implementm'
. ‘against digcharge of the effluent’ affe

- protest; Kerald State Pollution Control Board: had 1ssued a dxrcctlon to SEZ to opt for an

. alternative method for treatment of effluents. Acc0rdmgly, CSIR -NEERI was. consulted to
'suggest_ Iternative: measures- for treatment of effluents. CSIR NEERI, as part-of feasibility

 studies carried- oup for upgradatlon and retroﬁttmg af CETP recommended several measures

mcludmg settmg up of ZLD. system I vview of the: emeroent sithation: arising due to public -

" 'protest; -con, truction of the pl'Q]eCf was.started by Cochm SEZ fronvits'own fund and till date,

oA eXpend'

e f R&.17 .crore has béenincurréd. WAPCOS is the: engmeenng agericy for the
o prOJect “The paoject is expected to; e completed within the nexf two months. "

53 Aﬁer dehberatlons, EC accorded approval for ﬁnanclal assxstance of Rs.
o ,11.09 crore for the projeet under: 'HES and. recommended release of ﬁnanmal
- assnstancemone mstallment. S S Do . .

e Implementmg Agency Cochm SEZ

Prq)ect C’ost' INR 66 05 crore (rewsed) .

TIES share INR 20 crore
: - Sty 27 jnstalment: released 'INR6, 50 crore each _
e grd; and Iast mstallment requested INR7 crore -

S 6.i . EC was appnsed about the follomng W.I t the pro;ect - ) :
Lo The finan : physmal progress stood at 70% and, 85% respectwely
5 b.. IA has submltted imllzanon cemﬁcates for both TIES mstaﬂments

6'2 Further, EC ‘was- mformed that IA has spent Rs 29 05 crore from its own fund, whlch
s s near pan-passu contrzbunon requrred for release of 3 and final 1nstaHment of the grant

_6 3 After dehberatwns, EC approved release of 3 and ﬂnal msta.llment of

o Proposal. Development of Integrated Check Post Petrapole Proposal for -
consﬁucﬁon of addxtlonal tmck parkmg, WestBengaI T .

Imple 7 entmg Agency Land Poris Authonty of Lnaxa (LPAI)

L P -Prq]ect Cost* INR 32 24 erore, .

TIES share;: INR 13: 66 ¢ erore R
15" mstalment released INR 6 83 crore




i3
R ,—SL(,__

. 2nd and. Fmal mstallment requested INR 6 83 crore
71 EC was appnsed about the follomng WLt the pro;ect -

‘s The ﬁnanc1al and physrt:al progress stood at 61% and 75% respectwely .
b IAhas subrrutted ut1hzat10n certlﬁcate for 1% mstallment of TIES grarit.

72 P\xrther EC was mforrnedthat IA has spent Rs. 11.08 crore. from its own fand, which

is more than pan-passu contnbunon reqmred for releaee of 27.and final mstallment of TIES'

: grant

73 -After dehberatlons, EC approved release of 2nd and ﬁnal mstallment of
Rs 6. 83 crore of TIES grant,”

8. Agenda Item No %3

.,-‘Proposal Modermzatlon of mfrastructure facihty for Marme exports at Tadadl, )

L Kumta Talul, Utta:a Kannada D1strxct Kamataka

'.Implementmg Agency Karnataka Flsherles Development Corporatlon :

(KJEDC) Govermnent of Karnataka .
: 'Pro_)ect Cost' INR 13:34;.cror_e., C

T« TIES share INR 5 crore v

'_, 1St & 2“li mstalrnent released: INR 2- crore. &2. 65 crore respecnvely
Bala.nce gra.nt requested INR 0. 35 crore

81 g EC was mformed that the ﬁnanc1al grant of Rs.5 crore under TIES was approved for
the pro;ect in the 1S EC meetmg held on o9. 06.2017: Accorclmgly, 1st mstallment of TIES

grant for Rs. 2 crore was released dunng August, 2017. TA’ 1nformed that due to axf’'error on :

". -the part: of the then’ Pro;ect Momtormg Agency (PMA) in calculatmg the'total project cost, the

“ond mstallment of Rs. 2. 65 erore, instead of Rs, 3. crore, was approved and réleaséd -during .

X December, 2019. Hence, IAhas requested to release the balance grant of Rs. 0.35 crore.

Aﬁer dehberattons, EC dlrected IA to subn'ut relevant detaﬂs of the

- pro,ject cost and: proposal for reledse of ba]ance grant under TIES. The proposal

-- shall'he exammed by the: Divismn and- put up before the EC in the next meetmg

“for cons1derahon

' 9 Agenda Item No 4 _
Proposal Export Onented Perk Processmg Plant at Namra, Assarn -

. Implementmg Agency Assam L1vcstock and Poultry Corporation (ALPCO)

Pro_}ect Cost' INR 11.44. crore .

TIES share INR 7 91 crore



e

] o 1St mstallment released INR 3 95 crore _
" 5, . 21“d and Fmal mstallment requested INR 3- 96 crore .

E 01 EC Was appnsed about the followmg w.r.f the pro;ect - -_ .

o The ﬁnanc1a1 and physxcal progress stood at 83% and 95% respectxvely
" __..b IA has subm1tted utﬂlzatmn cer’aﬁcate for 15t mstallment of TIES grant

: :9 2. Further, EC was 1nformed that IA has spent Rb 2 06 crore from ltS own fund, which

.‘15 more than pan—passu contnbutmn requn-ed for release of znd and ﬁnal mstallment of TIES : -

- grant

9 3 After dehberatums, EC approved release of znd and ﬁnal mstallment of

__- Rs 96 crore of TIES grant

0. Agenda Item No 5

- Proposal Settmg up of Centre for Penshable Cargo at Chand1garh Internatxona]

.-ImplementmgAgency Chandxgarh Intematlonal Axrport Ltd (CHIAL)

' _Prq;ect Cost INR 12. 44 crore (rewsed)

e TIES share INR5 63 crore .

e gt mstallment released' INR 2.81 crore :

R and Fmal mstallment requested INR 2. 82 crore

101 EC was mformed that the TA; has submltted Utxhzatlon Cernﬁcate for1%t mstallment of

.~ TIES grant and refunded an amOunt of Rs 28 lakh accrued ag mterest on. the 15t installment
7 of TIES grant :

o ioz The representanve of 1A mformed EC- that 98% (c1v1l work) ‘of the prOJect is

~comp1eted Further, it 'was informed. that there is change in the scope of work i in the project
" as- additional civil work has ‘been mcluded and ‘thére has been reducuon in the cost of plant

& machmery as some ‘of ‘these .are already available:at CHIAL. ~Installation of'X-Ray "
- .machme has been delayed due to Make i Ind;a snpula'aon The prOJect excludmg-

L machuie ls'procured old X ray machme wﬂl be used to operatlonahze the facxhty

At

:10 3 After dehberahons, EC approved the proposal for change in scope of the
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i 11;.Agexida Item No. 1 _ o
: Proposal Settmg up of Electro Mdgneuc Interfcrence/Electro Magnetlc '
Compatlblhty (EMI/EMC) Lab for Medxcai Technolo gy at Chengalpattu Tamil Nadu.

- S Implementmg Agency HLL Mcdlpaxk Lid.

.To.tal-pro_;ect cost — INR.21~.0-7 crore

. Fund approved under TIES - INRQ 56 crore’ a
. 1St installment relea?ed under TIES INR 4. 78 crore

Agenda Item No.: 2 V
Proposal Construction 0f 2.5 MLD Sewerace Treatment Plant (STP) at Madras
EPZ SEZ ' : o .

Implemennng Agency Madras SEZ
_Tatal proj ect cost — INR 11.63 crore

_+ Fund approved under TIES. - INK 5.18 crore - ' _
< s installment released under TIES — INR 2.5¢trore |

1'1.1 Both the proposals for waivcf-of penal interést were taken togethe.r by the EC.

1.2 E'C WS . mformed that ﬁnancxal grant under the Scheme had beer approved for both the

. projects and” accordingly, 15! installment had been- released. However; due to delay in’
. implementation, both the projects were cancelled by EC.. 1As for the projects were directed to
refund the amount. of TIES grant, interest accrued thereon and. 10% penal interest on the grant. -
While thé amount of TIES grant and interest accrued thereon had been refunded to the
Department, FAs had requested for waiver of penal inferest as the circumstances due to which.
- mordmate defay occurred in 1mplementat10n of the prolect were beyohd their control

11.3 After dehberanons, EC agreed to take up the request of LAs for walver of .
penal mterest with the Department of Expendlture for concurrence.

12. EC was informed. that TIES was appralsed for. cont1nuat1on durmg the penod 2021-22 10
2025-26 . by - Expenditure- Finance ‘Cornnittee (EFC) headed by Fmance Secretary and

* Secretary’ (Expenditure) in its meeting held ‘on 4.6,2021, While recommending the

" . contintiation of TIES. stheme for the. penod 2021—22 t0. 2025- -26, inter aiza EFC made the
- following observation - . oo :

"Financml assistarice upto 809’ of the total equity whzch is presently avazlable :

[l

23



under TIES only for the pro;ects in NE States and’ Hzmalayan States mcludmg UTs of J&K -
and-- Ladakh and” other States wzth relanvely ‘poor. e:qmrt infrastructure lackmg
..znsntutzonal capaczty for preparmg -good DPRs but’ has posznve export potennal may be
extended. " Such States-to be identified by Dol using an- ob]ectwe crltena of giving ﬁrst’
- preference to the States whlch have avqiledless fundmg

121 Accordm,ly & smtable obJectwe crlterla needs to be developed takmg into account. the

* the’ ekport potential” of . the States: and- their export. infrastructire/éco system. Tt was:
; suggested that the. Export Prepau edness-Tndex and’ Exports/GSDP ratio ¢ould be consxdered
_ 'for evolvmg such a cmtena and ehﬂlbzhty of States for Ingher fundmg deterrnmed

12,1 Aﬂ;er dehberatlons, EC d.u'ected that a; sultable crlterla may be developed
U and brought before the Commlttee for con51dera110n. L : .

Meetlng ended w1th vote of thanks to the Chalr

T ENRER '
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l:up gf C ;ommerce Secretggx

Nexure-

munittee Meetmg on TIES hgld on -

Organisation. B

v hnB V. R Sub‘rahmanyam CS

o Chir -

y Shm s, Klshore Ab _ vD'uC »
.Bhrl Shashank Pmyq AS&FA ' Doc
s Rachna Shab, A5 BoC

" At ¥aday, DG, DEFT ot

. ﬁhrl Armtabh Kumar, JS

. POC

: Shrl waakar Nath Mlsra J8. DoC- . - i
- Smt. Renu Tata, Director DoC
St Shyam Lal, US Dot

10.

Fh Rupésh, -Séniuf _Sp'ééiélist '

INTTT Aayog

11,

"Shti Krishna Mohan Uppu, DS

MHA

ement"inv 'Proj

Co12;
I ~Secretary

h Ramr Subhag Smgh Addl Chlef

, AGovvt.'v 6f I;Iim__éqhal_?radesh Via virtu_al link - .

13: Sh Tiak. Raj Sharma Addl. Director Govt.of Hufnachal Pradesh via v1rtual hnk _

EVS

Sh Adltya Mishra, Cha1rrnan ] -

ILPAT, MHA [attended physmally]

15 f

Sh Ramam Kumar Sharma D1rector

'(PrOJ) o S

PAL MHA [attended phys_mally}

Sh.D. V Swamy, Development
Comrmssxoner

l Cochin-SEZ via virtual Tink

17
Co Develo‘pr‘ne’nt Cornmissioner-

Sh. Shan'muga Suﬁdaram,

“MEPZSEZ via virtual link

18 -'».

_Sh ML Doddamam Manaamg
{Director | -

rnataka 'Fisheries_.-ﬁevelqpmemt
Corporation (KFDC) via virtual link

19,

Dr. PN KonWar, PrOJect Head

\ssam Liyes{ock_and_P'oultﬁy Corporation . -
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(ALPCO) via wrtual link

20, 5. Ajay Kamar,CEO

- (CHIAL), via vu'tual link

'.__ Chandlgarh Internanonal A_1rport Ltd. -

T FLL Mechpark T, via v1rtual Tk
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CWP No. 4961 of 2021

10.11.2021 Present: Mr. R. L. Sood, Sr. Advocate with Mr. Arjlgn Lal,

Advocate, for the petitioner. N
Mr. Ashok Sharma, A.G. with Mr. Rajlhér/lﬁogra'
Sr. Addl. A.G., Mr. Vinod Thakur,Mr. Hema‘nshu
Misra, Addl. AGs with Mr. Bhup\m rThakur Dy.
A.G., for respondent No. 1. :

Mr. K. D. Shreedhar, SK égvoca \Nlth Ms. Shreya
Chauhan and Mr. Vlrba@/adur Verma, Advocates,
for respondents No /Zwarld\s's

Mr. Dinesh B@not ‘Adwﬁc*ate for respondent No.
4] ; . \__.,/

}Vf

o

same on record even if it is under objection.

e Reply on behalf of remaining respondents be

CMP No. 10189 of 2021

The order dated 01.09.2021 is clarified to the

extent that the same shall only be applicable to those
industries having less than 200 KLD hydraul'ic discharge. V
List on 27.11.2021
Copy dasti.

(Tarlok Singh Chauhan)
Judge

{Satyen Vaidya)
Judge
10 November, 2021 :

{sanjeav)

:z: Downloaded on - 23/11/2021 11:00:45 :::CIS
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CWP No.4961 of ﬂz\;
01.09.2021 Present: Mr. R.L. Sood, ‘Senior Advocate w1th M‘r\ fun
Lal, Advocate, for the petitioner. ™
Mr. Ashok Sharma, A.G. Mr._p&i}m\
Sr. Addl. A.G., Mr. Vinod Tha My Shiv Pal
Manhans, Mr. Hemanshy >M1sr \Qddl A.Gs.
and Mr. Bhupmder Thakp'ty r; D ‘G., for the
respondent No.l/ State m\\x

Mr. Maan Singh, Advocatc for respondent
No.2 and 3. NN S

Mr. Dinesh Bh%vz\otd‘,\Advocate, for respondent

No.4. O N 4
NN
Notice. Mr mod Thakur, learned Additional

AN >
Advocate Ger}eral Mr’.") Maan Singh, Advocate & Mr.

,«’““""\ [ /
/ R /’

‘.\ \ ] ,
notice Bn\,wb,ehalf of respondents No.l, 2, 3 and 4,

CMP N.10189 of26021

~ Notice in the aforesaid terms. In the
meanwhile, respondents are restrained from taking any

coeréive action against the petitioner.
List on 15.09.2021.
Copy dasti.

(Tarlok Singh Chauhan)
Judge

(Satyen Vaidya)
Judge
September 01, 2021 garun)

zz: Downioaded on - 23/11/2021 10:59:42 ::

CIs
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CWP No. 4961 of 2021

v f"“\,\

29.12.2021 Present: Mr. R. L. Sood, Sr. Advocate with Ml ﬁljnm
Lall, Advocate, for the petltu)ner .

i
\ ~

Mr. Vikrant Chandel, Deputy,AQ/}z.\ te

General, for respondent No.1. \
S

Mr. K. D. Shreedhar, Sry, K&voca‘ce vith Mr. V.

B. Verma, Advocate, tm,fe’spoxdents No. 2 and

3. TN '\ "

c\
|

,,

Mr. Dinesh Bhanot, Aelvo’cate for respondent
No.4. LA

e P N
Mr. Vikrm <Q@ndel learned Deputy Advocate

& N
General requests\ fo;; :arr adJournment List again on

R
L0 Y]
12.4.2022, [\

(Sabina)
Judge

{Satyen Vaidya)
Judge

::x Downloaded on - 07/01/2022 11:17:35 :::CIS
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F.No. 10-53/2011-IA-II1
Government of India
Ministry of Environment & Forests -
(IA-III Division)
Room No. 1032,
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110 003,

. Dated: 8t® January, 2013
To
M/s Baddi Infrastricture,
BBN Industries Association,
SWCA Building, Baddi - Brotiwala Road,
Baddi, Dist. Solan, Himachal Pradesh

Subject: Environmental Clearance for development of proposed
Common Effluent Treatment and recovery Plant at Kainduwal,
Himachal Pradesh by M/s Baddi Infrastructure - Reg.

This has reference to your letter No. BI-EIA/2010 dated 17.07.2012
and subsequent letters from Secretary (PW), Govt. of Himachal Pradesh
dated 27.07.2012, Additional Secretary (IPH), Govt. of Himachal Pradesh
dated 19.09.2012 and Himachal Pradesh Pollution Control Board dated
06.10.2012 seeking Environmental Clearance under the Environment
Impact Assessment Notification, 2006. The proposal has been appraised as
per prescribed procedure in the light of provisions under the Environment
Impact Assessment' Notification, 2006 and its subsequent amendment on
the basis of the ma:>datory documents enclesed with the application viz., the
~ Form-1, EIA, EM;,, Public Hearing proceedings and the additional
clarifications furnished in response to the observations of the Expert
Appraisal Committee constituted by the competent authority in its meetings
held on 4t — 5t June, 2012, 8% -9th November, 2012 and 20t - 21st

December, 2012.

2. It is interalia, noted that the proposal involves establishment of
common effluent treatment and recovery plant at Baddi, Himachal Pradesh.
The site is located on a flat terrain surrounded by Dharampur range,
Surajpur-Haripur-Mandhala range and Shivalik hills. The nearest town
Baddi is 750 mts. The CEPI index is just below 70. There are about 1262
industrial units/plots in the industrial area of Baddi- Barotiwala. The type
of industries are Textile, Dyeing & Spinning -27, Pulp & paper — 3, Pharma -
169, Soap & Detergents — 37, Food & Beverages — 30, Electroplating &
Pickling — 9 and Miscellaneous — 987. The total sewage load is 4102.4 KLD.
The Bio Sludge is 6 “onnes/day and Inorganic Sludge is 24 tonnes/ day. The
total cost of the pro’ect is Rs.60 crores. |

3. Since the loce:ion is in a Critically polluted area, the project is treated
as Category ‘A’ as per Special conditions of EIA, Notification, 2006.

R
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4. The details submitted and presented were examined by the EAC its
meeting held on 17t -19th August, 2011 and Committee finalized the
additional TOR for further study including public hearing. Public hearing
was conducted on 07.03.2012 at Kenduwal, Solan, Himachal Pradesh.

5. It was noted that the treated wastewater is proposed to be discharged
in to the River Sirsa. Further, in the report it was stated that Kalta Nala,
Pula Nala, Sandhoil Nallah etc which are tributaries to river Sirsa are
polluted with effluent. In view of the above, it was suggested to obtain a
status report from State Pollution Control Boards (SPCB} and also
comments of SPCB and Irrigation department on proposal to review the
situation.

6. The Irrigation Department & Public Health, Government of Himachal
Pradesh vide letter dated 19.09.2012 has suggested the disposal point of
CETP shall be 800 m downstream of the intake points of irrigation schemes
namely (i) LIS Dassomajra (2) LIS Khol Kass and (3) LIS Bhood. Himachal
Pradesh Pollution Control Board vide letter dated 06.10.2012 supported the
project stating that it would improve the quality of the river.

7. The Expert Appraisal Committee, after due consideration of the
relevant documents submitted by the project proponent and additional
clarifications furnished in response to its observations, have recommended
for the grant of Environmental Clearance for the project. Accordingly, the
Ministry hereby accords necessary Environmental Clearance for the above
project as per the provisions of Environment Impact Assessment
Notification, 2006 and its subsequent amendments, subject to strict
compliance of the terms and conditions as follows:

8. SPECIFIC CONDITIONS:

(1) The “Consent to Establish” shall be obtained from State
Pollution Control Board under Air and Water Act before start of
any construction work at the site. '

(i)  As suggested by the Irrigation Department & Public Health,
Government of Himachal Pradesh, the disposal point of CETP
shall be 800 m downstream of the intake points of irrigation
schemes namely (ij LIS Dassomajra {2) LIS Khol Kass and (3}

LIS Bhood.

(iiiy It is noted that at the time of ToR the proponent proposed for
recycling of treated effluent, The EIA also address the same
however, presently the proponent presented to the committee
that the recycling is not planned and it was mentioned in the
EIA document by mistake. Proponent informed that the same
was clarified during the Public Hearing that they wished in the
EIA report for reuse of treated water, but at present there is no
provision in the project. The Committee, however, not accepted
and suggested the proponent to explore maximum recycling of |

,@,\)



(iv)

v

{viii)

Uy -

treated water and submit the details to the SPCB before
establishment of the facility.

_ The proponent shall submit Bank Guarantee to the PCB for the

amount to be fixed by the SPCB so as to impose accountability
to meet the standards.

The member industries with hydraulic loadirg more than 200
KLD stall treat in the existing onsite ETPs to the level of
treatment and standards prescribed in the consent orders
issued by the state PCB before discharging into the CETP for
further treatment.

The Member industries with hydraulic loading more than 200 |
KLD, shall give top priority to recycle/reuse the treated effluent
and submit an action plan to SPCB accordingly.

The member industries with hydraulic loading more than 200
KLD shall treat in the existing onsite ETPs (as already these
industries have provided on site ETP consisting of primary/
secondary and tertiary treatment system)to the standards
mentioned in the consent orders issued by the state PCB and
then discharge into CETP for further treatment.

The Member industries having effluent quantity more than 200
KLD, sFall give top priority for recycle/reuse and submit action
plan to SPCB.

The project proponent will set up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Executive.

9. GENERAL CONDITIONS:-

(i)

(i)

Full support shall be extended to the officers of this Ministry/
Regional Office at Chandigarh by the project proponent during
inspection of the project for monitoring purposes by furnishing
full details and action plan including action taken reports in
respect of mitigation measures and other environmental
protection activities.

A six-Monthly monitoring report shall need to be submitted by
the pro ect proponents to the Regional Office of this Ministry at
Chandigarh regarding the implementation of the stipulated
conditions.

Ministry of Environment & Forests or any other competent
authority may stipulate any additional conditions or modify the
existing ones, if necessary in the interest of environment and
the same shall be complied with.

EA
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(ivy The Ministry reserves the right to revoke this clearance if any of
the conditions stipulated are not complied with the satisfaction
of the Ministry.

v) 'In the event of a change in project profile or change in the
- implementation agency, a fresh reference shall be made to the
Ministry of Environment and Forests.

{(vi}  The project proponents shall inform the Regional Office as well -
' as the Ministry, the date of financial closure and final approval
of the project by the concerned authorities and the date of start
of land development work.

{(viij A copy of the clearance letter shall be marked to concerned
Panchayat/local NGO, if any, from whom any suggestion/
representation has been made received while processing the
proposal. '

(viii} State Pollution Control Board shall dispiay a copy of the
clearance letter at the Regional Office, District Industries Centre
and Collector’s Office/ Tehsildar’s office for 30 days.

10. These stipulations would be enforced among others under the
provisions of Water (Prevention and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollution) Act 1981, the Environment (Protection)
Act, 1986, the Public Liability {Insurance} Act, 1991 and EIA Notification
2006, including the amendments and rules made thereafter.

11. All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,
1972 etc. shall be obtained, as applicable by project p;?;oponents from the
respective competent authorities. ' N

12. The project proponent shall advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded Environmental
Clearance and copies of clearance letters are available with the State
Pollution Control Board and may also be seen on the website of the Ministry
of Environment and Forests at http://www.envfor.nic.in. The advertisement
should be made within 10 days from the date of receipt of the Clearance
letter and a copy of the same should be forwarded to the Regional office of

this Ministry at Chandigarh.

13. This clearance is subject to final order of the Hon’ble Supreme Court of
India in the matter of Goa Foundation Vs. Union of India in Writ Petition

(Civil) No.460 of 2004 as may be applicable to this project.

Co
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14. Status of compliance to the various stipulated environmental
conditions and environmental safeguards will be uploaded by the project
proponent in its wel site.

15. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescnbed under Section
16 of the National Green Tribunal Act, 2010.

16. The environmental statement for each financial year ending 315t March
in Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the
Environment {Protection} Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
EC conditions and shall also be sent to the respective Regional Offices of

MoEF by e-mail.

{E. Thirunavukkarasu)
" Deputy Director (IA)

Copy to: -
(i The Secretary, Department of Environment, Government of Himachal
Pradesh

(iij The Chairman, Central Pollution Control Board, Parivesh Bhawan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi - 110 032

(iiij The Member Secretary, Himachal Pradesh Pollution Control Board, HP
SCST &E, 34, SDA Complex, Kusumpati, Shimla -171009.

(iv) The CCF, Regional Office, Ministry of Environment & Forests{NZ), Bays
No.24-25, Sector 31-A, Dakshin Marg, Chandigarh - 160 030.

(v} IA - Division, Monitoring Cell, MOEF, New Delhi - 110003.

{(vij Guard file _ /
« @

(E. Thirunavukkarasu)
Deputy Director {IA}
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CWP No. 418 0of 2021

11.01.2021 Present:  Mr. R.L.Sood, St. Advocate with M/s Agjun Lalband
Sanjay Kumar, Advocates, for the petltloner { ) &

Mr. Ashok Sharma, Advocate General with M/b\
Ranjan Sharma, Adarsh Sharma and Vm d
Thakur, Additional Advocates G ’\3{/1 t@:r
respondent No.1. <

Mr. Maan Singh, Advocate I‘gg{ respondents No. 2 and
3, through video conferenee~ .\
DEE DN

[

CMP No. 639 of.2021 \_\/

Allowed and dlbf}() eﬁ of

CWP No. 4/18 tz()ZI”& CMP No. 641 of 2021
Notice. M Adﬂl‘bh Sharma, learned Additional

Advocate Gener;ﬂ accepts fiotice on behalf of respondent No. 1.

On hls 1m*tructr0ns,, Mr. Ashok Sharma, learned Advocate

Annexures P- 23, dated 29.12.2020 and P-24, dated 01.01.2021,
shall remain stayed.

CMP No. 642 of 2021

This application is disposed of with the direction
that the applicant shall file legible/typed copies of documents in
issue within a period ot four weeks.

Copy dasti.

(Ajay Mohan Goel)

Vacation Judge
Januvarv 11,2021

(narender)

::: Downloaded on - 07/01/2022 16:20:30 ::CiS
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CWP No. 417 0f 2021

11.01.2021 Present:  Mr. R.L.Sood, Sr. Advouate with M/s Arjun Latband
Sanjay Kumar, Advocates, for the petmoner ( i) >

Mr AbhOk Sharma, Advocate (:eneral W ith M/s

f,\

Thakur, Add1t1011a1 Advocates G ’}sr\/l f@(
respondent No.1.

CMP No. 637 0£2021 \:f

Allowed and dlbf}o ed\of

CWP No. 4N<§i 2021”& CMP No. 638 of 2021
-Notice. ’Ml H"‘:}kdarbh Sharma, learned Additional

© Advocate Gener;f[/abgegts HOULG on behalf of respondent No. 1.

On hls mstructr&ns,/Ml Ashok Sharma, learned Advocate

%h\t()r reply be filed within six weeks.
List on 15.03.2021, before the appropnate Bench.

Annemnes P-23. dated 29.12.2020 and P-24, dated 01.01.2021,
shall remain stayed.

CMP No. 640 of 2021

This application 1s disposed of with the direction
that the applicant shall file legible/typed copies of documents in
issue within a period of four weeks.

Copy dasti.

(Ajay Mohan Goel_)
Vacation Judge
January 11,2021

(rarender)

:zz Downloaded on -07/01/2022 16:20:05 ::CIS
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CWP No. 416 of 2021

11.01.2021 Present:  Mr. R.L.Sood, Sr. Advocate with M/s Arjun I/ﬂl ‘and
Sanjay Kumar, Advocates, for the petltloner / O

Mr. Ashok Sharma, Advocate General with M/b N
Ranjan Sharma, Adarsh Sharma and Vm d
Thakur, Additional Advocates Gefleral ].f/er\
respondent No.1. . \

Mr. Maan Singh, Advocate t@* fe\spondents No. 2 and
3, through video go11felegce NN

CMP NO 632 01@()21
Allowed and dlbp() ed of

CWP No. 4/16\&1 2021°& CMP No. 634 of 2021
NOUCC M &ﬂl‘bh Sharma, learned Additional

(reneldl quedrs tor 1espondent No. 1. Mr. Maan Singh, learned
Lommel accepts notice on behalf of 1espondents No. 2 and 3. As

éxﬁ\f()r, reply be filed within six weeks.

List on 15.03.2021, before the appropriate Bench.

Anmnexures P-23, dated 29.12.2020 and P-24, dated 01.01.2021,

shall remain stayed.

CMP No. 636 of 2021

This application 1s disposed of with the direction
that the applicant shall file legible/typed copies of documents in
1ssue within a period of four weeks.

Copy dasti.

(Ajay Mohan Goel)
Vacation Judge
January 11. 2021

(narender)

:: Downloaded on -0701/2022 16:19:33 :::CIS
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CWP No. 414 0of 2021

11.01.2021 Present:  Mr. R.L.Sood, Sr. Advocate with M/s Aljllll Mﬂ\and ,
Sanjay Kumar, Advocates, for the pet1t10ner < <\

Mr. Ashok Sharma, Advocate General with M/s N
Ranjan Sharma, Adarsh Sharma and Vm d /\
Thakur, Additional Advocates G ’\esQ/l t@r
respondent No.1. _/; \

Mr. Maan Singh, Advocate tQ; stl)()11dents No. 2 and
3, through video confewgee . \

f00NG

'CMP No. 629 0£2021 >/
Allowed and dlbff() e’d of

CWP No. 4/1\4x&f2\()Zi & CMP No. 630 of 2021
Not1ce /Mr Ad;zrbh Sharma, learned Additional

On hls ms'tructmns /Ml Ashok Sharma, learned Advocate

Gerneral quedré i‘or respondent No. 1. Mr. Maan Singh, learned

............

Commel accepts notice on behalf of respondents No. 2 and 3. As

ax eﬁ\tgr, 1epl\ be filed within six weeks.

Annemues P-23. dated 29.12.2020 and P-24, dated 01.01.2021,
shall remain stayed.

CMP No. 631 of 2021

This application 1s disposed of with the direction
that the applicant shall file legible/typed copies of documents in
issue within a period of four weeks.

Copy dasti.

(Ajay Mohan Goel)

Vacation Judge
January 11,2021

(narender)

:: Downloaded on - 07/01/2022 16:19:01 :::CIS
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CWP No. 414-1§f"2021 ,,

22.12.2021 Present: Mr. R.L. Sood, Senior Advocate Wlﬂ] Mr. ArJuQ L'111
Advocate, for the petitioner. g

anjeev Sood Addltlonal Advecate e‘r\\mls with Mr.
Kamal Kant Chandel, Depu\‘r\%/AdVO(‘(. ¢ General, for
respondent No.1.

~~~~~~~~ . \'\ \
/ .
Mr. Maan Singh, Advocate Io;~ respondente, No.2 and
3. ,\ / \::’ 4

CWP No. 414 oféozl\& CMP No. 7935 of 2021

.....

Heard furth@\K for continuation on 21.03.2022.

In the meanw hlle RO @o ; :
\_ .....

P \)

~

{Ajay Mohan Goel).
Judge

=2 Downloaded on - 07/01/2022 11:25:05 :::CIS
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CWP No. 416 ,{2021 .
‘ / ,’ o

22.12.2021 Present: Mr. R.L. Sood, Senior Advocate with Mr. Arjul;i L'ﬂl
Advocate, for the petitioner. ¢ \

/\ )

Mr. Adarsh Sharma, Mr. Sumes “"Nayanmi
Sanjeev Sood, Additional Adyecate eral$ with Mr.

Kamal Kant Chandel, Depu\hx/Advorc ¢ General, for

respondent No. 1.

Mr. Maan Singh, Advocate iosr respondents No.2 and
3. N

?\ . s

NI

CWP No. 416 Of’%OZI\& CMP No. 7936 of 2021

Heard furthér i \for continuation on 21.03.2022.

In the meanwhile RO cp\r{ive action shall be taken against the

(Ajay Mohan Goel)
Judge

:: Downloaded on - 07/01/2022 11:29:06 :::CIS
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CWP No. 41 7 q_f2021
Y / f \
22.12.2021 Present: Mr. R.L. Sood, Senior Advocate Wlth Mr Arlun qul
Advocate, for the petitioner. £ \

/\
Mr. Adarsh Sharma, Mr. Sumes /\aya,nd
Sanjeev Sood, Additional Adyecate Senerals Wlth Mr.
Kamal Kant Chandel, Depl&t&K/Advocc ¢ General, for
respondent No. 1. SO

N \

3. e
f?\\/\

CWP No. 417 05@1 &&MP No. 7937 of 2021
Heard furthé&X\sstor continuation on 21.03.2022.

In the meanw hlle no coér@fve action shall be taken against the

/ AN \ S

{Ajay Mohan Goel}
Judge

:: Downloaded on -07/01/2022 11:30:09 :::CIS



22.12.2021

CWP No. 418 af2021 .
o

Present: Mr. R.L. Sood, Senior Advocate w 1th Mr. Argun L’dl
Advocate, for the petmoner e N

jand,
S"JIIJE’CV Sood Addltlonal Advecate e}\r'ﬂs Wlth Mr.
Kamal Kant Chandel, Dept;h‘f\/Advoce ¢ General, for
respondent No. 1. </\
. N
Mr. Maan Singh, Advoca:te‘\, i‘d»_: ;respondents No.2 and
3. Ny A S S

CWP No. 418 ofr%oa& & CMP No. 7938 of 2021

Heard furthéf\k \f01 continuation on 21.03.2022.

In the meanw hllﬁ‘/, O, merdve action shall be taken against the

petluoner/pursua\nttb notlﬁcatlon dated 26.12.2019 {Annexure

o~
500
b

P-8), ":‘\ 5, ’ ) ',"
N
TN Copy dasti.
N (Ajay Mohan Goel)
N
/\6 ¢ Judge
\ Degcember 22, 2021

:: Downloaded on -07/01/2022 11:30:37 ::CIS



STITUTE FOR INDUSTRIAL RESEARCH

| __1j_ram Scientific and Industrial Research Foundation)

; 5 !
eiht — 110007 (india) Website : www.shriraminstitute.org
5001 Certified Institute E-mail id : customercare @ shriraminstitute.org

TEST CERTIFICATE NO : C1/0000272565

) Date 122-11-2021
\RD, Job No $2111-1-411-1331
L Booking No cRG2122/1/6243
RICT Booking Date C 1941142021

Customer Ref N, : NOPCR/SEEAROIBADDY
SAMPLE DETAIL2021-2492
Customer Ref Dt ; 03-11-2021

y No. 2111-1-411-1331
EWATER DRAWN BY OUR REPRESENTATIVE ON

DI INFRASTRUCTURE, VILLAGE KENDUWAL, TEHSIL - BADDI,
3, MARKED AS "FINAL OUTLET OF CETP", WAS RECEIVED.

Results Protocol
7.5 1S: 3023 Pt-11-1983, RA 2017
: m‘g_‘/: 140 , APHA 23" Ed., 5220
29 APHA 23" Ed.,, 5210
1886 1S5: 3025 Pt-18-1984, RA 2017
27 IS: 3025 Pt-17-1984, RA 2017
Sumv ‘of. ﬁsh in 100% Zero SOP/Fish Toxicity test in water &
waste water/05 Dtd 25.07.2020
ek g ok
A
AUTHORISED, SIGNATORY
o - EMPLOYEE CODE{ “9 ,,? )
ﬂca byreferencetorheorlglﬁal rep;f; 171 o B D ) T ———
] 11-27000108 27667267, 27667860 Fax : 91-11-27667207

See overleaf for terms & conditions



Annexure IX

Ci; %éé%ﬁ%ﬁ%ﬁ%%‘%%ﬁ&ﬁﬁ%% %@%ﬁé {2RAECBISMEIY |

{SPV of BBN Industries Association)

fegd, Offiee; BYT Complex, EPIP Phase - 1, Jharmalr, Tehsil Baddl, RO, Barotiwals,
 Distl, Solan (HB) 174103, Ph. 01785271105, 2711106

Emall: baddi mira{f%‘gshee in, biLoviiti@ymailcom, web site: baddiinfra.orgn
No BIHPSPCB2021- jjo0- 110 Date:- 20092021

To

The Chiel Eavironmental Engineer,
HF State Pollution Control Board
Regional Ofice, Baddi

Subject 1« OA No. 801/2018 fitled Jasmeet Singh Vs State of Himuchal Pradesh & Ors. and
A No. 13672020 titled Yeteran Forum for Transparency in Public Life Vs State
of Himachal Pradesh & Ors, pending before the Hon’ble National Green
Tribune,

Drenr Sir,

b We have already informed 1o vour office that we had submitied the following action plan

w.r. o control of FDS parameter, within the presceribed Hmits

A. Short term plan

i.Mecting was held with Senior Mansgement of Vardhman and Winsome Texiile (o

medify thelr processes w reduce thelr TDS, all their 21D faciliv is (};“Mc,,uozui%
H.Afer dely %‘*ﬁzngfm they agread 1o reduce TDS from their carrent leve! frate
#.5eries of Meetings were held with SME members with consent to operate (U i}P‘; bes

than 200 KLD discharging high TDS and Bllowing decision were tken:

* he units discharging more than 30000 mgd TDS will use facility of MEE available

at Shivalik Solid Waste Management to the extent of 20KLD capacity
® Other Small units to modify their processes and reduce the TDS by 50%.

Dutcome/Status
+  TDS/FDS in the final discharge of CETP was significantly reduced.
B, Medium term plan
i Vardbman & Winsome o st up their individual facilities at their end fo ireat their
respective high TDS efffuent of Categorv-IV by installing ZLD Facilitv, which is

expected to be completed by 20062021,

i The flow of Sewage 1o the 8TP at CETP should increase at least o 2-3 MLD by
U202

s

73
%‘}i_«y"“}gj "
{;\/ - e -

® Skill Development Cantre: Budd Techrdcs Tmmﬂ;} Institute, BTT! Complex, EPIP Phase-1, Jharmair, Baddl, H.P-174903
& Comman EMtuent Trestment Plant (CETPL Village Kainduwala Malpuw, PO, Bhud, Tehsi Baddi, Dﬁgt‘* Solan, H.P-173208



/{5; _ BAnh NFRASTR

Orateame/Status

e Vardhman & Wingome have already set up their individual facilities at thelr end o
treat their respective high TDE efflvent by installing ZLD Facility. Vardhman has
already stopped the discharge of Effluent of Category-1V wed 10072021 &
Winsome will stop the discharge of Biffiuent of Category-1V very shortly.

& With the sbove siated action by the fwo textiles units, CETP has become
compliant wor.t FIIS sutlet parameter and all other netified outlet parameters.

e The flow of Sewape 1o the STP ar CETP has not increased to the desired level. The
present How of Sewage from the area under MO Baddi for the month of August was
431 KLD and for September £l datey 390 KLD. The commulative low from
February 2020 Gll date is 220 KLD only emztégm a minimum agreed flow of 3000
KLI The capacity of STP at CETP 15 3500 KLI

o With the inerease of the How of Sewage there mi be further Reduction of FDS

parameter. '

& The Sample Test Resulis of HPRPCB & Final Outlet of CET i” labs for wort FDS
parameter are well within the prescribed limits along with all other paramcters
tested. Henee CETP is compliant,

The test results of the Final Outlet of CETP lab & HPSPCOR are as below:

Sr. Ne Irate of  HPSPCR CET?
zoliection '
i 210821 2019 2347
2 0706, ﬁi 2072 2023
3 15.06.2 I 1802
4 07.07.2 2100 2017
5 02.08. h.,t ' Awaited 1442
& 230821 Swailed 1446
7 CB6.09.21 Awaited 1508

From the above stated resulis it is very much evident that the CETP s
compliant w.r.d FDS parameter and CETP was already compliant worit. all
other parameters.

€. Loeng term plan

i CETP o submit DPR 1w inswall wF‘?&I‘éZ@ facility for weavment of TDS for small
units discharging less than 200KLD

i CETP plan also includes treatment of AP from Pharma industry which is expected
w be notified in pear future.

Outeome/Status
s Wo have already submitted & Detailed Project Report {(DPR) for *3 MLD
Refractory Management and TDSFDS Reduction in CETP Keoduwal,
/f et
aw_.f {'ggﬁ’ P
M




‘Baddi®, project w the Cormmissioner of Industries GoHP for financial assistance
under Trade Infrastructure BExport Scheme {TIES)
Copy of the DPR is atiached a3 per Annexure-A

& The Proposal for *3 MLD Effluent Refractory Management & TDS Reduction in
CETP under Trade Infrastructure for Export Scheme (TIES)” has been approved by
the Minisiry of Commerce & Industry Gol and out of a total grant of Rs. 20 Crores,

®s. 10 Crores payment has been released on 27.08.2021.
Copy of the letter No, Ind.Dev FOISASIDE(CETP)-IV-7203 dated 06092021 18
attached as por Anvexyre-B&

e Tender documents have been prepared and Notee Inviting Tender/Bid has been

published in the News Paper on 08.09.2021.
Copy of the Tender Notice s attached as per Annexure-C

2. Aller completing the Tendering process of Technical and Financial evaluation of the
Hids. we would be able 1o place the order for the project by 15" October 2021, The
project is plammed o be commissionsd within a period of one year from the placement of
the work order.

. Regarding OA No.136/2020 titled Veteran Forum for Transparency in Public Life Vs
State of Himachs! Pradesh & Ors, we wish 1o state that letter No. BENIA/PCB/2021
dated 20.09.2021 has heen submitted by BBN Industries Association, presenting the view

Ll

in the matter.
Copy of the letter 15 attached as per Anvexure-I)

The above s submitted for your kind information and consideration please.

Yours Fasthfully

For Baddi Infrastraciure
f/m L |

(vt

Vijay K AFora

Birector & CEO

Foclosure: -Annexurss Afo D

Copy to - President BEBNIA-for Information
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’ H
. No. Ind.Dev. F(16JASIDE(CETP IV = JaloT
Government of Himachal }Tmﬁwi
“Diirectorate of Indusiries”

EX S 3

Tigted: Shimba- 171001 the

From;
Director of Industries, 20 SEP AN
f‘zii};ﬁ;ﬁ?‘ii&% Pradesh. o
To e
\/f Chief Executive Officer,
" Mg Ha{f;éi Infrastructure,
}Z?{? Phase-1, JTharmajri, ?%&a,ﬁza
Tt %(}Lﬁ? M2
Subjeot:- Regarding starting the work of proposed facilivy at CETP, Baddi
‘Sir, " ‘

As you are aware that the proposal for providing advance treatment
facility for the improvement in the functioning of CETP Baddi (3 MLD effluent refractory
management & TDS reduction) submitted to the Department of Commereé, Gol by the
State Govt. for financial assistance under Trade Infrastructure for Export Scheme (TIES),
has ba@n approved in the 14 meeting of the Empowered Committes of TIES held on

2 08 zz?i 4 ;&V ?gmmwm Patten as under {copy of minues of the meeting mdewéi -

Sr. ' ~ Meauns of Finance - ” Amount
MNa, \ {Rs, in Cr)
i ‘Central Grant (Max. limit of Rs. 2000 Cr, L.e. 70% of Project 20.00
{ost) _

2 - | State Govt. Share (10%) ‘ 2.85

i) Department of Industries (50%) ~ =Rs. 1.425Cr,

i} State Pollution i;,umzf sl Board (30%) = Rs. 1.425 Cr, v
3 SPY Contribution (0% » » 5.66

Total: 1 28.51

All the requisite details/documents for pmwwmg relesse of funds for
‘the gw‘@iﬁz has been ?yﬁﬁi to the Department of Commerce, Gol and the first installment of
0,00 Cr. s likely Lo be released to you by the Department
‘f’?’j%‘fﬁ*ﬁ éaw T

A" ek
e yiof the Chief Sestétary 1o the Govt. of H.P. in compliance of latest Hon'ble

Mfi“ directions in OA MNo. 801/2018 and DA ?w 136/2020, M/s Baddi Infrastructure has
been directed to inifiate and mmga ete the process for floating of tenderg and ensure that
tenders shall be awarded by 157 September, Zig.«-«;. :

.%,sg’ - (EO Ly Contd, Page 2.

As per minutes of SR RB2021 under the




!
EA

You are, therefore, requested 1o start the work of proposed facility at
CETP, Baddi by completing all the codal formalities in this behalf immediaely and
uamgi%% the work at the earliest.

Yours faithiully,

Encls.: Assbove. Bt )
o 5 i ' /1*; % MMMMM
‘ @if%é‘tﬂ?/ Sf' mdvs’srmsé
Himmachal Pradesh.
Endst, No. Ind.Dev F( ie;a_}A,ﬁgmﬁz{ﬁ&?‘?éwzv fo Dated:

Copy to the Addl ¢ %’%i " Secrctary (Tndustries) to the Govt. of H P,
Shimle-2 with the request to take up the matter with the State Pollution Control Board at
(Govt. level to release its share of Rs. 1.425 Cr. to the SPV,

Q) —

I?zrmmf ok %n:?asmaa.}
‘Himachal Pradegh.
o

sgter i
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TENDER NOTICE fo: (8092021
The CEC, BADDHNFRASTRUCTURE BADDI, HP (2 company registered under seclion 25
of the companies Act, 1956 inviles sealed tenders for dasign, supply, construction,

Ingtalighion, commissioning, testing and trialwur of 3MLD capacity for Effluent Refractory

Management and TDS/FDS Reductionat their existing 28 MLD capacity CETP 5.5 MLD

capacily STP located at Baddi, Distt. Solan(H P}

Estimated project costis Re. 28 Crores,

The scheme/design should be conforming to the specifications as per the Technical

| Bid/Fingnelal Bid and DPR which are partof the tender.

in case any Bidder intends to submil his own process design, they may do $o, subject o

futfillment of purdfied water and salt generation for recycling, however, {wil be subjeci fo the

approval of Badd! Infrastructure, '

Eligibility Critaris:

1. Should have compieted al-least two works of "Water Reclamalion and Regycling from

Waste water” of g minimum capacity of 1806KLD, one o them costing not lass than Rs. 10

rores, irlast Jvears (Proof o e ghached). :

{l. Should have ar average annugl finandal lumover notiess than Rs. 80Croresduring the

last three years ending 31st March 2021 Group turnovar of associatersister entities will also

be consicarsd for e purpose of sverags annual Bnancial lumover. [Audited Balance shest
fr e attached).

General conditions:»

1. The Tender/Biding documents may be downloaded from website www. baddiinfra.org
and will be available up to 22.09.2021, The tender documents file will be password
protacted. Password will be made avaliable o the Bidders upon payment of Rs. 17,700/
{including GST) through NEFTAMPSby sending proo’ of payment on
baddiirdra@yahoo.in
Accourt Holdar Mame  Baddi infrastructurs, Bank Account Number 1 1863021000884,
Bank: UCO Bank, Baddi Distt, Solan, M P IFSC Code - UCBAGOR1863

2, The tender shoyid be accompanied with Earnest Money of Rs. 50 lacs in shape of
Darnand Dralt, FDR/Bank Guaranies issued by any Nationalized Bank valid for 2 period
of 90 days from the dale of opening of Bid, favoring BADDT INFRASTRUCTURE,
payabie at Badd in o separsie srvslops. The lender no! accompanied with requis®
Eamest Money shall nod be considered, The eamest money Jeposited by unsuncessil
Terkdererwill be retumed withoul any interestwithin 15 days.

3, The valldily of the bids shall be Tor 90 Days from the lasldate of apening ¢l bid.

4, Pra-Bid mesting will be held for any chrno-commercial darfication &l Baddi
infrashucture 81 2. 30 P 0 530 PV on 23092021,

&, Bid must be delivered In the office of CEQ, Baddl Infriasiructure o or bafore 3 P on
2810912021 during office hours, it happens to be a holiday on the dale of receiptof the
bids the same will be raceived onthe nexdworking day.

. Eamest Money, Technical Bid and Financial Bid are 1o be submilled in ssparate sealed
Envelons, :

7. The Technical bid along with the Eamest Money will be opened at 3 PM al Badd
infrastructure on 30/08/2021 in the pressnce of the Bidders who wish 1o attend. The
Financial Bids of the lechnically qualiied Bidders will e opened on the same dais.

8. Brospective Bidders must submit hard bound Bid Document of alt pages duly numberad.
Seiral or loose bidding shall not be entertalned.

8. Bid must comprise of original documents contalning proof of payment of tender money,
samest money, solvency cerfificale, undertaking of noncorupt praclices &non-
cafielization and other docusments a8 per tender dorument olhenidse Bid will be oul
rightiyrejected. }

0. No conditional tender will be accepted which will be liable for rejection.

14, Baddi Infrasyructure shall have the right fo ramct or acoept any of all the tlenders and will
not be bound 1o accepl the lowestor any lender ot to give any reason for such a dacigion,
The decision of Baddl Infra shall be fnal. ‘

12 Alldisputes will ba sulipct to jurisdiction of court at Nalagarh, Dist. Solan HP.

13. Bidding document ghall prevall over relevan! instruction Inthe nolice inviling tender and
the rotice Inviting tender shall be reated ag modified o halextent.

4. 5eied tenders musl be submitled supersoribed TENDER FOR REFRACTORY
MANAGEMENT AND TOS/FDS REDUCTION® in the office of BADDI
INFRASTRUCTURE JHARMAJRL BADDE HPon the daleas merdioned above.

' Chief Executive Officer, Baddi Infrastructure,

SiZi
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 CIN: UAS208HP2010NPLO31349, GSTIN : 02AAECBISHENZ9
{SPV of BBN Industries Assoclation)

Regd. Office: BTTI Complex, EPIP Phase - 1, Jharmajr, Tehsil Badd), PO, Barotiwala,

Distt, Solan {H.P) 174103, Ph. 01785-274105, 271106

Email: bgmall.com, web site: baddlinfra.org.in

i

No. BI/HPSPCB/2021- Date-23-09-2021

To

The Regions! Officer,
HP State Pollution Control Board,
Regional Office, Baddi

Sub:  OA Neo. 136/2020 titled Veteran Forum for Transparency in Public Life V/s State of Himachal

Pradesh & Ors. Pending before the Hon'ble National Green.

Dear Sir,

This is in reference to your letter no. 1733 dated 22-09-2021 regarding the subject cited as above.
We wish to clarify and submit as under:
1} Antibiotic residue and APl is covered under the treatment scheme as submitted in the DPR

of 3 MLD Refractory Management and TDS/ FDS Reduction in CETP Kenduwal, Baddi through
atisorption process and subsequent ultra-filtration process. ‘

2} The inlet antibiotic residue plus APl {CAT-Ilt -Pharma units) for this add on facility at CETP is
considered as on higher side of 22-25 mg/itr but actual testing will be done while
undertaking treatability on pilot basis

3} The content of antibiotic residue and AP! in final outlet after treatment in this proposed add
on facility in CETP Kenduwal, Baddi will be Nil.

Yours faithfully '

Vijay K AFGTAC

Director & CEOS

¢ Skill Development Centre: Baddi Technical Training institut jri §i
« Common Efluent Treatmont Plant (eera): 1an” 2 stitute, BTTI Complex, EPIP Phase-1, Jharmajri, Baddi, H.P-174103

Kainduwala Malpur, P.O. Bhud, Tehsil Baddi, Distt. Solan, H.P-173205
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Annexure X

Analysis Total Total River Qulaity as per
. CO D T Phenopathelien
;; Test Repart, 1:] ’:::D‘: Date Time | Domg1| pH | condps o }1) BOH Sfl Hardness |Ca-+(mg/D| Mgr+mgh | TDS mg/l | akanity Am‘:’ity mgn |Desionated Best Use
. no & g mg (g (mg/H Criteria by CPCB
. cop BOD TSS Total Total Phenopathelien
Date Time DO 1 Cond. p§ -++{mg/. + TDS mgit
" mef PH ond. p mg/1 mg/l mg/l Hardness Cat+mg/h{Met+(mg) e Akanity Alkanity mg/l
River Sirsa U/S| 06.09.2021 | 5:50:00 AM 73 7.94 3760 2352 08 440.00 250 8006 12 14 244.4 330 o]
1 WW-776 Sitomajri = Suphate(m| Phosphate( | Chioride 7o o TSC Class-A
. mm- uphate(m osphate: oride
Nallak Femgl : 1| Pb 1 Nimgl
e mg/ Znmgl | TCrmy g ! Cumgl |Momglf Cdmgh | ooy 2 me/ meD | MPN00 jMPN/I00MI| MPN/O
1.332 0,045 ND ND WD ND ND ND Hill 174.924 142 3299 17 39 <1g
. coD BOD TSS Tatal Total Phenopathelien
Date Time DO mgl N . Ca++(mg/! + TDS mg/1
m g PH Cond. p§ mg/1 mg/1 mga/l Hardness at+ng/D] Mgt+mg/) ik AKanity Alkanity mg/l
. » 06.09.2021 | 2 30:00 AM 6.5 7.8 367.0 3136 16 172.80 206 56 04 1603 2422 230 [
5 WW.T74 River Sirsa U8 Chss-B
CETP Amme Suphate(m | Phosphate( | Chloride( FC TC FsC
Fe mgl ! 1 Nimga
e mg/ Znmgl | TCrmgl | Pbmgl ! Cumgl  [Mumglf cdmgl | oo 2 mg/h mg) | MPNrioo [MPN/100mI| MPN/IO
9.73 0.076 ND ND ND NI ND ND 0.56 35.072 052 36.99 21 53 18
: CoD BOD TSS Total Total Phenopathelien
Dat Time DO . Cart+ +(mg) | TDS 1
e iy mg/1 pH Cond. S, men el L Hardness |C2 e/ IMe++auyl mg/| AKanity Alkanity mg/l
. . 06.09 2021 | 2:50:00 AM 72 go 496 0 5096 26 19500 250 ’ 5004 24.2¢ 327 3¢ 252 o
2 WIS River Sirsa D/S Cliss-B
) i CETP Amm- | Suphate(m | Phasphate( | Chloride( rc TC FSC
F 1 4! > b 1 Nimgn > d /]
emg/ Zn mg TCrmgl | Pb mg/| img Cumg/l Mnmg/l} Cdmgl Nug/l) ol mg) ma/l MPN/100 |MPN00mi| MPN10
3903 0.036 ND ND ND ND ND D ill 30.¢98 023 107.96 17 49 <1g
060920021 | 3:50.00 PM 70 7.87 497.0 47.04 2z 524.30 260 64.05 2429 323 236 0
River Sirsa D75 Amm- | Suphate(m | Phosphate( | Chloride( FC TC FsC
4 | ww7r73 | Nalagart Fe mg/l . 1 i o a "’ phate 1osphate or Class -B
2 l;r:i;g;n; h e mg/ Znmgi TCrmgl | Pbmg] Nimgi Cu mg/t Mnmgl| Cdmgil Wemen o mafl) ma/h MPN/100 |MPN/100m1| MPN/LO
3331 0033 ND ND MND ND ND ND will 47.209 .046 8797 20 47 <1g




Collected By-
Collected by-

Baddi

JEE , Baddi
RO Baddi -Joint momitoring with CPCB of River Sirsa (171172021

—{46 -

HP STATE POLLUTION CONTROL BOARD ,Central Lab Parvanoo
STUDY SAMPLE

Analysis
Sr. | Test Name of CoD BOD TSS Chlori : Total - %
N - . SN . ride i a Hj a ” PR ) e
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Fwd: Note on Baddi CETP with Hydraulic Load more than 200 KLD

1 message

{%m&%% ' Regional Officer Baddi <pcbrobaddi@gmail.com»

Nare nder Sharma <narendersharma.cpcb@govin> 11 October 2021 at 10:27

To: Regional Officer <pcbrobaddi@gmail.com>

From: mjindai@yahoo. com

To: "Narender Sharma” <narendershanma. cpchi@gov in>

Sent: Friday, October 8, 2021 5:17:08 PM _
Subject: Note on Baddi CETP with Hydraulic Load more than 200 KLD

Dear Sir,
There are 3 points mentioned under Specific Conditions {(Point No. V, VI, and Vil} in EC No 10-

53/2011-1A- i, dated gt January 2013 issued to W/S Baddi Infrastructure by MoEF&CC for Baddi
CETP. These are:

V. The member industries with hydraulic loading more than 200 KLD shall freatin the
existing onsite ETPs to the level of freatment and standards presciibed in the consent orders
issued by the state of PCB before discharging into the CETP for further treatrment.

Vi The member industriies with hydraulic loading more than 200 KLD, shall give top
priofity to recyclefreuse the treated effuent and submit an action plan SPCB accordingly.
Vil The memberindustiies with hydraulic loading more than 200 KLD shall treat in the

existing onsite ETPs (as already these industries have provided on-site ETF consisting of
primary/secondary and terfiary treatment system) fo the standards mentioned in the consent
orders issued by the state PCB and then discharge into CETP for further treatment.

The comments are as follows:

1. The HPPCB did not ask Mis connected to Baddi CETP even for pre-treatment of effluent
during Oct 2015-March 2017. HPPCB issued an advertisement on 07.04.2017 because of
orders of Hon'ble SC WP (C) 375/2012 dated 22.02.2017 and asked Mis to install primary
{effluent) treatment plants without prescribing pre-treaiment norms. These norms were first time
prescribed on 12.03.2018 for Mis effective from 12.03.2019 for 3 basic parameters (pH, SS
and O&G). |

2. Subsequently, norms for 11 parameters (while revising norms for 2 out of 3 earlier
parameters) as pre-freatments norms were notifled on 26.12.2019 effective from 26.12.2020.
As a result pre-treatment norms are there for 12 parameters. Mis are by and large complying
with these norms. -

3. The industries (Vardhman and Winsome) have started recovery, recycling and reuse of

water after installation of individual captive RO and MEE plant for Category IV effluent.
https:#fimail.g oogle.com/mail Ju/0/7 k= 4502cb 17h&view=pt&sear ch=all &per nthid=thr ead-f% 3A17 1329797152897014 28 simpl =msg- % 3A1713297971528970142
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4. Mis have been asked to provide their treated effluent to Baddi CETP for mixing,
equalization and polishing which is being done.

5. Some of pre-freatment norms such as FDS, Sulphide, etc are undermining the role of
CETP. Mls had to install captive RO and MEE at a huge cost despite being member of CETP.
6. The pre-treatment norms for Category | effluent are being achieved using existing ETP by
Vardhman, Winsome and others. Had pre-treatment norms were not prescribed, it would have
beena case of violation of EC conditions.

7. However, it is learnt that these pre-treatment norms are disputed before Honble Shimla:

High Court since H.P. government issued these norms instead of HPPCB.

8. f is another issue if, HPPCB wish to revise pre-treatment norms threugh Consent
Mechanism, Otherwise, it is a case of compliance of EC conditions as far as Baddi CETP is
concerned.

With warm regards,

R N Jindal

Executive Director

Nimbua Greenfield (Punjab) Limited
Mobile: +91-9868113036, +91 9855309908
email id: mjindal@yahoo.com

https:#imail. g vogl e.comimaitiuf0r7ik=4502cb1 78 ew=pt&search=all &pernthid=thr ead-f%3A1713297971528970142si mpl=msg-f%3A171 3&97971 528970142
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Annexure-R-B

H.P. STATE POLLUTION CONTROL BOARD,
Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
Tehsil Baddi, Distt. Solan (HP) Phone-01795- 245374

T/
R
No. PCB /RO Baddi/ (B-121) / Baddi Infra- F 31y 3 Dated: /7 1)2022.
To
B%Baddi Infrastructure,
\/ TTI Complex, Opposite to Osper Formulations,
EPIP Phase-1, Jharmajri. P.O. Barotiwala, Tehsil Baddi,
Distt. Solan HP. ‘
Subject: Show Cause Notice under Water (Prevention and Control of Pollution) Act, 1974-Sample Failure.

. This is in reference to the sampling of C.E.T.P. conducted on date 02.11.2021 in your unit by
Con'.nmlttee constituted under NGT OA. No. 136/2020. In this context, the lab analysis results of the same
received from the SHRIRAM Institute for Industrial Research on Date: 22.11.2021 is indicating (Job No. 2111-
1-411-1331) that parameter Bio Assay (% Survival of fish in 100 % sample after 96 hrs) is not meeting the
prescribed limit. This establishes that the existing waste water treatment system is not effective enough to treat

the waste water from your unit and requires proper & regular operation, modification, proper maintenance, up-
gradation.

And whereas the above mentioned facts tantamount to the violation of the provisions of Water
(Prevention and Control of Pollution) Act, 1974 and Consent granted by the State Board there under constituting
a cognizable offence.

Now, therefore in accordance with the provision of aforementioned Act it is proposed to initiate
action against you in accordance with the provision of Section 41, 43 & 44 of Water (Prevention and Control of
Pollution Act, 1974 attracting with fine(s) up to Rupees Ten thousand and imprisonment up to seven years or
both and levy of Environmental Compensation in compliance to the orders of the Hon’ble National Green

Tribunal.
The above is proposed notwithstanding action for disconnection of power supply and closure of

the unit under section 33-A of Water (Prevention and Control of Pollution) Act, 1974. However, before

proceeding an action against you in the matter, you are hereby directed to show cause within 15 days as to why

your Consent/ Renewal of Consent not be refused / withdrawn and legal and penal action as mentioned above

should not be initiated for the utter disregard toward the environment. You are also hereby directed to provide
adequate pollution control devices and improve the functioning of Common effluent treatment plant and bring
down the parameters within the prescribed limits as prescribed in the Schedule I of the Environment (Protection)
Act,1986. It is further informed that sampling shall be carried out as per the Board’s notification No PCB/71*
Board Meeting Consent Branch/2014-27204-27253 dt: 28.02.2015 and as per the procedure prescribed therein
liance shall be initiated at your risk & cost.

Treat it as most urgent.

and further action in case of non-comp

Encl: Analysis result report Job No. 211 1-1-411-1331

Chief Environmental Engineer,
HP State Pollution Control @ard, Baddi

Copy to:-

1. The Member Secretary, HP State Pollution Control Board, Him Parivesh Phase-3, Ne Shlml.a, HP

for information please.

Chief Environmental Engin
HP State Pollution Control Board, B
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Ihi - 110007 (India)

001 Certified Institute Website : www.shriraminstitute.org -

E-mail id : pustomercare@shriramlnstitute‘.ol“rg ‘

TEST CERTIFICATE NO : C1/0000272565
Date 2 22-11-2021
Job No S 2111-1-411-1331
Booking No T RG2122/1/6243
Booking Date 0 19-11-2021

Customer Ref No, NO.PCB/SEE/(RO)BADDI/
SAMPLE DETAIL/2021-2492

Customer Ref Dt. 1 03-11-2021

\%
!
Jo NVO.211]—1—411—l331 g
TEWATER DRAWN BY OUR REPRESENTATIVE ON 1
DDI INFRASTRUCTURE, VILLAGE KENDUWAL, TEHSIL :- BADDI, E
PPEB;:M/ RKED AS "FINAL OUTLET OF CETP", WAS RECEIVED. %
!
Results Protocol 1.
. i
7.5 1S: 3025 Pt-11-1983, RA 2017 E‘
140 ) APHA 23" Ed., 5220 ‘ﬂ
emand, mg/l 29 APHA 239 Ed., 5210
1886 1S: 3025 Pt-18-1984, RA 2017
27 1S: 3025 Pt-17-1984, RA 2017
Zero SOP/Fish Toxicity test in water &
waste water/05 Dtd 25.07.2020
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